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FOREWORD 

The South Asian Sub-Continent is characterised in many 
respects by a remarkable degree of homogeneity. The peoples of 
this region are bound by many common ties including our tradition 
of parliamentary democracy. 

The countries of this region have developed parliamentary 
institutions in a manner suited to native needs. Implanted 
institutions do not take deep social roots unless they are adapted 
to the culture and traditions of a particular country. Therefore. the 
Parliament of one country need not. and often does not, resemble 
that of another country. Yet. the spirit behind the institution of 
parliamentary democracy remains the same. which is to provide a 
forum to the representatives of the people to express their views 
and facilitate formulation of policies as per the aspirations of the 
majority of the people. 

While all South Asian countries have Parliaments, there is not 
much authentic information about the functioning of our respective 
parliamentary systems available in a single volume. There is also 
a need to disseminate information about the different Parliaments 
in this region. Once we understand the functioning of a system, 
we can appreciate it better. Understanding and appreciation are 
qualities that can build bridges of friendship and brotherhood 
amongst different peoples. If the present volume can familiarise us 
with each others' parliamentary systems more closely, it can also 
promote the noble ideal 'Love thy neighbour as thyself. 



Our goals and aspirations are the same. We want to live in 
harmony with our neighbours and achieve prosperity through a 
common endeavour. In this. Parliaments as instruments of socio-
economic change have a crucial role to play. Knowledge about the 
functioning of the different Parliaments and their interaction with 
other institutions is. therefore. valuable and beneficial to one and 
all. Appropriately. it is brought out for the First Conference of the 
Association of SAARC Speakers and Parliamentarians. 

(Shivraj V. PaliJ) 



PREFACE 

This volume containing detailed articles on various aspects of 
parliamentary systems prevalent in our region is brought out on a 
significant occasion when Speakers and Parliamentarians of the 
SAARC are meeting for the first time in a formal forum. 

We all feel the urge to know how the vital organs of 
governance such as the Legislature, the Executive and the Judiciary 
function in different polities. For a smooth governance of a society 
these three organs have to respect the domain of one another. Yet 
law emanates from the Legislature alone and once a law is made 
it is binding on everybody or at least that is what Dicey's rule of 
law means. However, Legislatures do not function in a vacuum and 
the Legislature's relations with other organs assume important 
connotations in the context of a parliamentary democracy where 
checks and balances play a very significant role. Therefore, how 
these three organs interact becomes an important aspect of study 
for the students of Government and politics of modem states. 

The workload of modem Legislatures is ever on the increase. 
However, the time available is so short that the Legislature as a 
whole body cannot possibly look into every matter that comes up 
for deliberation and decision. What is more, modem day governance 
is so complex that most issues require special knowledge or 
particular interest for proper comprehension. It is for this reason 
that the Committee System is attracting a great deal of attention 
in recent years. The Committee System not only raises the 
efficiency of parliamentary supervision over and interaction with the 
Executive d.)main but also enables members to associate themselves 
with subjects of their personal interest. India has also introduced a 
system of departmentally related Standing Committees to scrutinise 
the Demands for Grants with greater care and to examine other 
matters as laid down under the relevant rules. This is a recent 
innovation in our parliamentary democracy and the results have. so 
far, been quite promising. 

All the above issues. which are on the Agenda of the First 
Conference of the Association of SAARC Speakers and 

(iii) 
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Parliamentarians, are dealt with at length in this work. The hon'ble 
Speaker of the Parliament of Sri Lanka, the National Assembly of 
Pakistan and Secretaries-General who have contributed informative 
articles at short notice deserve our special thanks. But for their 
whole-hearted support and cooperation it would not have been 
possible to bring out this publication in time for the Conference. 

It is hoped that this volume would be found useful by the 
delegates to the Conference and all others interested in the working 
of the parliamentary system in SAARC countries. 

NEW DELHI; 

15 July, 1995 
R.C. Bhardwaj 

Secretary-General 
Lok 511bhll 
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PARLIAMENT OF INDIA 

R.c. BHARDWAJ 

I. CONSTITUTIONAL AND PARLIAMENTARY SET-UP 

Democratic Heritage 

In the historical setting, we find democracy to be deep-rooted 
in India. Varied references to democratic nonns and institutions are 
available in the Vedas. The Rig Veda mentions two institutions, 
Sabha and Samiti and delineates their status and functions. Both 
these institutions wielded immense power and authority so much 
so that the King's decisions and administrative actions were not 
legitimized without their approval. 

The tradition of democracy which blossomed in the Vedic age 
matured further in the post-Vedic period. Several ancient literary 
works like Arthashastra and Mahabharata confinn the existence 
of numerous representative bodies. In that age also, sovereignty wa<; 
to be found in Dharma, Law and the Constitution, which used to 
be the guiding force for the King in his administration. Though the 
fonn of government was monarchical, it wa<; a limited constitutional 
monarchy. At the same time, there was an abundant growth of 
republican states, designated by several tenns. Panini's Grammar 
which dates back to 500 B.C., has mentioned the existence of as 
many as eighty republics in those days. 

A village was also a dynamic self-governing republic and the 
State encouraged this natural grouping of the people. Gram 
Sanghas, Gram Sabhas or Panchayal.; which used to be the 
elective bodies at the village level were prevalent throughout. These 
local democratic institutions survived and flourished, in one or the 
other form, through the medieval ages and during the British rule 
because of their effective decision-making process and speedy 
implementation of decisions taken. 
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Development of Parliamentary Institutions in Modem Times 

The growth of modem parliamentary institutions in India can 
be traced to our struggle against the foreign rule and an urge for 
establishing free democratic institutions. Thus, while representative 
institutions and democratic traditions had deep roots in the country's 
past, the democratic ethos and temper of the Indian civilisation and 
the people greatly facilitated the adoption of the modern 
parliamentary system through a gradual process. The fact remains 
that parliamentary government and legislative institutions with all 
their modem ramifications. operational mechanics and processes 
owe their origin and growth to our British connections. 

Until 1853, there was no legislative body distinct from the 
Executive. The Charter Act of 1853. for the first time. provided 
some sort of a separate 'Legislature' in the form of a 12-member 
Legislative Council which included the Governor-General. four 
members of his Executive Council. the Chief Justice and another 
Judge of the Supreme Court and others. 

The Indian Councils Act. 1861 marked a significant step 
forward ina..;;much as hereafter the Council of the Governor-General 
for purposes of legislation was to consist of six to twelve additional 
members nominated by the Governor-General for two years. At lea.;;! 
half of them were to be non-officials. Sometimes described as 
the "prime Charter of the Indian Legislature" inaugurating the 
"system of legislative devolution in India", the Act of 1861 was 
followed by the Indian Councils Acts of 1892 and 1909. The 1892 
Act, for the first time, provided for the filling up of some seats 
on the Legislative Council through elections. Of the five 
"additional" members, four were to be recommended by the non-
official members, of each of the four Provincial Councils and the 
fifth by the Calcutta Chamber of Commerce. This, however, 
involved no real process of popular election. Also, the functions 
of the Legislative Council were not substantially enlarged except 
in the matter of asking questions and discussing certain financial 
matters. 

The Act of 1909 which was in implementation of the Morley-
Minto Refonns enlarged the Legislative Council and introduced the 
principle of election and representation. Official majority on the 
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Council continued and the control of the Executive over the 
Legislature was retained. 

The Government of India Act of 1919 which gave effect to the 
Montague-Chelmsford Reforms. established a bicameral legislature 
at the Centre for the first time and introduced some elements of 
responsible form of government in the provinces. The Indian 
Legislature was to consist of the Governor-General and the two 
Houses-the Council of States and the Legislative Assembly. The 
Upper House. named Council of States. was to have a maximum 
of 60 members. Of these. not less than one-half were to be elected 
and not more than one-third could be officials. 

The Lower House. named the Legislative Assembly. was to 
have a strength of 144. of whom at least five-sevenths were to be 
elected and at least one-third of the remaining (nominated) were 
to be non-officials. Thus. there was a majority of elected members 
in both the Houses. Each of the two Houses was to be presided 
over by a President. The first Legislative Assembly constituted 
under the 1919 Act came into being at the Centre in 1921. Sir 
Frederick Whyte. a member of the British House of Commons was 
appointed by the Governor-General as the first President of the 
Assembly for a period of four years. Subsequent Presidents were 
to be elected by the Assembly from amongst its members. It was 
in 1925 that the rules regarding the election of the Speaker were 
made for the first time. 

It was as a result of the long and incessant efforts and struggle 
that the principle of independence of the Legislature Secretariat was 
established and following the adoption of a resolution moved by 
Pandit Motilal Nehru on 22 September. 1928. a separate Legislative 
Assembly Department was finally set up on 10 January. 1929. 
Eadier. all through 1921-1928. the administrative and secretarial 
work of both the Houses had been carried on by the Legislative 
Department of the Government. 

Even after the enactment of the Government of India Act. 1935. 
the Constitution of the Central Government in India. by and large. 
remained what it was under the Act of 1919. since the federal part 
of the 1935 Constitution never came into operation; only some 
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modifications in practice and procedure, as necessitated by the 
introduction of 'autonomy' in the Provinces were made. 

In accordance with the scheme announced by the Viceroy on 
3 June 1947, the country was divided into two independent 
dominions - India and Pakistan. The Indian Independence Act, 
1947, passed by the British Parliament, declared the Constituent 
Assembly of India to be a fully sovereign body, and on the 
midnight of 14-15 August 1947, the Assembly a~sumed full powers 
for the governance of the country. Apart from being a Constitution-
making body, it was to function as the Dominion Legislature as 
well. In ] 948, the functions of Legislature were entrusted to 
"Constituent Assembly (Legislative)" which met as a separate body 
presided over by a Speaker. 

With the coming into force of the republican Constitution of 
Independent India on 26 January ] 950, a full-fledged parliamentary 
system of government with a modem institutional framework and 
all its other concomitants was established. The Constituent 
Assembly became the Provisional Parliament of India and 
functioned as such until the first General Elections based on adult 
franchise were held in 1952 and Parliament was constituted under 
the provisions of the new Constitution. 

Over the years, Parliament has, in fact, carved out for itself a 
unique place in the esteem and affection of the people as the forum 
through which they articulate and realise their aspirations and 
ventilate their grievances and seek solutions to their problems. As 
the supreme representative body of the people-mirroring as it 
does all constitutionally organised shades of public opinion at the 
national level-Parliament has become the "grand inquest of the 
nation" and the greatest national integrational force and has a pre-
eminent position in Indian polity. 

Parliament Today 

The Constitution of India, republican in character and federal 
in structure, embodies the salient features of the parliamentary 
system. It provides for a Parliament for the Union, consisting of 
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the President and the two Houses, namely Rajya Sabha (Council 
of States) and Lok Sabha (House of the People), in which Lok 
Sabha has supremacy in financial matters; a Union Executive drawn 
from both Houses of Parliament and collectively responsible to Lok 
Sabha, ensuring thereby an intimate relationship between the Union 
Executive and Parliament; a number of States with basic provisions 
parallel to those for the Union in respect of the executives and 
legislature of the States; a head of the State called the President 
of India acting with the aid and advise of the Union Council of 
Ministers; rule of law; independent judiciary and a civil service-
anonymous and politically independent. 

The Presiding Officers 

Each House of Parliament has a Presiding Officer. The 
Presiding Officer of Lok Sabha is called the Speaker and that of 
Rajya Sabha the Chairman. Lok Sabha has a Deputy Speaker and 
Rajya Sabha a Deputy Chairman to preside over the respective 
Houses in the absence of the Presiding Officers. When the offices 
of both the Speaker and the Deputy Speaker fall vacant, the duties 
of the office of the Speaker are performed by such member of Lok 
Sabha as the President may appoint for the purpose. The person 
so appointed is known as Speaker Pro-tern and this nomenclature 
distinguishes him from the Speaker elected by the House. After his 
appointment, the Speaker Pro-tern continues in office till the 
Speaker is chosen. 

The Chairman and Deputy Chairman of the Council of States 
are governed by article 88 of the Constitution of India. The Vice-
President of India is the ex-officio Chairman of the Council of 
States. The Deputy Chairman is elected by the House from amongst 
its members. The election of Deputy Speaker of Lok Sabha is 
governed by provisions of article 93 which provides that the 
Speaker and the Deputy Speaker will be elected by the House from 
amongst its members. 

Our Constitution lays particular emphasis on the importance and 
the independent character of the office of the Speaker in the context 
of a parliamentary polity. He enjoys vast authority and powers both 
under the Constitution and the Rules of Procedure and Conduct of 
Business. Also, he wields many inherent powers. As the 
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conventional head of Lok Sabha and as its principal spokesman, 
the Speaker represents its collective voice. The Speaker symbolises 
the dignity, independence and impartiality of the Legislature on 
which a parliamentary system of Government is based. He is the 
guardian of the rights and privileges of the House, its Committees 
and members. It is through the Speaker that the decisions of the 
House are communicated to outside individuals and the authorities; 
he issues warrants to execute the orders of the House, wherever 
necessary and delivers reprimands on behalf of the House. Within 
the precincts of the House, his authority is supreme. His conduct 
cannot be discussed except on a substantive motion. 

The Committees of the House function under his overall 
directions. The Chairmen of all Parliamentary Committees are 
nominated by him. Any procedural problems in the functioning of 
Committees are referred to him for directions. Committees like the 
Business Advisory Committee, the General Purposes Committee and 
the Rules Committee, however, work directly under his 
chairmanship. 

He enjoys a special pOSitIon insofar as the relations between 
the two Houses of Parliament in certain matters are concerned. He 
certifies Money Bills and decides finally what are "money" matters 
by reason of Lok Sabha's overriding powers in financial matters. 
It is the Speaker of the Lok Sabha who presides over the joint 
sittings called in the event of a disagreement between the two 
Houses on a legislative measure. Apart from this, the Speaker's 
authority over the Secretarial staff of the House, its precincts and 
its security arrangments is supreme. 

Procedural Devices 

Parliament's role in effecting political and economic changes 
does not just end with passing legislation. It also ensures 
implementation of laws by controlling Executive actions through 
various parliamentary devices. These devices are as follows: 

The Question Hour: One of the most important and effective 
parliamentary devices through which matters of urgent public 
importance can be raised on the floor of the House and the 
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accountability of the administration ensured, is the Question 
procedure. The first hour of every sitting is normally devoted to 
Question. Questions are of three types : (i) Starred Questions, 
(ii) Unstarred Questions, and (iii) Short Notice Questions. A Starred 
Question is one to which a member desires an oral answer in the 
House. Answer to such a question may be followed by 
supplementary questions germane to the main one and arising out 
of the reply given by the Minister. In the case of Un starred 
Questions and such Starred Questions as are not reached for oral 
answer during Question Hour, written answers are deemed to have 
been laid on the Table by the concerned Ministers. A Short Notice 
Question is one which relates to a matter of urgent public 
importance and can be asked With a notice shorter than the normal 
period prescribed for a question. For questions other than Short 
Notice Questions. the period of notice prescribed is not less than 
ten and not more than twenty-one clear days. A Short Notice 
Question is answered after the Question Hour and may, as in the 
ca<;e of any question for oral answer. give rise to supplementaries. 

Half-an-Hour Discussion: Closely connected with the Question 
Hour is the provision for Half-an-Hour Discussion. Under this 
procedure, a member may give notice for raising a discussion on 
a matter of sufficient public importance which has been the subject 
of a recent question, oral or written. and the answer to which needs 
elucidation on a matter of fact. 

Motion of No-Confidence: The Council of Ministers being 
collectively responsible to Lok Sabha as per provisions of the 
Constitution, a motion of no-confidence in the Council of Ministers 
can be moved in Lok Sabha by any member by giving appropriate 
notice. No-confidence motions cannot be moved in Rajya Sabha. 
Under the Rules of Procedure and Conduct of Business in Lok 
Sabha, leave of the House must be sought by not less than fifty 
members standing in support before such a motion can be moved. 
If a motion of no-confidence is passed, it is a conclusive evidence 
that the Government of the day has lost its credentials to govern 
and it must, therefore, resign forthwith. 

Motion of Confidence: While it is true that there is no specific 
provision in the rules regarding a motion expressing confidence in 
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the Council of Ministers, it does not follow that such motions 
would be inadmissible or that a motion of no-confidence which is 
the prerogative of the Opposition must necessarily get precedence 
over a motion of confidence sponsored by the ruling party. Indeed, 
there have been occasions when motions of confidence in the 
Council of Ministers were admitted and discussed in the House. 
Like all other motions on matters of public interest, the motions 
expressing confidence in the Council of Ministers are governed by 
the provisions of Rules 184 to 192 of the Rules of Procedure and 
Conduct of Business in Lok Sabha which deal with motions in 
general. 

It is also pertinent to mention that both types of Motions which 
are in fact two sides of the same coin fall essentially within the 
ambit of the rules dealing with Motions in general. In other words, 
all Motions, including a Motion of No-confidence. have to satisfy 
the conditions laid down in the relevant rules governing Motions 
in addition to the conditions laid down in Rule 198. 

Adjournment Motions: The Adjournment Motion is an 
extraordinary procedural device, since its primary object is to set 
aside the normal business of the House and take up for discussion 
an urgent matter of public importance. A motion for an adjournment 
of the business of the House can be moved with the consent of 
the Speaker and leave of the House. Not less than 50 members 
should rise in their places in support in order to get the leave of 
the House. 

After leave of the House to the moving of an Adjournment 
Motion has been granted and time fixed for its discussion. the 
Speaker usually allows the motion to be moved at the appointed 
time which is nonnally at 1600 hours. At the end of the discussion. 
the motion "that the House do now adjourn" is put to vote. If the 
motion is negatived, the business which was interrupted by the 
Adjournment Motion is resumed for some time before the House 
is adjourned for the day. 

No-Day-Yet-Named Motion/Short Duration Discussion: 
Members may raise discussion on a specific matter of public 
importance by giving notice either of a motion popularly termed 
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as "No-Day- Yet-Named Motion" or of a "Short Duration 
Discussion". While notice for a No-Day-Yet-Named Motion is so 
worded as to record the decision of the House on the subject, the 
notice for a Short Duration Discussion provides an opportunity for 
discussion of a situation or a statement, but there is no question 
of putting it to the vote of the House. After admission of notices 
by the Speaker, anyone of these motions may be selected by the 
Business Advisory Committee for discussion in the House and, 
thereafter, it is included in the List of Business. The mover of the 
motion in the case of a No-Day-Yet-Named Motion has the right 
of reply in addition to the privilege of initiating the discussion. 

Calling Attention Notice: A Calling Attention Notice is 
essentially in Indian procedural innovation. Under Rule 197 of the 
Rules of Procedure and Conduct of Business in Lok Sabha, a 
member may, with the prior permission of the Speaker, call the 
attention of the Government through the concerned Minister to a 
matter of urgent public importance and request the Minister to 
explain the Government's views or stand thereon. The matter is 
normally raised after the Question Hour. Although there can be no 
debate when the statement is made, the members concerned may 
raise points for clarification and elucidation by the Minister. 

Private Members' Resolutions: Specific matters are also 
discussed through Private Members' Resolutions which are in the 
form of substantive motions. The last-two-and-a-half hours of the 
sitting on every alternate Friday during the session are devoted to 
Private Members' Resolutions. Members securing priority in the 
ballot get a chance to move such resolutions. 

Rule 377 and Special Mentions: Another Indian procedural 
innovation is that of raising matters under Rule 377 in Lok Sabha 
or through Special Mentions in Rajya Sabha. According to this 
procedural device, a member who wishes to bring to the notice of 
the House any matter which is not a point of order, can do so if 
he has given a notice thereof in writing to the Secretary-General 
and the Speaker/Chairman has permitted him to raise such a matter 
in the House. 
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While earlier matters allowed to be raised under Rule 377 were 
limited to questions of constitutional or legal importance which 
were within the jurisdiction of the House or which related to the 
business of the Hosue or its procedure-something akin to points 
of order but which fell short of being points of order as such, a 
more liberal attitude is being adopted since the Fourth Session of 
the Sixth Lok Sabha. As many a'i eight notices under Rule 377 are 
now being allowed on each day so that members could raise various 
matters of public importance particularly those concerning their 
constituencies. Such matters as could previously be raised in 
questions for answers or in a call attention notice are also permitted 
to be raised under this rule. 

II. PARLIAMENT: RELATIONS WITH THE EXECUTIVE 
AND JUDICIARY 

Relationship between Parliament and the Executive 
The relationship between the Executive and the Legislature is 

most intimate. The two have not been envisaged as competing 
organs of the State but as inseparable partners in the business of 
the Government. Their relationship is that of a part with the whole. 
However, there exists a clear distinction between the functions of 
the Executive and those of Parliament. 

Under article 53( I) of the Constitution, the executive power of 
the Union is vested in the President, but under article 74( I) there 
is to be a Council of Ministers with the Prime Minister at the head 
to aid and advise the President, who shall, in the exercise of his 
functions, act in accordance with such advice. It is open to the 
President in any given case to ask the Council of Ministers to 
reconsider any advice he may have been given in terms of article 
74( I), but he "shall act in accordance with the advice tendered after 
such reconsideration". The President has thus been made a formal 
or constituticnal head of the Executive and the real executive 
powers are vested in the Ministers or the Cabinet. 

Several provisions in the Constitution relating to Parliament-
those pointing fo its va"t legislative powers, its control over the 
nation's purse, the accountability of the Executive to the popular 
House and the requirement of its support for any Ministry to 
continue in office, its participation in the election and impeachment 
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of the Head of the State and in the removal of the incumbents of 
other high offices under the Constitution, the requirement of its 
approval in cases of proclamation of Emergency and its power 
during an Emergency, and above all, its constituent power, to 
mention only the more important provisions-all go to underscore 
the pre-eminent position of Parliament in the country's constitutional 
and political set-up. 

Constitutionally and in practice, Parliament and the Executive 
in India are linked together as partners in the conduct of public 
affairs by a whole network of relationships. There is, however a 
clear distinction between the functions of the Executive and the 
functions of Parliament. Parliament in India, as in other 
parliamentary democracies, is a multi-functional institution, 
performing a variety of roles. 

In India, as in most other countries of the world, the initiative 
of legislative proposals belongs to the Executive and rightly so, 
because it has at its command all the technical expertise and 
informational wherewithal necessary for the purpose. This has, 
however, given rise to an impression that Legislatures have declined 
as lawmakers and been reduced to mere "rubber stamp legitimizers" 
of Executive proposals. This is rather an extreme view. For, what 
emanates from the administrative corridor is but a draft, a legislative 
proposal, still to be refined in the legislative crucible to bring it in 
line with the nationally favoured policy and make it a socially 
relevant law. It is the Legislature which provides a forum for 
organised articulation of the various shades of public opinion in the 
country and exercises a shaping influence in the legislative process 
by getting the principal issues thrashed out, the details of legislation 
scrutinised and the interests of affected parties heard. It is the 
Legislature which provides the final touches and gives the final 
shape to legislation in the course of its passage through various 
stages before it becomes law. 

Bills do undergo changes on the floor of the House and in the 
Committees. But, in assessing the Legislature's contribution in law-
making, to simply compute the percentage of legislative proposals 
that have undergone modification on the legislative floor and in 
Committees, or even a qualitative assessment by analysing the 
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occurrence of significant modifications. would be a routine kind of 
exercise stopping short in the realm of the tangible. For. that would 
be completely leaving out of account the pressures and influences 
the Legislature keeps continually exerting on the Executive. The 
form in which a measure is brought forward by the Executive may 
in particular cases itself owe to the parliamentary opinion prior to 
the formulation of the legislative proposals. though not explicitly 
so acknowledged. And. even after a Bill is passed. the views 
expressed by members are taken into account by the administration 
while framing rules and regulations under the statute and later 
during the implementation of the measure in the field. 

It may need be stressed here that while it is necessary that the 
right policies and laws are formulated to meet the developmental 
needs of the society, it is equally important that these should be 
implemented in letter and spirit. In the absence of proper 
implementation, laws cannot be expected to fulfil their intended 
purpose or to yield the desired results. And. the implementation 
depends upon the machinery-the Government and the 
administrative services in the country. It is the administration that 
has to carry out the laws. 

The entire administrative apparatus has to be fully conscious 
of its accountability to Parliament. It has to be on its toes all the 
time to face parliamentary scrutiny and meet the demands and 
expectations of parliamentary institutions. Significant occasions for 
review of administration are provided by the discussions in 
Parliament on the Motion of Thanks on the President's Address and 
the Budget including Demands for Grants from various Ministries 
and Departments and the proposals to raise funds for meeting 
expenditure. These apart. specific matters may be discussed. as 
mentioned earlier, through motions on matters of urgent public 
importance. private members' resolutions and other substantive 
motions. Discussions can also take place on motions for 
modification of statutory rules and on annual reports of Departments 
and Undertakings. 'Government actions in specific fields can also 
be discussed or local problems aired through cut motions. In 
extreme cases a motion of no-confidence can be moved against the 
Government. Along with these, a close and continuous check on 
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governmental activities is exercised through a comprehensive system 
of parliamentary committees. Some of the other specific procedural 
devices evolved for parliamentary surveillance over the 
administration include laying of papers on the Table of the House, 
Questions, Half-an-Hour Discussions, Adjournment Motions, etc. All 
these devices enable information to be elicited and attention 
focussed on various aspects of governmental activities. 

Under obligations cast by the Constitution, acts of Parliament, 
or resolutions, conventions or practices of the House, the 
Government makes available information to Parliament by placing 
papers on the Table. As the papers so placed become public 
documents and may even lead to a debate or discussion in the 
House, administration has to be very vigilant and meticulous in the 
preparation and presentation of these papers. If there is any undue 
delay or defect or lapse, deliberate or otherwise, in the submission 
of these papers, it is likely to be severely criticized in the House. 
If something goes wrong with the information being disseminated 
by the administration in regard to Governmental activities. not only 
the Department but also the Minister concerned have to face the 
consequences. In the ultimate analysis, it is the Minister who has 
to account for the lapses on the part of the administration. The 
administration, therefore, has a heavy responsibility to be always 
watchful and to work with the utmost honesty and efficiency in the 
matter. 

The various parliamentary procedures thus afford ample 
opportunity for the daily and periodic assessment of Ministerial 
responsibility and administrative accountability and for criticism and 
influencing of Government policy as well, for ventilating people's 
grievances. The relationship between the Executive and the 
Parliament in the scheme of parliamentary oversight of 
Administration has, however, to be appreciated in the right 
perspective; that this relationship is most intimate and does not 
admit of any antagonism. Expressions like 'control' and 
'overseeing' are likely to give an impression of an 'unequal' 
relationship between Parliament and the Executive. Actually, the 
close association and intimate involvement of Parliament and 
Executive are the characteristic features of the parlimentary system 
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of Government. Whatever the activity Parliament is engaged in at 
any time. be it legislation. ventilation of the grievances of the 
people, voting of supplies. discussion on matters of urgent public 
importance. the Executive is necessarily involved. The success of 
Parliament depends upon fulfilling adequately its role by responding 
to the aspirations of the people and the commitment of our public 
functionaries in the implementation of the approved policies and 
programmes. The relationship between the Executive and the 
Parliament is thus one of interdependence, based on mutual trust 
and confidence. While broadly speaking the Executive has vast 
freedom in shaping policies and taking steps to implement them, 
Parliament enjoys the right to call for information and to oversee 
whether the Government have acted in conformity with their 
obligations and utilised the powers conferred on them for the 
purpose for which they were intended. It does not follow. however, 
that Parliament actually participates in or even habitually interferes 
with the administrative work of the Ministers. The Executive and 
the Parliament also have their own distinctive roles. 

Parliamentary oversight of Administration is not an end in itself. 
It is meant to galvanize, not supplant Executive initiative and 
efficiency; its aim is to promote, not to impair administrative will 
for action. The relationship between the Parliament and the 
Executive is not a static equation but one that keeps subtly changing 
all the time with changing times and situations, needing therefore 
constant reappraisal and redelineation. The tasks which Governments 
and Parliaments face today, particularly in the Third World 
countries, are complex and gigantic. Now, more than ever before, 
our institutions and procedures have to be viewed from the 
perspective of their relevance and adequacy in taking us nearer our 
end goals as a democratic society. Parliament and administration 
in the present day must function with full awareness of the fact 
that both are equal and active working partners in the democratic 
enterprise. with, a common stake in its success. The duty and 
responsibility of oversight, which Parliament exercisell on behalf of 
the people, is only meant as an aid and spur to ensure more 
efficient public management. The problem before Parliaments 
everywhere is as to how to harmonise the needed latitude for 
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effective Executive perfonnance with the requirements of public 
accountability. The ideal situation would be a state of dynamic and 
creative equilibrium where, in an atmosphere of mutual respect and 
confidence, the Executive enjoys all the freedom it needs, remaining 
at the same time responsive to parliamentary influence and 
direction, where the Parliament respects the Executive and the 
Executive feels parliamentary influence all the time. 

The growing volume of socio-economic legislation in our day 
has made the role of the Administration even more crucial. In 
developing societies particularly, the urgent needs of socio-economic 
reconstruction have radically altered the concept of the role of the 
civil services. A country like India, seeking rapid industrial, social 
and economic development through planned economy, has to draw 
upon the civil servants as much for the efficient implementation of 
the progressive policies. as for expert advice in detennining the 
priorities and making socio-economic readjustments. 

Relationship between Parliament and Judiciary . 

As regards the relationship between Parliament and judiciary, 
it is well known that the Indian Constitution accords an important 
place to the judiciary with the Supreme Court at the apex of the 
judicial system. 

Both Parliament and State Legislatures are sovereign within the 
limits assigned to them by the Constitution. The supremacy of the 
legislature under a written Constitution is only within what is in 
its power and it is for the Courts to say what is within its power 
and what is not, if a specific act is challenged. 

All laws (whether Union law, State law or delegated legislation) 
are subject to the doctrine of ultra vire.~ and liable to judicial 
review. The scope of review is limited to see whether the impinged 
legislation falls within the periphery of the power conferred and 
whether it contravenes any of the articles of the Constitution. The 
Courts are concerned only with interpreting the law and are not to 
enter upon a discussion as to what the law should be. The 
legislature can amend laws to meet the lacunae or defects pointed 
out therein by the Courts, or legislate afresh to give effect to their 
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original intentions and any such amendments as approved by the 
Legislature are accepted by the Courts as valid law. 

In the last resort, Parliament which is vested also with the 
constituent power. can amend any of the provisions of the 
Constitution to override the effect of a judicial decision. but without 
altering the basic structure or framework of the Constitution. The 
final say as to what the Constitution means. however, rests with 
the Supreme Court. 

Subject to the provisions of the Constitution. Parliament and 
the State Legislatures can regulate their own procedure. The validity 
of any proceedings in either House of Parliament or a State 
Legislature cannot be questioned before a court of law on the 
ground of any alleged irregularity of procedure. Apart from 
Parliament or the State Legislatures. the Presiding Officer of each 
House or any other officer or Member of Parliament or State 
Legislature who is for the time being vested with the powers to 
regulate procedure or the conduct of business or to maintain order 
in. or to enforce or carry out the decision of. either House of 
Parliament or the State Legislature. as the case may be, is not 
subject to the jurisdiction of the Courts in exercise of those powers. 

The Courts have no jurisdiction to issue a writ, direction or 
order relating to a matter in respect of what is done in the House 
or which affects the internal affairs of the House. Similarly, the 
Presiding Officer is also not subject to the jurisdiction of any court 
for failure to exercise his power to regulate the proceedings of the 
House. The Constitution guarantees immunity from proceedings in 
any court in respect of "anything" said in the House or any 
Committee thereof, and "anything" has been held to be equivalent 
to "everything". 

In order to secure the independence of the Judges. both from 
the executive as also from the legislature, specific provisions have 
been made in !he Constitution to provide that the conduct of a 
Judge of the Supreme Court or a High Court 'in the discharge of 
his duties' cannet be discussed in Parliament except upon a 
substantive motion for presenting an address to the President for 
removal of a Judge. 
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Thus, judicial conduct of a Judge of the Supreme Court or of 
a High Court cannot be discussed on the floor of the House in any 
debate or commented upon collaterally, by way of a motion for 
adjournment or question, etc. The only mode of discussing the 
conduct of a Judge in the discharge of his duties is upon a motion 
for his removal and that too when the motion is tabled under the 
specified provisions and the procedure prescribed therein is 
followed. If in the discharge of his judicial functions, a Judge 
comes to an erroneous finding or makes adverse comments upon 
any person, the only course open is to appeal against that decision, 
if an appeal, review or revision lies. The protection of the Judge 
in this regard is limited to matters connected with his judicial duties 
and does not apply to his private conduct. 

The State Legislatures are prohibited from discussing the 
conduct of a Judge of the Supreme Court or of a High Court In 

the discharge of his duties. 

Matters relating to appointment of Chief Justice of India and 
supersession of Judges of Supreme Court etc. have, however, been 
discussed in the Lok Sabha. 

Normally, matters relating to judicial functions of the Courts 
are not permitted to be raised in the House but questions asking 
for factual information about High Courts or the extent of arrears 
pending in the High Courts have been admitted and answered in 
Lok Sabha. Similarly, private members' resolutions regarding the 
arrears of work in the High Courts, vacations in High Courts or 
the general question of transfer of Judges among different High 
Courts have also been admitted. Judgements given hy Courts can 
be referred to in the course of speeches by members to explain a 
point of view, to suggest whether the laws need be changed and, 
if so, in what manner, or to pin-point criticism against the 
Government or individuals referred to in the judgement. Members 
may also observe that a particular conclusion was erroneous on the 
facts, or the facts were not properly placed before the Judge. 

It is the absolute privilege of the Legislatures and members 
thereof to discuss and deliberate upon all matters pertaining to the 
governance of the country and its people. Freedom of speech on 
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the floor of the House is the essence of parliamentary democracy. 
Certain restrictions on this freedom have, to a limited degree, been 
self-imposed. One such restriction is that discussions on matters 
pending adjudication before courts of law should be avoided on the 
floor of the House, so that the courts function uninfluenced by 
anything said outside the ambit of trial. 

It is a well-established rule that discussion on a matter which 
is sub judice is out of order, and it has been held that a matter is 
not sub judice until legal proceedings have actually started. The 
question whether a particular matter is sub judice is decided by the 
Speaker on the merits of each case. 

A matter does not become sub judice if a writ petition for 
admission is pending before a court. 

Under the Rules of Lok Sabha, any matter which is under 
adjudication by a court of law having jurisdiction in any part of 
India cannot be raised in the House in any form, such as questions, 
adjournment motions, motions, resolutions, and cut motions. An 
adjournment motion, though admitted cannot be proceeded with at 
the appointed hour if by that time the subject matter thereof ha<; 
become sub judice. If the subject matter of an adjournment motion 
consists of two parts and one part becomes sub judice after leave 
of the House to the moving of the motion has been granted. 
discussion on the motion is restricted to the other part which is 
not sub judice. The rule has been extended to matters pending 
before a parliamentary committee, any statutory tribunal or statutory 
authority perfonning any judicial or quasi-judicial functions or any 
commission or court of inquiry appointed to inquire into, or 
investigate any matter. Such matters are not ordinarily raised by 
way of a question, adjournment motion, resolution, motion or cut 
motion. The Speaker may, however, admit a question in case it 
refers to matters concerned with procedure or subject or stage of 
inquiry if it is not likely to prejudice the consideration of the matter 
by the tribunal or commission or court of inquiry. Likewise, the 
Speaker. may, in his discretion, allow any such matter being raised 
in the House, on an adjournment motion, resolution, motion or cut 
motion as is concerned with procedure or subject or stage of 
inquiry if he is satisfied that it is not likely to prejudice the 
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consideration of such matter by the statutory tribunal, statutory 
authority performing any judicial or quasi-judicial functions, or 
commission or court of inquiry. 

A member, during the course of his speech, is required not to 
refer to any matter of fact on which a judicial decision is pending. 
Discussion on a matter which is sub judice is out of order. If an 
objection is raised that a member should not be allowed to quote 
from a document as it would prejudice a case pending judicial 
decision, the Speaker may permit the member to quote only that 
portion which is relevant to contradict points raised by the Minister 
in his statement laid on the Table. 

So far as privilege matters are concerned, a Legislature is the 
sale judge of its privileges, and the rule of sub judice does not 
apply. 

The rule of sub judice cannot stand in the way of legislation. 
If the rule of sub judice were to be made applicable to legislation, 
it would not only make Legislatures subordinate to the courts in 
that matter but would make enactments impossible because 
numerous cases concerning a large number of statutes await 
adjudication in one court or another at all times. Parliament's main 
function to make laws will thus come to a standstill. This is neither 
sanctioned by the Constitution nor justified on merits. Legislatures 
are supreme and sovereign in the matter of making laws and there 
is no bar on their work in the field of legislation. The members, 
however, refrain from referring to the facts of a case pending before 
a court, when a Bill is under discussion in the House. 

In. COMMITTEE SYSTEM 

Committees: Constitution, Composition, Role, Functions and 
Powers 

In Parliament of India, as in many other Parliaments, the work 
done is not only varied in nature, but considerable in volume. Since 
the time at the disposal of the House is limited, it cannot give close 
consideration to all the legislative and other matters that come up 
before it. Secondly, review of administrative actions and scrutiny 
of numerous and complicated legislative proposals, subordinate 
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legislation, etc., are hardly possible on the floor of the House. As 
a result, much of the work of Parliament is done through its 
Committees. Moreover the Committee atmosphere is more suited 
for any in-depth and, as far as possible, non-partisan examination 
of matters away from the glare of publicity. Accommodation of 
differing points of view and compromises through give and take, 
etc., are easily achieved in Committees. 

Origin of the Committee system in India can be traced back 
to the advent of the Montague-Chelmsford Reforms, but the 
Committees of those days, like the Central Legislative Assembly 
itself, were not free from Governmental control and interference. 
They had no powers and privileges or procedures; and they could 
not even frame rules for their own internal working. 

A parliamentary committee is appointed or elected by the House 
or nominated by the Speaker. It means a parliamentary committee 
may be constituted either under the provisions of the Rules of 
Procedure and Conduct of Business or in pursuance of an Act of 
Parliament or on a motion or resolution adopted by the House. It 
works under the direction of the Speaker/Chairman and presents its 
report to the House or to the Speaker/Chairman; the secretarial work 
for it is done by the Secretariats of the Parliament. 

Lok Sabha possesses an organised system of Committees. Our 
Constitution does not make any specific provisions in regard to 
parliamentary committees, but they are mentioned in several articles. 
Article 88 enshrines the right of Ministers and the Attorney General 
to speak in any Committee of Parliament of which he may be a 
member. Article 105 provides that no court proceedings can be 
initiated against a member for anything said or any vote cast in a 
Committee of Parliament. Appointments, terms of office, functions 
and main lines of procedure for conducting business of the 
Committees are regulated under the provisions of the Rules of 
Procedure and Conduct of Business and Directions by the Speaker. 
There are three sets of rules relating to parliamentary committees. 
'General Rules' (Rules 253-86) are applicable to all the 
Committees. 'Specific Rules' make special provisions for particular 
Committees and 'Internal Rules' regulate the internal procedure of 
each parliamentary committee and are made by the Committees 
themselves with the approval of the Speaker. 
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The members of parliamentary committees are appointed or 
elected by the House on a motion, or nominated by the Speaker 
or Chairman. Select or Joint Committees on a Bill are appointed 
on a motion, adopted by the House. Members of all Financial 
Committees, the Committee on Welfare of Scheduled Castes and 
Scheduled Tribes and the Joint Committee on Offices of Profit are 
elected every year by members, according to the system of 
proportional representation by means of single transferable vote. 
Rest of the Committees are nominated by the Presiding Officer of 
the House concerned. Some of the Committees are constituted by 
each House separately, others are constituted jointly by both the 
Houses. As in the case of Joint Committees, members of Committee 
on Public Accounts, Committee on Public Undertakings, Committee 
on the Welfare of Scheduled Castes and Scheduled Tribes and the 
Committee on Government Assurances, are drawn from both Lok 
Sabha and Rajya Sabha. 

Different Parties and Groups are represented in parliamentary 
committees more or less in proportion to their respective strengths 
in the House. Usually the Committees are reconstituted every year 
on the basis of names of members suggested by Leaders of Parties/ 
Groups for consideration of, and selection by, the Presiding Officers. 

The Chairman of a parliamentary committee is appointed from 
amongst the members of the Committee by the Presiding Officer 
of the House to which it belongs. If the Presiding Officer himself 
is a member of the Committee, he is invariably its Chairman. 
Where he is not a member, but his Deputy is, then the latter is 
appointed the Chairman. 

A parliamentary committee holds office for a period not 
exceeding one year or for a period specified by the Speaker or until 
a new Committee is nominated. The Business Advisory Committee, 
Committee on Petitions, Committee of Privileges and the Rules 
Committee continue in office till reconstituted whereas other 
Standing Committees hold office for a period not exceeding one 
year. If no term is specified by the Speaker/Chairman in regard to 
an Ad-Hoc Committee, it continues in office till the completion of 
work and presentation of report, if any. 
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Powers of the Committees of Lok Sabha are as laid down in 
the Constitution, the Rules and the Directions issued thereunder by 
the Speaker from time to time. Rules relating to certain Committees, 
instead of conferring specific powers on them, provide that the 
general rules applicable to parliamentary committees shall apply to 
them with such adaptations, whether by way of modification, 
addition or omission, as the Speaker may consider necessary or 
convenient. 

Under the provisions of the Salary, Allowances and PensIon of 
Members of Parliament Act, 1954, the Joint Committee on the 
Salaries and Allowances of Members of Parliament has the power 
to regulate its procedure. The act empowers the Joint Committee 
to appoint one or more Sub-Committees from time to time. 

A Committee may take oral and/or written evidence or call for 
documents in connection with a matter under its consideration, 
examination or investigation. 

A Committee has the power to make a special report on any 
matter that arises or comes to light in the course of its work which 
it may consider necessary to bring to the notice of the Speaker or 
the House, as the case may be notwithstanding that sllch matter is 
not directly connected with, or does not fall within, or is not 
incidental to, its terms of reference. 

Where a case warrants a special procedure for conducting the 
business of a Committee, that Committee may pass resolutions on 
matters of procedure relating to it for the consideration of the 
Speaker, who may make such variations in procedure as he may 
consider necessary. 

To supplement the prOVISions contained in the rules and the 
Directions issued by the Speaker, a Committee may, with the 
approval of the Speaker, make detailed rules of procedure for its 
internal working. 
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Types of Committees 

Both Houses of Parliament have a similar Committee structure, 
with a few exceptions. Their appointments, terms of office, 
functions and procedure for conducting the business, are also, more 
or less, similar and are regulated under the provisions of the Rules 
made by the two Houses under article 119( I) of the Constitution. 

There are two types of parliamentary committees, viz., 
(i) Standing Committees and (ii) Ad-hoc Committees. Standing 
Committees are elected by the House or nominated by the Speaker 
(Lok Sabha)/Chairman (Rajya Sabha) every year or from time to 
time, as the case may be, and are permanent in nature, whereas 
Ad-Hoc Committees are constituted by the House or by the 
Speaker/Chairman, to consider and report on specific matters and 
become functus officio as soon as they have completed their work. 

Standing Committees 

Financial Committees: Among the Standing Committees, the 
three Financial Commitees - Committees on Estimates, Public 
Accounts and Public Undertakings-constitute a distinct group 
as they keep an unremitting vigil over Governmental spending and 
performance. While members of Rajya Sabha are associated with 
the Committees on Public Accounts and Public Undertakings, the 
Members of the Committee on Estimates are drawn entirely from 
Lok Sabha. The control exercised by these Committees is of a 
continuous nature. They gather information through questionnaires, 
memoranda from representative non-official organisations and 
knowledgeable individuals, on-the-spot studies of organisations and 
oral examination of official and non-official witnesses. Between 
them, the Financial Committees examine and report on a fairly large 
area of the activities of the Union Government. 

These Committees have adequate procedures to ensure that their 
recommendations are given due consideration by the Government. 
The progress in the implementation of the recommendations as well 
as any unresolved differences between the Committees and the 
Government are set out in • Action Taken Reports' which are 
presented to the House from time to time. 
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Other Standing Committees: Other Standing Committees, In 

each House, divided in tenns of their functions, are: 

0) Committees to inquire 

(a) The Committeee on Petitions examines 
petitions on bills and on matters of general 
public interest and also entertains 
representations on matters concerning 
subjects in the Union List; and 

(b) The Committee of Privileges examines any 
question of privilege referred to it by the 
House or the Speaker, Lok Sabha/Chainnan, 
Rajya Sabha. 

(ii) Committees to scrutinise 

(a) The Committee on Government Assurances 
keeps track of all the assurances, promises, 
undertakings, etc. given by Ministers in the 
House and pursue them till they are 
implemented; 

(b) The Committee on Subordinate legislation 
scrutinizes and reports to the House whether 
the powers to make regulations, rules, sub-
rules, bye-laws, etc., conferred by the 
Constitution or statutes are being properly 
exercised by the authorities so authorized; 
and 

(c) The Committee on Papers laid on the Table 
examines all papers laid on the Table of the 
House by Ministers, other than statutory 
notifications and orders which come within 
the purview of the Committee on 
Subordinate Legislation, to see whether 
there has been full compliance with the 
provisions of the Constitution, act, rule or 
regulation under which the paper has been 
laid. 
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(iii) Committees relating to the day-to-day business 
of the House 

(a) The Business Advisory Committee 
recommends the allocation of time for 
items of Government and other business to 
be brought before the House; 

(b) The Committee on Private Members' Bills 
and Resolutions of Lok Sabha classifies and 
allocates time to Bills introduced by private 
members, recommends allocation of time 
for discussion on private members' 
resolutions and ex.amines Constitution 
amendment bills before their introduction by 
private members in Lok Sabha. Rajya 
Sabha does not have such a Committee. It 
is the Business Advisory Committee of that 
House which recommends the allocation of 
time for the discussion of stage or stages of 
private members' bills and resolutions; 

(c) The Rules Committee considers matters of 
procedure and conduct of business in the 
House and recommends amendments or 
additions to the rules; and 

(d) The Committee on Absence of Members 
from the Sittings of the House of Lok 
Sabha considers all applications from 
members for leave of absence from the 
sittings of the House. There is no such 
Committee in Rajya Sabha. As such, 
applications from its members for leave of 
absence are considered by the House itself. 

(iv) Committees concerned with the provision of 
facilities to Members 

(a) The General Purposes Committee considers 
and advises the Speaker, Lok Sabhal 
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Chairman, Rajya Sabha on matters 
concerning the affairs of the House, which 
do not appropriately fall within the purview 
of any other parliamentary committee; and 

(b) The House Committee deals with the 
residential accommodation and other 
amenities for members. 

(v) Joint Committees 

(a) The Committee on the Welfare of Scheduled 
Castes and Scheduled Tribes on which 
members from both Houses serve, considers 
all matters relating to the welfare of the 
Scheduled Castes and Scheduled Tribes 
which come within the purview of the Union 
Government and keeps a watch whether the 
constitutional safeguards in respect of these 
classes are properly implemented. 

(b) The Joint Committee on Salaries and 
Allowances· of Members of Parliament 
constituted under the Salary, Allowances and 
Pension of Members of Parliament Act, 1954, 
apart from framing rules for regulating 
payment of salary, allowances and pension 
of Members of Parliament. also frames rules 
in respect of amenities like medical, housing, 
telephone, postal, constituency and secretarial 
facilities. 

(c) The Joint Committee on Offices of Profit 
examines the composition and character of 
the Committees and other bodies appointed 
by the Union and State Governments and 
Union Territories, Administrations and 
recommends what offices ought to or ought 
not to disqualify a person from being a 
member of either House of Parliament; and 
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(d) The Library Committee conslstmg of 
members from both Houses, considers 
matters concerning the Library of 
Parliament. 

Ad-hoc Committees 

The ad-hoc Committees may broadly be put into two 
categories:-(i) the Select or Joint Committees on Bills which are 
appointed to consider and report on particular Bills and (ii) 
Committees which are constituted to inquire into and report on a 
specific subject. 

Innovations in the Committee System 

The Parliament of India has, over the years, introduced several 
innovations in the Committee system. The Business Advisory 
Committee, Committee on Government Assurances, Committee on 
Papers Laid on the Table and Committee on the Welfare of 
Scheduled Castes and Scheduled Tribes, which are unique in the 
Indian parliamentary set-up have been discussed earlier. The 
Departmentally-Related Standing Committees which have been 
introduced recently, are discussed in the following paragraphs: 

Departmentally-Related Standing Committees: The most 
significant development has been the appointment of 
Departmentally-related specialised Standing Committees of the 
Legislatures covering the entire spectrum of administration for an 
in-depth and continuous study. 

In 1980, ten subject-based Committees were set up by the 
Kerala Legislature as a sequel to the unanimous recommendations 
of the All-Parties Committee set up by the Speaker, Kerala 
Legislative Assembly in 1979. Though each Committee was 
assigned a fairly well-defined subject area. the main functions of 
all these Committees were, inter-alia, to scrutinise the Demands for 
Grants, to examine legislation and to consider the draft of rules to 
be framed by Government or other authorities in pursuance of the 
rule-making powers delegated by an Act of the Legislature. These 
Committees could study and report on specified areas of 
Governmental activity or project, scheme or undertaking intended 
for general welfare. 
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West Bengal was the second State in the country to introduce 
subject Committees to cover vital areas of governmental activity. 
In 1987-88, three Committees, one each. on Health and Family 
Welfare. Panchayats and Environment were set up. In 1988-89, one 
more Committee, Committee on Education was set up. 

Proposals to set up subject Committees are at various stages 
of consideration with many other State Legislatures also. 

Insofar as Union Parliament is concerned. efforts finally reached 
fruition when on 18 August 1989, Parliament constituted three such 
Committees relating to Agriculture, Science and Technology and 
Environment and Forests. 

The functioning of these three Committees for over three years 
proved their utility as viable instruments to ensure proper 
Legislative scrutiny over the activities of various Departments of 
the Government. There was general consensus among all concerned 
that the present Parliament should go in for a full-fledged 
Committee system. Speaker Shri Shivraj V. Patil took the initiative 
and discussions were held with the Prime Minister, Leaders of 
parties, members and others. Thereafter. the agreed proposals were 
placed before the Rules Committee of Lok Sabha. Finally. the Rules 
Committee in its third report, presented to Lok Sabha on 29 March 
1993. recommended the setting up of seventeen Departmentally-
related Standing Committees of Parliament. The Rules Committee 
of Rajya Sabha also adopted the same report which were presented 
to Rajya Sabha on 29 March 1993. Both Houses adopted the rules 
on the same day. 

Seventeen Departmentally-Related Standing Committees were, 
thus. constituted. Out of these eleven are under the domain of 
Lok Sabha and six under the Rajya Sabha. The Committees on 
Agriculture, Communications, Defence. Energy, External Affairs. 
Finance. Food. Civil Supplies and Public Distribution. Labour and 
Welfare. Petroleum and Chemicals, Railways. Urban and Rural 
Development are serviced by Lok Sabha while the Committees on 
Commerce. Home.Affairs, Human Resource Development, Industry, 
Science & Technology. Environment & Forests and Transport & 
Tourism are serviced by Rajya Sabha. 
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Each Committee consists of 45 members. 30 members from 
Lok Sabha are nominated by the Speaker and the remaining 
15 members from Rajya Sabha are nominated by the Chairman. 

The Chairman of a Committee is appointed by the Chairman, 
Rajya Sabha/Speaker, Lok Sabha from amongst the members of the 
Committee. The term of the Committee is one year. 

Under the rules, the Standing Committees consider: (i) the 
Demands for Grants of the concerned Ministries and make a report 
to the Lok Sabha within one month; (ii) such Bills pertaining to 
the concerned Ministries as are referred to by the Speaker and make 
report thereon to the House; (iii) the papers on basic, major and 
important policies referred to them by the Speaker and report 
thereon to the House; (iv) the annual reports and the reports on 
the implementation of the policies and make reports thereon to the 
House; and (v) other matters of the concerned Ministries referred 
to them by the Speaker. 

As regards consideration of the Demands for Grants, the 
procedure to be followed by the Standing Committees is as follows: 

(a) after the General Discussion on the Budget in the 
House is over, the House adjourns for a month; 

(b) the Committees consider the Demands for Grants 
of the concerned Ministries during the period of one 
month's recess of the House; 

(c) the Committees make their reports within a period 
of one month and do not ask for more time; 

(d) the Demands for Grants are considered by the 
House in the light of the reports of the Committees 
and then passed; 

(e) where the reports are required to be made on the 
basis of votes given by the members in the 
Committees, because of the constitutional 
provisions, the members of Lok Sabha in the 
Committee only have the right of vote; and 
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there is a separate report on the Demands for 
Grants of each Ministry. 

The Procedure to be followed by the Committees in examining 
the Bills is as follows: 

(a) after the general principles underlying the Bills have 
been considered by the House, the Committees 
consider the general principles and the clauses of 
the Bills and make their report to the House; 

(b) consideration of the clauses of the Bill is done by 
Lok Sabha in the light of the reports submitted by 
the Committees; 

(c) the Committees consider only the important Bills 
introduced in the House and the importance of such 
Bills is decided by the Speaker; 

(d) the Committees do not consider the secret Bills, 
Finance Bills and the Appropriation Bills; 

(e) with the permission of the Speaker, urgent Bills 
may be considered and passed by the House 
without being considered by the Committee; and 

(f) the Committees are required to make reports on the 
Bills in the shortest possible time. 

The new Committee system represents a path-breaking 
endeavour in the area of parliamentary surveillance over 
administration. With the emphasis on their functioning on long-term 
plans and policies, these Committees can provide necessary 
direction, guidance and inputs for broad policy formulation and in 
the achievement of the long-term national perspective by the 
Executive. 

Before the setting up of the Departmentally-Related Standing 
Committees, there were many important Ministries/Departments 
whose Demands for Grants were not discussed for years together 
due to paucity of time. 
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During the last three years, although the number of Ministries/ 
Departments discussed on the floor of the House remains low, there 
was a qualitative improvement in that the demands of almost all 
the Ministries/Departments were discussed at length in the 
Departmentally-Related Standing Committees. 

Shri Shivraj V. Patil, the Speaker of Lok Sabha in his meeting 
with the leaders of political parties on 19 February 1994 made the 
following observations reiterating guidelines to the Standing 
Committees for examination and report: 

"The purpose of having the Standing Committee is very 
specifically mentioned in the rules. One purpose is to see how 
the Five Year Plan decides allocations for various developmental 
projects. The second aspect is to see whether the Annual Plan 
has been implemented or not. Thirdly, to see whether the 
amount made available was properly spent or not. If it is not 
spent, whether the physical targets have been achieved or not. 
If they are achieved, whether the quality of work is up to the 
standard or not. Of course, quality aspect requires a lot of time. 
You can also see whether the estimates made ... were properly 
done or not. Sometimes, they ask for more money and do not 
spend the amount. Sometimes, they do not ask for enough funds 
and then funds are not available when the work begins. That 
is wrong estimation. So, these are the criteria which are to be 
applied. Within these parameters, one can make a meaningful 
report." 

Lauding the endeavours of these Committees, the Speaker, 
Shri Shivraj V. Patil made the following observations at a Press 
Conference on 13 May 1994: 

''The Committee System of Parliament has worked successfully 
during its first year. The Committees would in future be able 
to function more effectively and ensure Government 
accountability on Budget performance." 

He added: 

"The Committee's reports and recommendations were not 
binding on the Government, but the Government shall have to 
explain to the Committee as to what follow-up action the 
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Ministers took and if not, explain the reasons for their inability. 
A Committee would also have the power to direct the Ministry 
concerned to implement its recommendations after taking into 
account the Government response." 

Releasing the compendium on Departmentally-Related 
Parliamentary Standing Committees, on 18 May 1995, Speaker 
Shri Patil appraised the performance of these Committees and 
observed that in order to facilitate follow-up of the 
recommendations on Demands for Grants of 1994-95, the II 
Committees of the Lok Sabha made as many as 356 
recommendations. Of these, 206 recommendations, constituting 58 
per cent were accepted by the Government. While 51 
recommendations forming 14 per cent were not pursued by the 
Committee in view of Government's replies, recommendations in 
respect of which replies of the Government have not been accepted 
by the Committees numbered only 65. Besides, there were 34 
recommendations in respect of which interim replies have been 
received from Government and firm replies are still awaited. 

In 1995-96, the 17 Committees considered in-depth the 
Demands for Grants of the respective MinistrieslDepartments and 
adopted 51 Reports containing a total of 1,043 recommendations/ 
observations. 

Impact of the Financial Committees 

A reference to the reports of some Financial Committees during 
the last few years would indicate that these Committees have had 
a positive and constructive approach. To illustrate, some of the 
reports presented by the Financial Committees during the last few 
years were as under: 

The Estimates Committee (1991-92), in its Seventh Report on 
'Role of Controller of Capital Issues, Development of Capital 
Market and Status of Small Investors' suggested that the Capital 
Issue Control Act, 1947 shall be repealed without further delay. 
However, such of its provisions which continue to be relevant, 
particularly in the context of protection of investors against 
exploitation by unscrupulous elements, should be incorporated in 
the proposed legislation in regard to the role, functions and powers 
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of Securities and Exchange Board of India (SEBI). The Committee 
further suggested that the Office of Controller of Capital Issues 
should be abolished and such of its functions as continue to be 
relevant should be transferred to SEBI. Besides. the Public Sector 
Undertakings should be treated in the same manner as Private 
Companies in regard to issue of Bonds. Debentures. Shares. etc. 

The importance of this Report can be gauged from the fact that 
the recommendations/observations made by the Committee have 
been accepted by the Government. On 29 May. 1992. the Capital 
Issue Control Act. 1947 was repealed by an Ordinance. Consequent 
to the repeal of Capital Issue Control Act. 1947. the Office of 
Controller of Capital Issues has been abolished. Securities 
Exchange Board of India (SEBl) has been created with a number 
of functions including limited or narrow function (such as 
regulation of Primary Market) of CCI. which continues to be 
relevant. Apart from this, the guidelines and regulations issued by 
SEBI provide sufficient legal and administrative safeguards to 
protect investors particularly small or individual investors against 
exploitation. With the repeal of Capital Issue Control Act. the SEBI 
has taken over the limited functions of the CCI. 

Again the Estimates Committee (1993-94) in its Thirty-eighth 
Report on Ministry of External Affairs--Consular, Passport and Visa 
Division deals with the action taken by Government on the 
recommendations contained in their 5th Report (10th Lok Sabha) 
on the Ministry of External Affairs-Consular. Passport and Visa 
Division, which was presented to the Lok Sabha on 27 February, 
1992. 

In pursuance of the recommendation of the Committee 
regarding the dropping of the appendage "Chief Controller of 
Emigration" from the designation of Chief Passport Officer, the 
Chief Passport Officer is no longer titled "Chief Controller 
Emigration". Regarding the computerisation in various sections, 
work in this area has started. The computerisation of the Delhi RPO 
is extensive and Bombay and CPV Division have been taken up 
in this financial year. Regarding the recommendation of relaxation 
of visa restrictions, the Government have said that visa policy is 
generally determined by political considerations and reciprocity. 
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Action to remove many restrictions has already been taken. A 
uniform visa fee scale has been introduced and missions have been 
authorised to issue long-term multiple entry visas in a wide variety 
of cases. 

The Public Accounts Committee (1993-94) in its Sixty-fifth 
Report on "Central Pollution Control Board-Audit Review" have 
identified certain vital areas relating to pollution control in general 
and the functioning of Central Pollution Control Board (CPCB), in 
particular requiring immediate governmental attention. Besides, the 
Committee also extensively dealt with the threat caused by pollution 
to the world famous historical monuments in Agra-Mathura region 
particularly the Taj Mahal and the related issues. The Committee 
also desired that the Government should take measures on priority 
basis for pollution control in other areas which have been identified 
as environmentally sensitive from the historically important point 
of view or due to other considerations. 

In pursuance of the recommendations of the Committee as of 
December 1993, 1,003 of 1,531 units in the large and medium 
sector had provided the requisite pollution control equipments to 
comply with the standards and others were in the process of 
installing the same. Pursuant to the discussion held in a meeting 
with State Environmental Secretaries and Chairmen of Central and 
State Pollution Control BoardslUnion Territories in January 1994, 
wilful defaulters had been identified and the Central Board issued 
directions to the State Boards for taking action against each of these 
units as a case by case review basis. As on 30 June, 1994, 319 
units (29 in Central Public Sector), 91 in State Public Sector, 63 
in Cooperative Sector and 136 in Private Sector were yet to comply 
with the standards. 

As regards measures taken on priority basis for pollution control 
in other areas which have been identified as environmentally 
sensitive from the historical point of view or due to other 
consideratiuns, the Ministry of Environment & Forests has 
constituted a consultative group to prepare a draft policy paper on 
approach to conservation of man-made heritage from the 
environmental·angle. 
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Regarding the integration of various major Central Acts on 
environment with the object of protecting environment, 
implementing international decisions and consolidating and 
amending major Central Acts on the subject, the Indian Law 
Institute has submitted a report delineating a detailed scheme on 
comprehensive legislation which was circulated to the StateslUTs, 
concerned Ministries and NGOs for their views/comments. A project 
to draft a Bill has also been sanctioned to the Indian Law Institute 
which also envisages a workshop for obtaining wider participation. 
The Ministry intends to appoint a Committee of legal experts and 
an officer having field experience of pollution control to oversee 
the drafting of the comprehensive legislation.The Indian Law 
Institute will have a representative in the Committee, and will draft 
the legislation in time with the guidelines evolved by the 
Committee. 

Another important report of the Public Accounts Committee 
(1994-95) was on • Integrated Rural Development'. Its 95th Report 
on Integrated Rural Development Programme (JRDP) identifies 
certain major areas of concern under IRDP requiring immediate 
Governmental attention. These are low per capita investment, non-
preparation of five year perspective and annual plans, failure to 
conduct household surveys for identification of beneficiaries, 
coverage of ineligible families, lack of proper monitoring and 
evaluation of IRDP and overlapping of programmes, etc. 

The Ministry of Rural Development have said that according 
to the monitoring of the programme done by them, a total 
disbursement of Rs. 13,360.29 crore was made to 256.81 lakh 
beneficiaries under IRDP during the period 1985-86 to 1992-93. 
The Ministry also stated that they have made several efforts to raise 
the level of investment per family. According to them, the physical 
targets were reduced from a peak level of 39.64 lakh families in 
1987-88 to 18.75 families in 1992-93. As a result, level of 
investment per family rose from Rs. 4,470 to Rs. 7,889. 

Regarding the reasons for IRDP not having been able to make 
any significant improvement in bringing the poor above the poverty-
line, the Ministry of Rural Development stated that the performance 
of the programme should be judged in the context of enabling the 
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assisted families to enhance their income levels and improve their 
living standards and not necessarily by their poverty-line. 

An important point to be emphasised is that one should not 
forget the limits under which the committees are required to 
function. The Committees should function within the ambit of the 
jurisdiction and should not try to cross the limits laid down under 
the Constitution or the rules of procedure. In a democratic set-up 
the Legislature or the Executive should not transgress the 
boundaries demarcated for them under the Constitution. The 
Legislature has to see whether or not the Executive is functioning 
according to the policy framed or within the ambit of its authority 
delegated to it by the Legislature or the Constitution. It can 
certainly criticise the functioning of the Government and suggest 
remedial measures for any default. negligence or unauthorised act 
of the Government. The committees can express their views and 
make recommendations in the form of a report. but it is none of 
their business to direct any authority or the Government to do or 
not to do any particular act or to do certain act in a particular way. 
This should be taken care of, especially by the committees during 
the study tour. In this regard. the foJJowing observations of the 
Select Committee of the House of Commons is most pertinent: 

The control means influence. not direct power; advice. not 
command; criticism. not observation; security. not initiation and 
publicity. not secrecy. 

The role of the committees in a democratic set-up is 
distinguished and demarcated and if they function effectively in a 
proper manner and within the ambit of their authority. they may 
not find any difficulty to have proper control and influence over 
the functioning of the Executive. 

Conclusion 

Parliamentary democracy in India has struck deep roots. Our 
Parliament has always represented a cross section of the society. It 
would not be out of place to say that Indian Parliament is a 
barometer of the nation. Whatever happens in any part of the 
country finds its immediate reflection in the Lok .Sabha which is a 
living and throbbing institution of the people. We may justifiably 
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claim that on the whole the parliamentary system has worked well 
in our country. 

The success or failure of any system is, in the final analysis, 
judged by the nature and extent of its contribution towards the 
moral and material advancement of the society. Since Independence, 
we have made remarkable progress in many fields. The sentiments 
of national unity and national integration are today stronger and 
much more widely shared than was the cac;e a few years ago. The 
spirit of equality, freedom and justice that infonns our Constitution 
has released its own impulses. In directing and harnessing these 
powerful impulses to constructive ends, the legislative institutions 
in our country have made their distinctive contribution. 

It goes without saying that the effectiveness of the entire 
democratic system depends upon those who administer and those 
who are administered. What is equally important is to imbibe 
certain values. The following observations of India's first 
Prime Minister lawaharlal Nehru are of great significance in this 
context: 

"Parliamentary democracy demands many virtues. It demands, 
of course, ability. It demands a certain devotion to work. But, 
it demands also a large measure of cooperation, discipline and 
restraint." 
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BANGLADESH PARLIAMENT AND ITS 
STANDING COMMITTEES 

ABUL HASHEM 

Introduction 

Parliaments of the world transact a great deal of their business 
through their Standing Committees. Like other Parliaments, 
Bangladesh Parliament also does the same. 

Standing Committees of Bangladesh Parliament 

Article 76 of the Constitution of Bangladesh provides for the 
following Standing Committees of Parliament : 

(i) Public Accounts Committee 

(ii) Committee on Privileges 

(iii) Such other Standing Committees as the Rules of Procedure 
of Parliament require. 

Under the provisions of Article 75 (I) of the Constitution of 
Bangladesh, the Rules of Procedure were framed by Parliament on 
22 July, 1974. 

The Rules of Procedure provide for the following Standing 
Committees of the Parliament of Bangladesh : 

(i) Committee on Public Accounts ................... (Rule 233) 

(ii) Committee on Public Undertakings ............ (Rule 238) 

(iii) Committee on Estimates .............................. (Rule 235) 

(iv) Committee on Privileges ............................. (Rule 240) 

(v) Committee on Government Assurances ...... (Rule 244) 

(vi) Committee on Rules of Procedure .............. (Rule 265) 

(vii) Committee on Private Members' Bills and 
Private Members' Resolutions .................... (Rule 222) 
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(viii) Business Advisory Committee ................... . (Rule 219) 

(Rule 231) 

(Rule 249) 

(Rule 257) 

(Rule 246) 

(ix) Petitions Committee .................................... . 

(x) House Committee ........................................ . 

(xi) Library Committee ...................................... . 

(xii) Standing Committees on Ministries (34) .. .. 

Some Standing Committees are appointed or elected by the 
House and others are nominated by the Speaker from amongst its 
members according to the principle of proportional representation. 
The Committee works in accordance with the provisions of the rules 
of Procedure and presents its report to the House or to the Speaker. 
The tenn of office of each Standing Committee is five years. But 
Parliament can reconstitute any Committee at any time. 

Any matter arising in connection with the business of the 
Standing Committee for which no specific provision exists in the 
Rules of Procedure is decided by the Speaker and his decision is 
final. 

Standing Committees which are elected or appointed by the 
House 

(i) Committee on Public Accounts 

(ii) Committee on Public Undertakings 

(iii) Committee on Estimates 

(iv) Committee on Privileges 

(v) Committee on Government Assurances 

(vi) Committee on Rules of Procedure 

(vii) Committee on Private Members' Bills and Private Members' 
Resolutions 

(viii) Committee on Ministries 

In addition to these Standing Committees stated above, the 
Parliament has the power to constitute special Committees/Select 
Committees as and when necessary. 
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Standing Committees which are nominated by the Speaker 

(i) Business Advisory Committee 

(ij) Petitions Committee 

(iii) House Committee 

(iv) Library Committee 

The functions of the Standing Committees have been stated in 
the Rules of Procedure. 

Standing Committees on Ministries 

After the independence of the country, the first Parliament 
constituted a Committee to frame an effective Rules of Procedure. 
The framers of the Rules of Procedure gave special emphasis on 
Parliamentary Standing Committees on each Ministry of the 
Government. In a parliamentary form of Government the Ministers 
are responsible to Parliament. Practically the functions of the 
Ministries are conducted by the Secretary and other Officers of the 
Ministry concerned. The framers of the Rules of Procedure felt it 
necessary to have some provisions of accountability of the 
bureaucracy also to Parliament. The Secretary of the particular 
Ministry is the Principal Accounting Officer. He has to appear 
before the Standing Committee and explain the activities of the 
Ministry. 

The Standing Committees on Ministries have the following 
functions: 

(i) to examine draft bills and other legislative proposals; 

(ii) to review the enforcement of expending law and propose 
measures for such enforcements ; 

(iii) to review the overall activities of the concerned Ministry; 
and 

(iv) to examine, if it deems fit, any such other matter as may 
fall within the jurisdiction of the Committee. 

In addition, the Committee has power to investigate any 
irregularity of the Ministry and recommend for its remedy. 
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Each Standing Committee on the Ministry consists of ten 
members. including the Chairman. A Standing Committee meets 
once in a month. 

The Minister/the Minister of State of a Ministry is the ex-officio 
Chainnan of the Standing Committee of that Ministry. 

If the Minister or the Minister of State is not a member of 
Parliament or if there be no Minister or Minister of State in charge 
of a subject relating to a Standing Committee. the Speaker. in 
consultation with the Leader of the House. appoints a Chainnan of 
that Committee from amongst the members of Parliament. 

The Standing Committees have power to fonn Sub-Committees. 
The Secretarial work for the Standing Committees (is) done by the 
Secretariat of Parliament which is constituted under Article 79 of 
the Constitution. 

The Ministerial Committees have already proved to be effective. 
Since the Minister or Minister-in-charge of a Ministry is the 
Chainnan. the Committee gets all co-operation from the Ministry. 
The Committee discusses various problems and advises the Ministry 
on various matters. including development matters. The advice of 
the Committee is taken into consideration by the Government. 
These Committees not only perfonn the functions of watch-dogs 
but also work as a bridge between the Ministry and Parliament. The 
members of the Committee have scope to point out the problems 
of their constituencies and solve (them) with the help of the 
Minister and the officers of the Ministry. The Committee presents 
its report to Parliament from time to time and the people get an 
opportunity to know the activities of the Ministries from these 
reports. 

Effectiveness of the Standing Committees of the Parliament 

The Parliamentary Standing Committees are effective. Norma])y 
the reports of the Standing Committees are not discussed in 
Parliament. The system of Parliament Standing Committees in the 
Bangladesh Parliament is practically useful in dealing with the 
matters which, on account of their special or technical nature, are 
better considered in detail by a small number of members rather 
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than by the Parliament itself. Moreover. the system helps to save 
the time of the House for discussion on important matters and 
prevents Parliament from getting lost in details and thereby losing 
hold on matters of policy and broad principles. This system also 
helps members of Parliament to get themselves acquainted with the 
parliamentary business and law making procedures. 

The recommendations of a Parliamentary Committee are normally 
accepted and implemented by the Government. If in regard to any 
recommendation the Government holds a view different from that of 
the Committee. the Government has to apprise the Committee of the 
rea<;ons for not implementing the recommendations/suggestions. The 
matter is considered by the Committee and a further report. if deemed 
necessary. may be presented to Parliament. When a difference of 
opinion between the Committee and the Government remains 
unsolved. the case is referred to the Speaker for guidance. 
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NATIONAL ASSEMBLY OF BHUTAN 
TASHIPHUNTSOG 

Introduction 

The year 1907 marks the beginning of a new era in the history 
of Bhutan. On 17 December of that year, the whole body of the 
clergy, the State Councillors, the Chillahs of all the districts, and 
the representatives of the people met at Punakha and unanimously 
elected Tongsa Penlop Ugyen Wangchuck as the first hereditary 
King of Bhutan. He brought peace and stability to the country and 
laid the foundation for the emergence of modem Bhutan. 

The reign of the third King Jigme Dorji Wangchuck was 
marked by the progressive opening of the country to the outside 
world. 

The very first of many visionary initiatives taken by the third 
King, was the establishment of the Tshogdu (National Assembly) 
in 1953. Although the people said they were not ready for such a 
forum, the King insisted on the establishment of the National 
Assembly to discuss issues of national interest, promote public 
welfare and develop political consciousness among the people so 
that they could play a greater role in the decision making process 
and running of the country. 

Procedures and Election 

The proceedings of the National Assembly are regulated by the 
Rules of Procedure of the National Assembly. All the members are 
required to report to the National Assembly two days prior to the 
commencement of the Assembly Session during which time the 
newly elected members take their oath and complete other 
formalities. The conduct and proceedings of a National Assembly 
Session in Bhutan is unique. The elaborate traditional ceremonies 
during the inaugural and closing Sessions, the observance of a dress 
and speech code, proper floor decorum, mandatory presence of all 
its members throughout the Session, and above all the observance 
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of courtesy and respect among its members for maintaining and 
upholding the sanctity of the highest decision making body in the 
country. all contribute to the unique nature of Bhutan's National 
Assembly. 

While Dzongkha, the national language. is the main language 
used in the Assembly. simultaneous interpretation in Dzongkha and 
Nepali is also carried out. 

The Speaker of the National Assembly sends a circular to the 
concerned Dzongdags whenever the election of a member falls due 
in a particular constituency. The concerned Dzongdag (District 
Administrator) or his representative convenes a meeting of the general 
public of that constituency. During this meeting which is attended 
by every household in the constituency. each household selects its 
representative. If a candidate is unanimously selected. he/she is 
deemed to be the elected representative of the constituency. However, 
if more than two candidates are selected, the representative for the 
constituency is elected through secret ballot. On receiving the 
completed forms of the elected people's representative of the 
particular constituency. through the Dzongkhag Administration. the 
Speaker formally issues an Acceptance Letter. 

Procedural initiatives, innovations and developments 

Since its inception, significant changes have taken place in the 
National Assembly in keeping with the modem trends. At the time 
of its establishment the scope and nature of issues for deliberation 
in the National Assembly were limited to issues affecting the people 
at the village, block and district level. Many of these issues are 
today resolved by the Block Development Committees and District 
Development Committees. Today, the nature and scope of delibera-
tions in the National Assembly encompass both national and 
international issues which are of national concern and importance. 

Until 1968, the National Assembly did not possess legislative 
supremacy. The King could veto any decision or legislative bill 
passed by the National Assembly, and all resolutions required his 
approval. During the 29th Session, held from 12 to 23 November 
1968, the third King with the visionary aim of inducting liberal 
principles into the system voluntarily surrendered his veto power, 
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thus vesting full legislative power in the Assembly. Since then, no 
decision of the National Assembly embodied in any resolution or 
statute requires royal assent before becoming operative. 

Another significant liberalization move initiated by the third 
King in the National Asssembly was the introduction of the no-
confidence vote during the 30th Session of the Assembly in May 
1969. With the introduction of the no-confidence vote, all senior 
officials of the Government, including the King himself, could be 
forced to resign from public service if they received a no-confidence 
vote in the Assembly. The National Assembly adopted this proposal 
with some modification after the King repeated his recommendation. 
Under this act, the reigning monarch would be obligated to abdicate 
if two-thirds of the House supported a vote of no-confidence in his 
conduct of affairs. 

The Spring Session of the National Assembly in 1973, however, 
unanimously took the initiative to abolish the system of calling for 
a no-confidence motion against the King. This decision was adopted 
by the National Assembly since His Majesty, as the rightful 
hereditary King of Bhutan, enjoyed the complete loyalty and 
confidence of the people, and the members felt that as a small 
landlocked country, undesirable elements both from within and 
outside could use this system to destabilise the country. 

His Majesty Jigme Singye Wangchuck, the fourth King, with 
his deep commitment to promoting people's participation in the 
decision making process, established the Dzongkhag Yargye 
Tshogchungs (District Development Committees) by a Royal Decree 
in 1981. The 20 District Development Committees in the country 
have since provided effective forums for discussing and deciding 
issues of concern to the people at the district level. To promote 
further decentralization and take the decision making process right 
down to the grassroots level in the village and promote political 
consciousness, 196 Gewog yargye Tshogchungs (Block 
Development Committees) were established in 1990 by His Majesty 
the King. The members of the District Development Committees 
and Block Development Committees are all elected by the people. 
All points for discussion in the National Assembly are first 
discussed in the Block Development Committees. Issues which 
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cannot be decided at the block level are then discussed at the 
district level by the District Development Committees, which then 
decide the points/issues to be forwarded for discussion in' the 
National Assembly. 

All the decisions In the National Assembly are taken by 
consensus. However, in the event a vote is required on a particular 
subject during the Assembly, a two-thirds majority is required to 
pass the resolution. While decision by consensus generally takes 
precedence, voting through secret ballot is also adopted in case of 
divided opinion on an issue. The day to day business of the House 
are compiled by the Assembly Secretariat. The Secretary of the 
National Assembly presents the compiled resolutions to the full 
sitting of the House before the conclusion of the Session. Any 
member who does not agree with any of the draft resolutions is 
free to express his objection. Only after the draft resolutions are 
endorsed by the House, are the proceedings and resolutions 
published in a booklet and distributed to all the members after the 
Session. 

Functions 

The main functions of the National Assembly are to enact, 
amend or repeal laws, endorse appointments of senior Government 
officials, and approve the national budget. The National Assembly 
also approves the Five-Year Plans which are formulated by the 
Government in consultation with the people of every district, 
initially through the Block Development Committees and District 
Development Committees, and finally in large public meetings with 
the king and sectoral heads of the Government. It also deliberates 
on issues that affect the security and well-being of the country and 
promote the welfare and happiness of the people. 

Sessions 

The National Assembly normally meets twice a year. However, 
if important and emergency matters so require, special sessions of 
the National Assembly may be convened by the Speaker. The 
duration of a National Assembly Session is governed by the nature 
and scope of the points for discussion received from the people. A 
Session nonnally lasts about three weeks. 



National Assembly of Bhutan 53 

Composition 

The Speaker is the Presiding Officer of the House. He is 
assisted by the Deputy Speaker in the conduct and smooth 
functioning of the House. 

The National Assembly has 150 members ; 105 are the elected 
representatives of the people, 10 are representatives of the 
Dratshang (Clergy) and 35 are nominated representatives of the 
Government. The people's representatives are directly elected by the 
people of their respective constituencies through secret ballot. The 
representatives of the clergy are elected by the Zhung Dratshang 
(Central Monk Body) and the concerned Rabdeys (District Monk 
Bodies). The representatives of the Government are nominated by 
the King from among senior civil servants. All the members serve 
for a term of three years. The Speaker and the Deputy Speaker are 
elected by the National Assembly from among its members. 

Any Bhutanese citizen who has attained the age of 25, 
possessing sound mind and who has not served a prison sentence 
on criminal charges is eligible to be elected as a member. The 
members of the National Assembly are elected for three years in 
individual constituencies at various dates depending on the expiry 
of the incumbent's term. 

Secretariat 

The day to day administrative functions of the National 
Assembly rest with the Secretariat which is headed by a Secretary. 
The Secretariat has two sections, Administrative & Finance and 
Library & Documentation and functions independently. 

Relations with the Executive and the Judiciary 

The National Assembly is the highest legislative and policy 
making body in the country. All laws and by-laws and matters of 
national importance are debated and adopted by the National 
Assembly. While the Executive implements the laws passed by the 
Assembly, the Judiciary upholds and safeguards the laws 
maintaining an independent status. Should the Judiciary, the 
executive. private organizations and the people face any 
inconveniences with the existing rules or laws, suitable amendments 
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or repealing of such rules and laws can be done by the National 
Assembly if the issue is brought before it for deliberation. 

Committee System 

While there is no Standing Committee as such. in view of its 
responsibilities and functions. the Royal Advisory Council can be 
considered as having the role of a Standing Committee since its 
members are also members of the National Assembly. The Royal 
Advisory Council which is the highest advisory body in the 
Kingdom comprises of nine members. six elected representatives of 
the people. two elected representatives of the clergy and one 
nominee of the Government. The Royal Advisory Councillors are 
also members of the Lhengyel Shungtshog (Cabinet). The important 
functions of the Royal Advisory Council include rendering advice 
to the King and Lhengyel Shungtshog on all matters of national 
importance. promoting the welfare of the people. safeguarding the 
national interests of the Kingdom. developing friendly and 
harmonious relations between the Government and the people. and 
ensuring that the laws and resolutions passed by the National 
Assembly are faithfully implemented by the Government and the 
people. 

In 1984. the present King further strengthened the position of 
the Royal Advisory Council. Although the Council had the authority 
to advise the King and to watch over the performance of the 
Government. His Majesty felt that it lacked the necessary clout to 
carry out important responsibilities. A revised set of rules and 
regulations for the functions and responsibilities of the Royal 
Advisory Council was, therefore, formulated on the instruction of 
His Majesty the King. The most notable addition is the inclusion 
of a clause stating that "If any person. including His Majesty the 
King. does anything harmful to the interest of the Kingdom and 
the people, the Royal Advisory Council without suppressing such 
matters and free of fear from any quarter shall bring it to the 
attention of His Majesty the King and. if necessary. even report it 
to the Cabinet and the National Assembly". 

The National Assembly strongly objected to this clause 
empowering the Royal Advisory Council to report against the King. 
The Assembly felt that it was a violation of traditional values and 
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that it undennined the sacred principles of loyalty and devotion to 
the throne. His Majesty the King. however. insisted that this clause 
was of great importance and was very necessary as no one can 
predict or guarantee the actions and sense of responsibility to the 
nation of future rulers. 

As and when required the National Assembly can appoint a 
Committee to study and report on matters of national importance. 
The members of such Committees can be anyone both from within 
and outside the Assembly with appropriate qualification and 
expertise in that particular subject. The composition of its 
membership solely depends on the nature and scope of the subject 
to be discussed. The findings/recommendations of such Committees 
are then submitted to the National Assembly for further discussion 
and adoption. 

Conclusion 

The National Assembly is the highest decision making body in 
the country and it plays an increasingly crucial role in the 
enactment of national laws and public policies. The very inception 
of the National Assembly and its development to this stature and 
supremacy is due primarily. to the far reaching refonns initiated 
from the throne. 
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PARLIAMENTARY PRACTICE: 
THE MALDIVIAN EXPERIENCE 

ADAM HALEEM 

A written Constitution in the Maldives was for the first time 
proclaimed on 22 December, 1932. However, from the records 
available, constitutional and democratic practices could be traced 
to earlier periods. 

Rulers of the country, called the Sultans, had always acted on 
the advice of three Constitutional Councils, which among other 
things advised the rulers and discussed affairs relating to 
Government. It ensured greater participation of the ruled, in the 
affairs of the State. 

In 1953, the Maldives was declared a Republic which lasted 
for a very short period. The rule of the Sultans was again reinstated 
and monarchy prevailed till 1968, when Maldives was proclaimed 
a Republic for the second time. The present Constitution of the 
Maldives was brought to force by the Maldivians, on II November, 
1968. Many amendments have been brought to the Constitution ever 
since. On 29 March 1980, a Citizens' Special Majlis was convened 
for a complete review of the Constitution. 

The Maldivian Parliament is a unicameral legislature with 
48 members. It is called the Citizens' Majlis. The Majlis consists 
of 8 members appointed by the President of the Republic, and 
2 members elected from each of the ) 9 atolls, and 2 members 
elected from the capital island of Male. 

In general, any citizen of the Maldives who is a Muslim, 
25 years of age, and of sound mind and who has not been 
convicted of a political offence or an offence for which the Islamic 
Law has a prescribed penalty during the 5 years immediately 
preceding the election, is considered eligible to become a member 
of the Majlis. Each Majlis has a term of 5 years. 
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According to the Constitution. the Citizens' Majlis may legislate 
on all matters ex.cept those relating to the Constitution. The 
Constitution can only be amended, altered, reviewed or revised by 
the Citizens' Special Majlis which consists of 104 members of 
which the Cabinet of Ministers, the Members of the Citizens' Majlis 
are constituent bodies apart from those elected from the atolls and 
the capital island, and those appointed by the President of the 
Republic, especially for the Citizen's Special Majlis. 

The Presiding Officer of the Majlis is called the Speaker and 
is appointed under the Constitution by the President. He is not a 
member of the Citizens' Majlis. He takes office of the Speaker after 
an oath before the President of the RepUblic. In the absence of the 
Speaker, the Majlis is presided over by the Deputy Speaker who 
is elected from among the members of the Majlis. 

The Majlis meets every year in three Sessions. During the last 
week of February every year, the President in person officially 
opens the Majlis for the year. The first Session begins on I March 
and continues until 30 April. The second Session commences from 
1 June and proceeds until 31 August while the third Session of the 
Majlis is held from 1 October till 31 December. A minimum of 
8 sittings is required in each Session of the Majlis. The quorum 
for each sitting is 25 members and no business of the Majlis can 
be conducted if the number of the members present in the House 
falls below the said quorum. 

According to the Constitution, the President of the Republic is 
both the Head of State and the Head of Government. The three 
organs of the State ultimately end in the Office of the President. 
The Executive function of the Government is carried out by the 
President and his Cabinet of Ministers. The Judiciary in the country 
is divided into two major echelons. The Lower Courts come under 
the direct control of the Justice Minister, and the High Court is 
headed by a Chief Justice. Appeals from the decisions of the High 
Court lie to the President. 

Thus, the ~oncept of complete separation of powers is absent 
in the Maldives, as it is the President who is ultimately responsible 
for the three Divisions of the State. However, the Constitution has 
provided the Citizens' Majlis, the prerogative to make the Cabinet 
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of Ministers accountable and responsible to the Majlis in relation 
to the conduct of work assigned to them. 

When the Constitution that is currently being debated in the 
Citizens' Special Majlis is finally adopted, the separation of powers 
among the three organs of Government will become more definite 
and meaningful. Until such time the Ministerial responsibility or 
accountability to the Majlis is perhaps the major check against 
executive powers. under the current Constitution. 

The Rules of Procedure of the Citizens' Majlis, provide for four 
Standing Committees, broadly dealing with the issues of economic 
development, delegated legislation, legal issues and issues pertaining 
to members and conduct of business of the Majlis. Each Committee 
consists of 15 members and is presided by the Speaker or a 
member appointed by the Speaker. The membership of these 
Committees is renewable every year. 

The Committees are constituted with a view to saving 
parliamentary time during its sittings and to provide an opportunity 
for the members to deal with the issues before them, in greater 
detail. The Committees are empowered by convention to call for 
expert assistance and to summon parties related to the issues in 
discussion. 

. In the event any matter not covered within the mandate of these 
Committees comes before the Majlis, the Rules of Procedure do 
sanction the election of Select Committees, to deal with the matter 
appropriately. 
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AN INTRODUCTION TO 
NEPALESE PARLIAMENT 

JEEBAN LAL SATYAL 

In Nepal, institutions, mandatory or consultative having some 
approximation to or semblance of a modem Assembly can be traced 
back to Kirati, Lichhavi and Malia periods in the history and 
legends of Nepal, that are sometimes very much interwoven. 
Embracing the principle of a Welfare State and benevolent 
monarchy, the Kirati Rule marked the origin of Nepalese culture, 
both social and political. The following Lichhavi period witnessed 
a shift of emphasis on the role of monarchy as a central force in 
state affairs. This was associated with the steady evolution of 
democratic manners and traditions in spirit and form. The Lichhavis 
were followed by Malia., in the medieval period of Nepalese history. 
The Malla era is marked by introduction of various progressive 
measures for socio-economic development. 

In conformity with the ancient tradition of "Rule by 
consultation", the great King Prithvi Narayan Shaha, the architect 
of modem United Nepal, created an advisory body known as 
Bharadari Sabha (Assembly of elites). He was gifted with prudence 
and farsightedness and gave several valuable instructions to his 
administration and people, many of which bear relevance even to 
the present day context. During the regime of his successors this 
organization, which can be considered to be the rudimentary form 
of 20th century National Assembly gradually lost effectiveness but 
was not without some useful functions. During the century-long 
Rana oligarchy this body lost much of its traditional powers and 
remained nearly an ornamental organization. 

Even though designed to calm down popular uprising and 
deflect public opinion demanding genuine democratic reforms, the 
Government of Nepal Act, 1948 can be taken as the first 
Constitution of the country. It provided for a bicameral Legislature 
with nominal powers and Judiciary under the strong central 
authority while keeping sovereign power of the Rana autocracy 
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intact. Due to fierce resistance from the conservative section of the 
Rana oligarchy and reactionary courtiers of the Ranarchical Durbar, 
the "Constitution" never came into force. 

The interim Constitution of Nepal Act. 1951, which was the 
first important document after the termination of the Ranarchy and 
ushering in of democratic era, envisaged an Advisory Assembly 
known as Sallahkar Sabha. The Sabha having members widely 
representing political parties. ethnic groups and geographical areas 
provided a clear image of modem multiparty Parliament. 

The Constitution of the Kingdom of Nepal 1959, was the first 
comprehensive document providing fundamental tenets of a 
parliamentary democratic system. The Constitution envisaged a 
Westminster model bicameral Parliament with most of the requisite 
powers vested in it. This was the first Parliament of Nepal in the 
real sense of the term. However, it could not exist for more than 
eighteen months as the multiparty parliamentary system was 
scrapped in December 1960. This was followed by a promulgation 
of the 2nd Constitution of Nepal making provision for a party less 
unicameral Assembly. Rastriya Panchayat with limited legislative 
power. The present Constitution of the Kingdom of Nepal was 
promulgated in November 1990. Besides restoring the multiparty 
system, the new Constitution has tried to incorporate all the 
fundamental tenets of parliamentary democracy and constitutional 
monarchy. 

Unlike the previous Constitutions, the present Nepalese 
Constitution incorporates the essential values and characteristics of 
a true1y democratic State in a very progressive manner. Furthermore, 
it also fortifies its own basic structure against any major disruption. 
distortion or deformation. It will not be out of context here to make 
a brief reference to this special aspect of the supreme law of the 
land. 

The Constitution of the Kingdom of Nepal does not allow 
introduction of a constitutional amendment bill contravening the 
spirit of the Preamble. The non-amendable basic features of the 
Constitution are as follows:-

(i) Popular Sovereignty: Through the ages the Crown 
symbolised sovereignty of "The independent and sovereign Nepal" 
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and juridically all powers and authorities flowed from it. With the 
promulgation of the current Constitution on 9 November, 1990 a 
new epoch of popular sovereignty has been unfolded in the history 
of the country. The Constitution has specified that the sovereignty 
of Nepal vested in the Nepalese people and is to be exercised in 
accordance with its provisions. 

(ii) Parliamentary System of Government: The Constitution 
of the Kingdom of Nepal has adopted the parliamentary system of 
government after the Westminster model. Since the la<;t 45 years 
the system has been tried and tested with various emphasis, 
alterations and modifications from time to time to suit various 
situations and contexts. With the passage of time the Nepalese 
people are slowly getting acclimatised to this system and beginning 
to accept it as a natural form of government for Nepal. 

(iii) Multi-party Democracy: One of the special aspects of the 
Constitution is the guarantee provided to the existence and 
functioning of mUltiple political organizations; thus creating legally 
congenial ground for political pluralism.- No room has been left for 
monoparty practice or polity ba<;ed on singular political dogma. This 
is one of the basic features of our Constitution. 

(iv) The Rule of Law: The Preamble of the Constitution seeks 
to establish an independent and competent system of justice with 
a view to transforming the concept of the Rule of Law into a living 
reality. The Judiciary has been made independent and the Supreme 
Court, placed at the apex of the judicial system. has been endowed 
with remarkable judicial power and made constitutionally competent 
to give tangible shape to the ideals of the Rule of Law. The 
principle of the pre-dominance of law has been accepted, according 
to which all citizens and all institutions and authorities, without a 
single exception, are subject to the Constitution, the laws and the 
overall legal order. 

(v) Constitutional Monarchy: The political form of the State 
is constitutional monarchy. The Constitution has defined the Crown 
as the symbol of national unity and the unity of the Nepalese 
people. His Majesty is to preserve and protect the Constitution by 
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keeping in view the best interests and welfare of the people of 
Nepal. Considering the role of the Crown as the chemistry of 
national integration and the arbitrator and moderator of the correct 
functioning of the institutions under the Constitution, the 
constitutional monarchy has been recognized as one of the basic 
pillars supporting the polity. 

Election of the Parliament 

The election process is simple and, broadly speaking, is similar 
to that prevalent in other SAARC countries. The House of 
Representatives, known as the Lower House in day-to-day 
parliamentary parlance, is a purely elected body, one member being 
elected from each electoral constituency on the basis of one-man-
one-vote through secret ballot. The voting age has been reduced 
from 21 to 18 years with a view to widening popular participation 
in the democratic process. 

In accordance with the present Constitution the first general 
election was held for 205 seats of the House of Representatives 
on 12 May, 1991. Likewise 60 seats of the National Council (Upper 
House) were also filled during the first Session of the Parliament 
in accordance with relevant provisions of the Constitution. The 
second election occurred on 15 November, as a consequence of the 
dissolution of the House of Representatives following rejection of 
the policy and programme of the government contained in the 
annual Royal Address to the joint sitting of the both Houses of 
Parliament. 

The bicameral Parliament of Nepal comprises His Majesty the 
King and the two Houses of Parliament-the House of 
Representatives (Lower House) and the National Council (Upper 
House) (Article 44). 

House of Representatives 

The Lower House of the Parliament is composed of 
205 members elected on the basis of universal adult franchise from 
all the seventy~five districts of the Kingdom. While the criterion 
for allocating the number of seats for each district is the population, 
care has been taken to allocate at least one seat to one district for 
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the purpose of election, irrespective of its population. Unless 
dissolved earlier under the provisions of the Constitution, the term 
of the House is five years, and during the existence of the state of 
emergency, it may be extended by an Act upto a period not 
exceeding one year (Article 45). Any citizen not disqualified under 
law and not holding an office of profit, is eligible for candidature 
(Article 47). The House elects its Presiding Officers, the Speaker 
and the Deputy Speaker, from among its members as soon as 
possible. Even after the dissolution of the House, the Speaker and 
the Deputy Speaker continue in office until the date of the filing 
of nomination for election to the House of Representatives (Article 
51). 

National Council 

The Upper House of the Parliament (or the House of Elders 
in the Conventional Term) consists of sixty members who must be 
Nepalese citizens, have attained thirty-five years of age, are not 
disqualified under any law, and have not held an office of profit 
(Article 47). It is a permanent body not subject to dissolution, and 
one-third of its members retire every two years. The tenure of office 
of a member is six years. However, for the first time after the 
commencement of the Constitution, an arrangement has been made 
through lottery to retire one-third of the members on the expiry of 
first two years, another one-third on the expiry of four years and 
the rest one-third on the expiry of the sixth year. While thirty-five 
members, including at least three women, are elected by the Lower 
House under the system of proportional representation by means 
of the single transferable vote, ten members are nominated by His 
Majesty from people having rendered illustrious service to 
distinguish themselves in various fields of national life. The rest 
of the fifteen members, at the ratio of three members from each 
Devc.:lopment Region, are elected through single transferable vote 
by an electoral college consisting of the Chairmen and the Deputy-
Chairmen of the Village and Town Level Local Committees and 
the Chainnen, Deputy-Chairmen and members of the District Level 
Committees. But until elections were held in local Committees, such 
electoral college, for the first time, consisted of the members of 
the House of Representatives representing the concerned 
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Development Region (Article 46). The National Council elects a 
Chainnan and a Vice-Chainnan as soon as possible from among 
its members (Article 52). 

His Majesty the King 

In consonance with the traditional reverence with which the 
monarch is treated in the Nepalese society and in accordance with 
the accepted principle of constitutional monarchy, His Majesty has 
a highly exalted position in the socio-political structure of the 
nation. His Majesty appoints the leader of the parliamentary party 
commanding majority in the House of Representatives. or in case 
of absence of clear cut majority in the L~wer House, such person 
who is able to command a majority on the basis of the strength of 
two or more parliamentary parties, as the Prime Minister and the 
Council of Ministers under his or her chainnanship. His Majesty 
nominates 10 distinguished persons as members of the Upper 
House, i.e. the National Council. His Majesty summons the Sessions 
of the Parliament and addresses the joint Session of the two Houses 
annually. A Bill passed by the Parliament becomes law after His 
Majesty grants assent to it. His Majesty appoints the Secretary of 
the House of Representatives on the recommendation of its Speaker, 
and the Secretary of the National Council on the recommendation 
of its Chairman and the Secretary-General of Parliament In 

consultation with both the Speaker and the Chainnan. 

Privileges 

The members of both the Houses of Parliament have full 
freedom of speech under the Constitution and no member can be 
arrested, detained or persecuted in any court for any thing said or 
for any vote cast in any House. It is the exclusive right of the 
concerned House to decide on regularity or irregulatory of any 
matter. No member of Parliament can be arrested between the date 
of issuance of summons for the Session and the date on which the 
Session closes, except on a criminal charge. 

Both Houses of Parliament have vital role in legislation. While 
Bills may be introduced in either House of Parliament, the Finance 
Bill is introduced only in the House of Representatives. The Council 
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of Ministers are more accountable to the Lower House as the Prime 
Minister should command a majority in the House of 
Representatives. A motion of no-confidence against the Government 
can be moved only in the Lower House. Only a person who is a 
member of the House of Representatives can be appointed as Prime 
Minister of the country. 

Parliamentary Committees 

Although generally each House is permitted to constitute 
Committees as per requirement, the Constitution gives a clear cut 
indication that the Standing Committees on subjects like finance, 
public account, human rights, foreign policy, natural resources and 
assets and environment be set up in the Lower House. In 
compliance with this indication seven Standing Committees have 
been constituted covering the entire spectrum of governmental 
activities. The names and subject-wise jurisdictions of the 
Committees are as follows:-

( I) Finance Committee 

(2) Foreign Affairs and Human 
Right Committee 

(3) Natural Resources and 
Assets, Environmental 
Protection Committee 

(4) Population and Social 
Committee 

Finance and economic planning. 

Law, judicial administration, 
parliamentary affairs, delegated 
legislation, human rights, 
matters relating to foreign 
nations and organizations, 
annual reports presented by 
Commission for Investigation of 
Abuse of Authority and 
Attorney-General. 

Water resources, land refonns, 
land management, agriculture, 
forests and soil conservation, 
environmental protection. 

Education, culture, health, labour, 
social welfare. 
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(5) State Affairs Committee 

(6) Development Committee 

Council of Ministers, Home 
Affairs, General administration, 
Report presented by Public 
Service Commission. 

Housing. physical planning. 
public works, transport. industry. 
commerce. local developments. 
information, communication, 
tourism, supplies. 

(7) Public Accounts Committee Public Accounts. Annual Report 
presented by Auditor-General. 

The National Council hao; constituted two Standing Committees 
which are of clearly different nature. Each Committee has its own 
defined function rather than exclusive departmental jurisdictions. 
The Committees and their functions are as follows:-

(I) Remote Areas Committee (a) Study basic needs and 
amenities such as education, 
health, drinking water, transport 
etc. in the remote areas of the 
country; (b) Survey local 
peoples, demand and collect 
popular opinion; and (c) Submit 
reports with practical suggestion 
to the House. 

(2) Committee on Delegated (a) Examine the rules and by-
Legislation, and Government laws framed and the orders and 
Assurances notices issues in exercise of the 

power delegated by the 
Parliament; (b) follow-up 
implementation of the 
assurances given in the House 
from time to time by the 
members of the Council of 
Ministers. 
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The Committees in the Nepalese Parliament are basically shaped 
after the British style without ignoring the influence of practice and 
procedure commonly accepted in South-Asian Parliaments. Side by 
side, efforts have been made to infuse some qualities of the 
Committee system prevalent in the US Congress. The Standing 
Committees in Nepal are neither department-related Consultative 
Committees nor self-contained "Little Legislatures". However, these 
Committees are the extended limbs of the House - each provided 
with distinct identity, jurisdiction and working procedure. Every 
Committee has adequate authority to enquire, investigate or 
scrutinise any important public matter that comes within its given 
purview. 

Each Committee has got its own meeting room, a small office 
handled by an administrative officer, designated as Secretary to the 
Committee. Plan is underway to provide each Committee with a 
collection of relevant books and journals and some essential 
secretarial gadgets. A Committee can invite eminent persons and 
specialist of repute and get their views and suggestions and 
organise seminars and conferences on subjects of national 
importance concerning it. While doing so prior consultations with 
the Government and approval of the Speaker or the Chairman is 
needed on practical grounds. 

Either House can take Initiative to constitute a Joint 
Parliamentary Committee. After a motion to form such a Committee 
is adopted by one House it is generally endorsed and complemented 
by the other. Membership ratio of the two Houses is two to one. 
However, the maximum size of a Joint Parliamentary Committee 
is fixed at fifteen members. 

Special Provision for Women 

The Constitution has also made special provision that at least 
5% of total number of candidates of any political party for the 
election to the House of Representatives must be women. 
Furthennore, out of 35 members of the National Council to be 
elected by the House of Representatives, there should be three 
women elected. 



74 SAARC Parliaments 

Ratification of Treaties and Agreements 

Treaties and agreements to which the Kingdom of Nepal or His 
Majesty's Government is a party have to be ratified by Parliament. 
Treaties and agreements relating to peace and friendship, defence 
and strategic alliance, boundaries of the country, distribution and 
utilisation of natural resources need ratification by a majority of 
the two-thirds of the members present in the joint sitting of both 
Houses of Parliament. 

Emergency Provisions 

Any proclamation leading to the state of emergency in the 
country has to be presented to the House of Representatives for 
approval within three months from the date of issuance. Such a 
proclamation has to be approved by a two-thirds majority of the 
members present at the meeting. If approved, the order remains 
effective for a period of six months. In case such declaration is 
not approved by the House, it immediately ceases to be operative. 
In the event of the dissolution of the Lower House, the National 
Council exercises all such powers. 

Despite recurring political trials and tribulations, constitutional 
problems and puzzles and some seeming setbacks, the parliamentary 
system has started to take root. During the past eight parliamentary 
Sessions nearly ten thousand questions were answered by the 
concerned Ministers, nearly five hundred motions "'Of different kinds 
were put forth in the Houses and more than a dozen resolutions 
were adopted. During the same period, not fewer than 150 Bills 
passed by both Houses of Parliament were granted royal assent. 

The Most Recent Development Affecting Parliament 

His Majesty the King, in accordance with article 53(4) of the 
Constitution, dissolved the House of Representatives on 3 June, 1995 
and set 23 November, 1995 as the date for fresh elections. Earlier 
the Prime Minister had recommended dissolution of the House at a 
time when His Majesty had already summoned the regular Budget 
Session of the Parliament which was scheduled to begin on 25 June. 
His Majesty had also called for the special Session of the House 
of Representatives to be preceded to the Budget Session by only a 
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few days. This was done in constitutional response to a submission 
made for it by seventy members belonging to the Nepali Congress. 
the main opposition party in the now-dissolved House of 
Representatives. to move a no-confidence motion against the Prime 
Minister. 

In the meantime. oppositIOn party leaders have filed writ 
petitions in the Supreme Court challenging the dissolution of the 
House of Representatives and requesting the Court to declare it null 
and void on constitutional grounds. Tbe quick succession of 
unpalatable events has jumbled up into a quite uneasy and 
confusing political situation. Nevertheless. there are reasons to 
believe that the dust will settle down very soon and all ambiguity 
and confusion will be cleared away making it possible for the 
vessel of parliamentary democracy to sail smoothly. 
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THE PARLIAMENT OF PAKISTAN* 

Democratic Heritage 

The Constitution of the Islamic Republic of Pakistan was passed 
by the National Assembly on 10 April, 1973. It came into force 
on 14 August, 1973. It was the first Constitution passed by the 
directly elected representatives of the people of Pakistan. 

In fact the leading events of the constitutional history of 
Pakistan is spread over more than sixty years, if we also take into 
account the Pakistan Day Resolution of 23 March. 1940 and the 
Indian Independence Act, 1947, which made it possible for the State 
of Pakistan to come into being. These two are also important 
Constitutional documents in the history of our country. 

It was stated in the Indian Independence Act, 1947 that pending 
the framing of a new Constitution, each of the two Dominions, 
Pakistan and India as well as its provinces were to be governed in 
accordance with the Government of India Act, 1935. After that we 
had the Constitution of the Islamic Republic of Pakistan of 1956 
which was abrogated on 7 October, 1958 when Martial Law was 
imposed in the country. 

The third Constitution was promulgated on 8 June, 1962, with 
an eighty-member National Assembly, forty from each wing of 
Pakistan. The Assembly came into existence in June, 1965 but 
lasted less. than four years when the country became subject to 
another Martial Law. 

The then President dissolved the Province of West Pakistan and 
held general elections for the National Assembly and Provincial 
Assemblies in December 1970. 

• Contributed by the National Assembly of Pakistan. 
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In 1971, the Eastern Wing of the country separated from 
Pakistan. The National Assembly elected as a result of general 
election of 1970 was summoned to meet for the first time in 
Islamabad on 14 April, 1972 and Mr. Z. A. Bhutto was elected 
President of the Assembly. On 17 April, 1972, the House enacted 
the Interim Constitution to remain in force until a permanent 
Constitution was framed. 

The National Assembly of Pakistan, whose members had been 
entrusted the function of framing the Constitution of Pakistan, by 
Article 95 of the Interim Constitution, enacted the Constitution on 
10 April, 1973, without a dissenting note. 

The Constitution defines Pakistan as a federal republic and its 
territories shall comprise the province of Baluchistan, the North 
West Frontier Province, the Punjab and Sind, the Islamabad Capital 
Territory and the Federally Administered Tribal Areas (FATA). 
These federating units offer a lot of diversity and variety in terms 
of language, level of social and economic development, population 
density, climatic conditions. terrain. etc. Sharply contrasting social 
conditions are encountered in places as diverse as the cosmopolitan 
city of Karachi. the meticulously planned capital city of Islamabad 
or the tribal belt in the North-West. Baluchistan. which has the 
largest area. has the lowest population. 

ParHament Today 

At the federal level the focal point of the political arrangements 
is the Parliament which comprises the President. the National 
Assembly and the Senate. The President is elected by an electoral 
college consisting of members of both the Houses and members 
of the Provincial Assemblies for a term of five years. The executive 
authority of the Federation vests in the President. In the exercise 
of his functions the President acts in accordance with the advice 
of the Cabinet or the Prime Minister. However. the President may 
act in his discret~on in certain matters specifically mentioned in the 
Constitution. 

The National Assembly is composed of 217 members including 
10 seats reserved for non-muslims, elected for a five year term on 
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the basis of adult franchise and one man one vote. The composition 
of the National Assembly allocation is as under:-

(a) Punjab 115 
(b) Sindh 46 
(c) NWFP 26 
(d) Baluchistan 11 
(e) FATA 8 
(f) Federal Capital 
(g) Non-Muslim 10 

Total 217 

Eligibility conditions which a person should fulfil for being 
chosen as a member of the National Assembly are: He must be of 
25 years, a citizen of Pakistan and of good moral reputation. 
Persons convicted of crime, moral turpitude or of giving false 
evidence, are not eligible for being elected as members of the 
National Assembly. 

The National Assembly is required by the Constitution, to meet 
for a minimum of 130 days in a year. Its working is normally 
divided into various sessions. The most hectic session coincides 
with the passage of the federal budget in June. The National 
Assembly enjoys exclusive powers to consider financial bills 
including the annual budget. The Assembly also provides a 
minimum of three fourth of the Cabinet strength and the member 
who enjoys the support of the majority in this Chamber is invited 
by the President to be the Prime Minister. 
AccountabDity of the Cabinet to the National Assembly 

In Article 91 (4) of the Constitution of the Islamic Republic of 
Pakistan it has been laid down that the "Cabinet, together with 
the Ministers of State, shall be collectively responsible to the 
National Assembly". 

The Speaker 
The House is presided over by a Speaker who is given wide 

powers to regulate the working of the legislature. In addition to his 
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formal duties, the Speaker is frequently called upon to play the role 
of a mediator between the treasury and the opposition benches and 
he takes steps to reinforce democratic tradition. The Speaker also 
speaks on behalf of the National Assembly with other Parliaments 
of the world. 

Joint Sitting 

The Constitution provides for the President to address the two 
Houses of Parliament assembled together at the commencement of 
the first Session after each general election, and at the commence-
ment of the first Session of each year. 

Legislation 

The main purpose of the legislature is to make laws in respect 
of any matter enumerated in the Federal Legislative list or the 
Concurrent Legislative list. 

Committee System 

There are a number of tools available to the legislators to make 
the Government adhere to procedural rules. 

The Committee System is an effective means through which 
legislation and other related issues are dealt with. The Committees 
are, in fact, the. driving force of parliamentary work, and a good 
Committee System exists at the heart of the legislative process and 
accountability of the Government resides therein. 

There are three kinds of Committees in the National 
Assembly:- (a) Standing Committees; (b) Select Committees; and 
(c) Special Committees. 

There is a Standing Committee for each Ministry, dealing with 
the subjects assigned under the rules for the Allocation of Business 
of the Government to the said Ministry or any other matter referred 
to it by the Assembly. 

A special feature of the Standing Committees is that their 
members are elected by the House and in tum each Committee 
elects its own C;hairman. These Committees have the same tenure 
as the National Assembly. In fact, these Committees also enjoy suo 
moto power to go into all matters. Armed with this power, Standing 
Committees can probe into any matter. 
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There are other Committees, viz. the Business Advisory 
Committee, which is chaired by the Speaker and it brings together 
a selected group of members from both the treasury and the 
opposition to decide in advance about the business to be transacted 
during a Session. 

There is a Committee on Government Assurances which ensures 
that the promises anCl commitments made by the Ministers on the 
floor of the House are fulfilled; as well as a Standing Committee 
on House and Library. which oversees the Research and Library 
Department, and accommodation facilities of the members. This 
Committee is chaired by the Deputy Speaker. 

The Senate 

Representation of the provinces in the National Assembly being 
determined by their popUlation, disparities in the population get 
reflected in the popularly elected forum. For instance, against a total 
membership of 115 members from the Punjab, the province of 
Baluchistan is represented by only II members. The Senate has 
gradually come up as a practical response to problems arising out 
of such a situation. Out of the total membership of 87, each 
Provincial Assembly elects 19 members, five of them being 
technocrats, eight members are elected from FATA. The federal 
capital contributes the remaining three Senators. The election itself 
is on the basis of a system of proportional representation by means 
of a single transferable vote. The Senate, presided over by a 
Chairman, is not subject to dissolution, the maximum term of a 
Senator being six years. 

Except for a Money Bill, any Bill on which the federal 
legislature is competent to legislate, can originate in either the 
Senate or the National Assembly and on its passage it is transmitted 
to the other House. 

Supremacy of Law 

The 1973 Constitution ensures the supremacy of law and right 
of every individual to be dealt with in accordance with law. For 
the purpose, the Constitution provides for setting up of an 
independent judicial system in the country. 



84 SAARC Parliaments 

The Judiciary of Pakistan consists of the Supreme Council, a 
High Court for each Province and other subordinate courts. At the 
lower level, the magistracy performs some executive functions also. 
The Constitution provides that the Judiciary shall progressively be 
separated from the Executive during a period of fourteen years as 
amended. The separation has now been achieved. 

The Chief Justice of the Supreme Court, who is also known 
as the Chief Justice of Pakistan, is appointed by the President and 
other Judges of the Supreme Court are appointed by the President 
in consultation with the Chief Justice. The Supreme Court has 
exclusive jurisdiction in any dispute between two or more 
Governments. It also possesses jurisdiction to decide a question of 
public importance which involves the enforcement of fundamental 
rights. The Supreme Court hears appeals against the judgments and 
orders; and gives its opinion on question of law referred to it by 
the President. The decisions of the Supreme Court on a question 
of law are binding on all courts in Pakistan. 

The Judges of a High Court are appointed by the President in 
consultation with the Chief Justice of Pakistan, the concerned 
Governor of the Province and except where the appointment is that 
of a Chief Justice with the Chief Justice of the High Court. The 
High Court possesses jurisdiction to issue writs of various kinds 
for enforcement of fundamental rights. It also hears appeals against 
the orders of the subordinate courts. 

The Chief Justices and the Judges of the Supreme Court and 
the High Courts cannot be removed except on the recommendations 
of the Supreme Judicial Council consisting of the Chief Justice of 
the Supreme Court, two most senior Judges of the Supreme Court 
and two most senior Chief Justices of the High Courts. 

Provincial Arrangements 

The provincial arrangements generally parallel the central setup. 
The Governor of a province is appointed by the President in 
consultation with the Prime Minister while the Chief Minister is 
the member of the Provincial Assembly, enjoying the confidence 



The Parliament of Pakistan 85 

of the maJonty. In addition to distribution of powers, specific 
matters of administrative relations between the federation and the 
Provinces are dealt with by : 

Council of Common Interests : The Council of Common 
Interests has been set up under the 1973 Constitution to formulate 
and regulate policies in relation to matters like, natural resources, 
institutions. establishments, bodies and Corporations administered or 
managed by the Federal Government. including WAPDA and 
Railways. The Council is a high-powered body which consists of 
the Chief Ministers of the Provinces and representatives of the 
Federal Government. 

National Finance Commission : For the distribution between 
the Federation and the Provinces of the net proceeds of the taxes 
recovered by the Federal Government. a National Finance 
Commission has been set up under the Constitution. The 
Commission consists of Federal and Provincial Ministers of Finance. 

National Economic Council : A National Economic Council 
has been set up under the Chairmanship of the Prime Minister. The 
Council is responsible to review the overall economic condition of 
the country and formulate plans in respect of the financial. 
commercial, social and economic policies in the light of the 
Principles of Policy. 
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PARLIAMENTARY SYSTEM IN SRI LANKA 
K. B. RATNAYAKE 

Democratic Heritage and Development of Parliamentary 
Institutions 

In Sri Lanka, democratic political institutions have existed from 
ancient times. Early Chronicles refer to the demarcation of village 
boundaries, the idea which was closely associated with the concept 
of "Gram Sabha" or Village Councils where people assembled and 
took decisions on matters of common interest. 

The early Kings in Sri Lanka were elevated to kingship by 
common consent. The rulers had to contend with the powerful 
nobility. Besides, there were self-governing bodies such as 
Monasteries and Trade Guilds. Such organisations had extensive 
immunities. Moreover, there was a set of norms governing the 
conduct of rulers, which clearly laid down that rule must be for 
the benefit of the people. The rulers of ancient Anuradhapura period 
(A.D. 67 to A.D. 993) did not possess despotic powers. There was 
a close association between Buddhism and the State. The rulers 
were influenced by Buddhism which, more than a 'religion', is a 
philosophy encompassing a way of life based on truly democratic 
principles. However, later the position of the kingship was 
strengthened and the King became an authoritarian ruler. 

Consequent to Sri Lanka becoming a British Colony, the King 
of Sri Lanka was deposed and a Colonial system of administration 
was introduced. From the early stages of this system of Colonial 
administration reforms and changes were introduced. The first step 
was the establishment of a Legislative Council in 1833. W.M.G. 
Colebrooke. who recommended its establishment in 1831, hoped 
that the Colonial office could look upon it as a check on the 
Governor. But in practice the role of the Legislative Council was 
too restrictive. It had a majority of official members and six 
unofficial members who were nominated. The ten Colonial officials 
with the Governor formed the government. The unofficial members 
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were nominated by the Governor on a communal basis. There were 
three Europeans as well as one each from the Sinhalese, Tamils 
and Burghers. The Legislative Council functioned for eight decades 
without significant changes. 

Meanwhile, a number of Reform Societies had come up 
countrywide demanding radical reforms. The Ceylon National 
Association, The Chilaw Association. the laffna Association, the 
Dutch Burgher Union and the Ceylon Social Reform Society were 
prominent among them. Their agitation for reform met with 
opposition from Sir Henry McCallum, the Governor. But, R.E. 
Stubbs, an official in the Colonial Office was assigned to 
recommend suitable changes in the governing system. Stubbs 
advocated the introduction of the principle of election for the 
European and Burgher communities. But he felt that it was too 
early to extend it to the Sinhalese, the Tamil~ and the Muslims. In 
1910, the reform scheme was finalised. The voter had to meet 
certain academic and property qualifications. Stubbs believed that 
elective principle would be extended atleast to a thin segment of 
the indigenous population. Therefore a single seat was reserved for 
this purpose about which the Tamils expressed their fear that the 
seal would go to the majority Sinhalese. As a result an additional 
seat was granted to them. 

Agitation for more reforms continued. The Reformists were 
influenced by international factors. The main inspiration came from 
India. They were aware of the agitational campaigns in Egypt and 
Ireland as well. 

In 1912, minor changes were introduced to the Legislative 
Counci 1. The membership was increased to 21, ten of whom were 
to be non-official. Six of them were to be nominated by the 
Governor while the other four were to be elected. As the voting 
rights were highly restricted, there were only 3000 voters in 
Sri Lanka at this time. 

A package of constitutional reforms were introduced in 1921. 
For the first time, three non-officials were to be appointed to the 
Executive Council. The membership of the Legislative Council too 
was increased to 37. Thus. the officials became the minority for 
the first time. There were fourteen officials in the Council of the 
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twenty three non-officials, four were nominated by the Governor 
of whom two were to represent Kandyan Sinhalese and one member 
each to represent Muslims and Indians. There were sixteen elected 
members of whom eleven were elected from territorial constituen-
cies. Two Europeans and a Burgher were elected through communal 
electorates and one each from the European Chamber of Commerce 
and the Low-Country Products Association. 

In 1924, more reforms were introduced. The Legislative Council 
was expanded to include forty-nine members. Of them only twelve 
were officials, five ex-officios and seven nominated. Of the thirty 
seven non-officials, thirty-four were elected and three nominated by 
the Governor. Eleven of them were elected from communal 
constituencies-three Europeans. two Burghers and one Tamil. 
Twenty-three were elected from territorial constituencies-sixteen 
from Sinhalese and seven from Tamil areas. Still the voting rights 
were restricted. In 1924 only 204.997 people had the right to vote. 
The Governor remained the President of the Legislative Council. 

The Donoughmore Constitution (1931-46) was the next 
important step which introduced a far-reaching structural change, 
viz. the Universal Suffrage. Sri Lanka was the first colony (other 
than the White Settlement Colonies) to enjoy this privilege. Under 
the Donoughmore Constitution, the Governor remained a powerful 
figure. There were three officers of State-the Chief Secretary, the 
Finance Secretary and the Legal Secretary. This Legislature was 
known as the State Council which consisted of sixty-one members 
of whom fifty were elected from territorial constituencies. The 
Governor nominated eight members. 

A notable feature of this Constitution was that the State Council 
had several Executive Committees. Each Committee elected a 
Chairman who acted as the Minister. The Minister could not take 
executive decisions all by himself. The Executive Committee 
members collectively took decisions. The seven Ministers and three 
officers formed the Board of Ministers. 

Though there were several political movements such as the 
Ceylon National Congress (CNC), the Sinhala Maha Sabha and the 
Ceylon Labour Union, active at that time in the country, the first 
organised political party was formed in 1935. Thus, the Lanka Sarna 
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Samaja Party came into being on a Marxist line through the 
endeavours of some educated young men who returned from 
Europe. The United National Party which took a conservative line 
was formed by some CNC members in 1946. In 1944, the Tamil 
Congress was formed as the political party of the Tamil community. 
The other major political party, the Sri Lanka Freedom Party, was 
formed in 1951 by some prominent ex-UNPers and independent 
members of Parliament. 

The next important development was the appointment of the 
Soulbury Commission in 1944 to consider the necessary 
constitutional reforms. The reform package was an adopted version 
of the Westminster model. Parliament consisted of two Houses-
the Senate and the House of Representatives. The total membership 
of the Senate was thirty, of which fifteen were appointed by the 
Lower House and the rest by the Governor-General on the advice 
of the Prime Minister. All except six members of the Lower House 
were elected on the basis of universal suffrage. The balance six 
were nominated by the Governor-General to represent interests 
which were inadequately represented. Seats were granted for areas 
where the minorities concentrated. The Prime Minister and the 
Cabinet were responsible to the Lower House. 

On 4 February 1948, Sri Lanka became an independent country. 
The Constitution which came into effect was none other than the 
Soulbury Constitution of 1946 with consequential changes. This 
Constitution was in existence until 1972, with two major changes: 
the Senate was abolished in 1971 and the right to appeal to the 
Privy Council scrapped in the same year. 

A new Constitution was adopted on 22 May 1972 by which 
the Governor-General was replaced by the President, who was the 
nominal executive. The real powers were in the hands of the Prime 
Minister. The Legislature under the new Constitution-the National 
State Assembly-was unicameral and was the supreme instrument 
of state power. It consisted of elected representatives of the people. 
The first Republican Constitution continued until 1978, in which 
year a new Republican Constitution came into operation. On 
7 September 1978 the Second Republican Constitution came into 
effect. The significant features of the new Constitution were the 
introduction of the Executive Presidential System and the 
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Proportional Representation System. However, the Executive 
Presidency came into existence as a result of an amendment to the 
First Republican Constitution. 

Parliament Today 

Parliament is elected for a period of six years, but may be 
dissolved earlier by the President. The life of Parliament is divided 
into Sessions, each usually lasting one year. At the opening of each 
Session, the President's statement to Parliament outlines the 
Government's broad policies and proposed legislative programmes. 
Each Session is terminated by prorogation. On the dissolution of 
Parliament, the President must summon a new Parliament to meet 
within three months and also fix a date for elections. 

Parliament is the supreme instrument of State power. The 
current Legislature is unicameral. There are 196 members elected 
on the basis of the Proportional Representation System. Under this 
system the political parties obtain a share of seats in the Legislature 
in proportion to the votes they poll. There are 29 'National List' 
seats too. These seats are allocated to the political parties and the 
independent groups contesting the general election in proportion to 
the votes polled by them at the national level. For this purpose, 
the political parties and the independent groups should submit lists 
of persons to the Commissioner of Elections within the nomination 
period. These names are published in the Government Gazette. 

In the current Parliament the ruling Peoples' Alliance (PA) has 
105 members. The main opposition United National Party (UNP) 
has 94 members. The other parties, including the regional parties, 
and the independent groups have 26 members. 

Every citizen who is qualified to be an elector is qualified to 
be elected as a Member of Parliament. He or she should not be of 
unsound mind. If a person is convicted and imprisoned by any court 
he/she is not qualified to be elected as a Member of Parliament. 
Certain public officers and members of the armed forces and Police 
too are not qualified. The minimum age requirement is 18 years. 

As the supreme legislative authority in the country, Parliament 
has power to make laws, including laws replacing or amending any 
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provISIons of the Constitution or adding any provIsIons to the 
Constitution. Most of the Articles of the Constitution could be 
amended if it is approved by a majority of two-thirds of the whole 
number of members. The amendment of certain Articles of the 
Constitution must receive the approval of the people at a 
Referendum. Parliament cannot make any law suspending the 
operation of the Constitution or repealing it as a whole unless such 
law also enacts a new Constitution to replace it. 

The Constitution also lays down the Directive Principles of 
State Policy to guide the Parliament, the President and the Cabinet 
of Ministers to govern and enact laws for the establishment of a 
free and just society in Sri Lanka. Parliament exercises the 
legislative and judicial powers of the people. The judicial power 
has to be exercised through courts, and other institutions established 
by law. 

In the discharge of its functions Parliament and its members 
are fortified by certain privileges. immunities and powers relating 
to which Parliament may exercise the judicial power directly 
according to law and punish any person who commits a breach of 
privilege. 

Parliament cannot abdicate its legislative power. Parliament 
could make any law relating to public security and provision 
empowering the President to make emergency regulations in 
accordance with such law. Emergency regulations are brought into 
operation by a Proclamation which can operate only for a period 
of one month and should be approved by a resolution of Parliament. 

Another principal function of Parliament is to scrutinise 
Government policy and administration-particularly proposals for 
raising revenue and for expenditure. Parliament has full control over 
public finances and Parliament alone authorises taxes and duties to 
be levied and the various objects of expenditure and sums to be 
spent on each. No payments out of the Government's Consolidated 
Fund can be made, no taxation, charges or loans can be authorised 
except by an Act of Parliament. Certain payments which have to 
be reimbursed can be made within limits from the Contingencies 
Fund which itself has been created by Parliament. 
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Any treaty or agreement between Sri Lanka and any foreign 
State has to be approved by Parliament by a two-third majority. 

Apart from the passing of law, an important function of 
Parliament is to provide a forum for members to raise matters of 
public importance, to discuss Government policy and to ventilate 
grievances of the people. 

The members can make use of the floor of the House for this 
purpose during debates on legislative proposals and other Motions. 
They have the facility of asking questions for oral or written 
answers. In addition, they could ask questions relating to urgent 
public matters during the debate on the Adjournment Motion. The 
Ministers are required to answer those questions. 

The Budget speech, normally after seven days of the 
presentation of the Appropriation Bill, is made by the Minister of 
Finance in the House. Thereafter it is taken up for Second Reading. 
The debate at this stage is confined to the general merits and 
principles of the Bill and the Budget proposals. After the passing 
of the Second Reading, the Appropriation Bill is referred to the 
Committee of the whole Parliament, when each item is taken up 
for detailed discussion. The programme for the Committee Stage 
of the Budget is prepared by the Leader of the Opposition in 
consultation with the Ministers. 

After the Committee stage discussion is concluded, the Bill is 
read a Third Time and passed. When the Bill is. certified by the 
Speaker it becomes the Appropriation Act for the ensuing year. 

The Speaker is the representative and the spokesman of the 
Parliament in its collective capacity. He is also the sole custodian 
of rights and privileges of Parliament and its members. He presides 
over sittings of Parliament and interprets and enforces its Standing 
Orders. In his absence, the Deputy Speaker or in their absence the 
Deputy Chairman of Committees presides over sittings of 
Parliament. In addition, there is a Chairmen's Panel of the member 
which preside over sittings from time to time. 

The Secretary-General of Parliament is the head of the staff of 
Parliament. He is appointed by the President. He advises and assists 
the Presiding Officers. 
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There are two major components in the House of Parliament. 
The Government Group is organised under the Leader of the House 
and Chief Government Whip. The leader of the main Opposition 
party is recognised as the Leader of the Opposition by the Speaker. 
The Opposition also has its Chief Whip. The Leader of the 
Opposition is given the status of a Cabinet Minister. The other 
parties in the Opposition may. at their discretion. come under the 
Whip of the Opposition. The detailed arrangement of Government 
business and allocation of time for debates is decided at meetings 
of the Committee on Parliamentary Business. It consists of the 
Speaker as Chairman. the Deputy Speaker, the Deputy Chairman 
of Committees, the Leader of the House, the Leader of the 
Opposition, the Chief Government Whip. the Chief Opposition 
Whip and the leaders of the other parties. 

The quorum of the House has been fixed at 20 by the 
Constitution. 

Parliament: Relations with the Executive 

The President is the Head of State and the head of the 
Executive. Parliament and the President are the supreme 
instruments of State power. However. the President cannot be a 
member of Parliament. The Prime Minister is appointed by the 
President. The President can dissolve the Parliament even before 
the expiry of its term. 

The Executive Presidential System is described as a 'Gaullist-
Style' system. The framers of the 1978 Constitution were inspired 
by the Fifth French Republic. They wanted a stable executive which 
would not be easily swayed by pressures from within the 
Legislature or outside. The final outcome was a President who, in 
many ways can, in certain given circumstances, be more powerful 
than his French counterpart. The office has potential for the 
excessive concentration of powers in a single individual. As head 
of the executive, he wields powers of considerable importance. Even 
though the Co!'stitution makes him responsible to Parliament he is 
no longer answerable to the Legislature. Then, there is the fact that 
Standing Orders of the House do not permit any reference to be 
made to him or question his conduct except on a substantive 
motion. The President can retain any ministerial portfolio. He is the 
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lead of the Cabinet of Ministers and will continue in that position 
lotwithstanding a dissolution of the Cabinet. Article 44(3) states: 
'The President may, at any time, change the assignment of subjects 
md functions and the composition of the Cabinet of Ministers. Such 
:hanges shall not affect the continuity of the Cabinet of Ministers, 
md the continuity of its responsibility to Parliament." This Article, 
herefore, empowers the President to even dismiss his Prime 
Minister and reshuffle his Cabinet without consulting the former. 

Article 43(2) states : "Provided that notwithstanding the 
dissolution of the Cabinet of Ministers under the provisions of the 
Constitution, the President shall continue in office." There are 
certain implications that flow from these constitutional provisions. 
The President is head of the Cabinet but he will not be affected 
by an adverse vote of confidence against the Government in the 
Legislature. The Legislature cannot remove the President from a 
Ministry which he controls by censuring his conduct. 

In Sri Lanka, there is a prospect of a President and a majority 
in Parliament being hostile to each other. In fact. such a situation 
was seen in Sri Lanka for a short period after the victory of the 
Peoples' Alliance (PA) in August 1994. While the majority in 
Parliament belonged to the PAt the President was the leader of the 
defeated United National Party (UNP). Such a situation might lead 
to a direct confrontation between the Legislature and the Executive. 
In such an event deadlock can ensue. Alternately. if the majority 
in Parliament is of a different political complexion from that of the 
President, it could become necessary for that majority to come to 
a working arrangement with the President to share power. In short. 
the Constitution implicitly seeks to effect a check and balance. 

Under article 85( I), the President can submit to a Referendum 
any Bill. It says : "The President shall submit to the People by 
Referendum every Bill or any provision in any Bill which the 
Cabinet of Ministers has certified as being intended to be submitted 
to the People by Referendum." 

Article 85(2) states that "The President may in his discretion 
submit to the People by Referendum any Bill (not being a Bill for 
the repeal or amendment of any provision of the Constitution, or 
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for the repeal and replacement of the Constitution. or which is 
inconsistent with any provision of the Constitution). which ha.<; been 
rejected by Parliament." 

Article 85(3) states: "Any Bill or any provlSlon in any Bill 
submitted on the People by Referendum shall be deemed to be 
approved by the People if approved by an absolute majority of the 
valid votes cast at such Referendum" ..... . 

Furthermore. Article 86 states: "The President may, subject to 
the Article 85. submit to the People by Referendum any matter 
which in the opinion of the President is of national importance." 
These provisions provide scope for a positively inclined President 
to have his way even if he is opposed by a hostile House. 

Another significant feature is that the House is empowered to 
remove the President from his office. The process of impeachment 
is clearly laid down in the Constitution. Any member of Parliament 
can, by writing, give notice of a resolution to the Speaker alleging 
that the President is incapable of discharging the functions of his 
office "by reason of mental or physical infirmity" or that he has 
been guilty of (i) intentional violation of the Constitution; 
(ii) treason; (iii) bribery; (iv) misconduct or corruption; or (v) any 
offence under any law involving moral turpitude. The resolution will 
have to be inquired and reported on by the Supreme Court if it is 
signed by not less than two-thirds of the whole number of members 
of Parliament. Alternately if the Speaker is satisfied that the 
allegations merit inquiry by the Supreme Court. it must have the 
signatures of not less than one half of the total membership of the 
House. In either case. the resolution must be adopted by two-thirds 
of the total membership of the Legislature. The Speaker will then 
refer the matter to the Supreme Court for "inquiry and report". If 
the Supreme Court holds with the allegations contained in the 
resolution, Parliament can proceed to remove the President from 
office by a two-thirds majority of the whole number of members 
including those not present. 

The Constitution empowers the President to summon. prorogue 
and dissolve Parliament by proclamation. However, the Parliament 
cannot be dissolved after the Speaker has entertained an 
impeachment motion against the President. 
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Parliament: Relations with the Judiciary 

During the colonial rule, the independence and the powers of 
the Judiciary was upheld only so far as the supreme authority of 
the Colonial Administration was not impaired thereby. As 
independence drew near, the colonial authorities changed their 
attitude towards the relationship that ought to exist between the 
administration and the Judiciary. They realised the importance of 
checks and balances to the authority of the Legislature and the 
Executive Sri Lanka was about to be endowed with. As a result, 
the Judiciary of independent Sri Lanka was to be immuned from 
Legislative and the Executive control in order to guarantee its 
independent authority. With the grant of independence, as the 
colonial authorities believe, it was necessary to place restrictions 
on the law making and law enforcing authority of the Government 
in order to prevent misuse or abuse of power, specially in violation 
of the rights of the minorities. 

In drafting the 1972 Republican Constitution the doctrine of 
separation of powers was categorically rejected. In its place was 
ordained the concept of the fusion of powers in the National State 
Assembly. Further, the power of Judicial Review of legislation, 
which was regarded as a stumbling block to progressive legislation, 
was taken away from Courts. The result was a Judiciary deprived 
of the power of Judicial Review, but ensured of the exclusive 
exercise of other judicial functions. 

The Second Republican Constitution of 1978 made many 
fundamental changes in the constitutional structure of Sri Lanka. 
With regard to the Judiciary it says that the judicial power of the 
people shall be exercised by Parliament through Courts, tribunals 
and institutions created and established, or recognised by the 
Constitution, or created and established by law, except in regard 
to matters relating to the privileges, immunities and powers of 
Parliament and of its members, wherein the Judicial power of the 
people may be exercised directly by Parliament according to law. 

The Parliament today is incompetent to exercise directly the 
judicial power which is to be exercised only through Courts and 
similar institutions. Thus, under the present Constitution, a separation 
of the Legislative, Executive and Judicial functions could be seen. 
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The Supreme Court is to consist of the Chief Justice and of 
not less than six and not more than ten other judges, appointed by 
the President. Every Judge of the Supreme Court and of the Court 
of Appeal holds office during good behaviour and is removable only 
by the President upon address of Parliament on the ground of 
"proved misbehaviour or incapacity." Their salaries, determined by 
Parliament, shall be charged on the Consolidated Fund. The salaries 
and the pension entitlement of the Judges shall not be reduced after 
appointment. 

The function of determining the constitutionality of Bills 
referred to it is vested in the Supreme Court. A Bill comes up 
before the Supreme Court for its determination as to whether the 
F 11 or any provision thereof is inconsistent with the Constitution 
either when the President refers a Bill in writing addressed to the 
Chief Justice or when a citizen by a petition in writing addressed 
to the Supreme Court alleges that a Bill is inconsistent with the 
Constitution. Where the Constitutional jurisdiction of the Supreme 
Court has been so invoked, no proceeding shall be had in 
Parliament in relation to such Bill until the determination of the 
Supreme Court has been made. Such determination has to be made 
within three weeks from the date of such reference or petition. 

When the Supreme Court determines that a Bill is inconsistent 
with the Constitution, it should also inform the Speaker whether 
such Bill ought to specify that it is for the amendment of the 
Constitution, or whether such Bill can or cannot be passed by the 
special majority prescribed for constitutional amendment (two-thirds) 
or whether it also requires being approved by the people at a 
Referendum. A Bill declared to be inconsistent with the Constitution 
can be passed only in the manner stated in the determination of 
the Supreme Court. Parliament may, however, pass such Bill after 
such amendment as would make the Bill cease to be inconsistent 
with the Constitution. To assist Parliament in effecting such 
amendment, Article 123(2) permits the Supreme Court to specify 
the nature of the amendments which would make the Bill or such 
provisions ceased to be inconsistent. Once a Bill has been passed 
by Parliament it is not competent for any Court or tribunal to 
pronounce upon or call in question in any manner, the validity of 
such Act on any grounds. 
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In respect of Urgent (in the national interest) Bills the 
determination of the Supreme Court has to be made within twenty-
four hours. However. the Parliament may extend this time limit up 
to three days. 

The present Constitution. like its predecessor. excludes Judicial 
Review of the constitutionality of legislation. Article 120 has the 
effect of preventing the Supreme Court from deciding whether or 
not a particular Bill is inconsistent with the Constitution in certain 
specific circumstances. such as when the Cabinet of Ministers 
certifies that Bill is intended to be passed with special majority 
prescribed for constitutional amendment. There. the sole 
determination of the Court is to be whether the Bill should be 
approved at a Referendum. 

In addition to the exercise of the jurisdiction in election 
petitions pertaining to Presidential Elections and in respect of the 
breaches of parliamentary privileges. the Supreme Court functions 
as the protector of the Fundamental Rights of the citizens. 

The appointment. transfer. dismissal and disciplinary control of 
judicial officers (excluding the Judges of the Supreme Court. the 
Court of Appeal and the High Court) is vested in the Judicial 
Service Commission. The JSC consists of the Chief Justice. who 
shall be the Chairman. and two Judges of the Supreme Court 
appointed by the President. A Judge of the Supreme Court 
appointed as a member of the Commission holds office for five 
years and is eligible for reappointment. 

These provisions indicate that the present Constitution is 
designed to confer a greater degree of independence on the 
Judiciary. 

Committee System 

The enormous volume of work before a Legislature and the 
limited time at its disposal make it impossible that every matter 
should be discussed at length on the floor of the House. If the work 
is to be done expeditiously and with reasonable care. some of its 
responsibilities have to be entrusted to some other agency in which 
the whole House has confidence. The most practical method so far 
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devised for this purpose is the Committee System, composed of a 
small number of members of the legislative body. In all the 
Parliaments and in US Congress, the fonnation Committees for 
detailed preliminary discussion of alI important matters, specially 
of legislative projects, has been an established practice. 

The Committee System in Sri Lanka is based on its mother 
Parliament, the House of Commons. From its inception. the 
Sri Lanka Parliament too has employed a number of committees 
to relieve the Parliament from the heavy burden of its work and 
to transact on its behalf a great deal of its business. 

The power to appoint committees has been implied under 
Article 74 of the Constitution which empowers the Parliament to 
make Standing Orders for regulating. subject to the provisions of 
the Constitution, its business, the preservation of order at its sittings 
and any other matter for which provision is required or authorised 
to be so made by the Constitution. Under this provision, when 
framing the Standing Orders of the Sri Lanka Parliament, taking 
advantage of the experiences elsewhere, provision has been made 
in the Standing Orders for the appointment of various Parliamentary 
Committees. 

Types of Committees 

The Committees of Sri Lanka Parliament can be classified into 
two broad categories. They are Standing Committees and Ad-hoc 
Committees. The Standing Committees are appointed by the Speaker 
in pursuance of the Standing Orders and continue to remain in 
office irrespective of the completion of their business. There is a 
little pennanence in their tenure. They deal with specific business 
of the House. The Ad-hoc Committees are most temporary and 
cease to exist after completion of their work. These Committees 
perfonn such specific functions as are assigned to them from time 
to time. They m:.ly also be called Select Committees. 

According to the Standing Orders, the Sri Lanka Parliament, 
apart from the Committee of whole Parliament, has four types of 
Committees: ' 

(i) Select Committees; 
(ii) Consultative Committees; 
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(iii) Standing Committees; and 

(iv) Committees for special purposes. 

Select Committees 

These are Ad-hoc Committees. They are appointed by the 
Speaker to inquire into and report to the House on various matters 
referred to these Committees. The scope of an inquiry by these 
Committees are defined by the terms of reference under which they 
are appointed. but it may be enlarged or restricted by the instruction 
of the Parliament. The Chairman and members are appointed by 
the Speaker. A Select Committee consists of not more than twelve 
members. But this can be increased with the leave of the 
Parliament. Parliament empowers these Committees to send for 
persons. papers and records. 

Consultative Committees 

The Committee of Selection, at the commencement of every 
Session of Parliament. appoints a number of Consultative 
Committees corresponding to the number of Ministries of the 
Cabinet. The Minister in charge of the subject is the ex-officio 
Chairman of these Committees. But in the case of the Ministries 
which are under the President, the Deputy Ministers of those 
Ministries function as Chairmen. Each Consultative Committee 
consists of not more than twelve members appointed by the 
Committee of Selection. 

The functions of a Consultative Committee are "to inquire into 
and report upon such matters as are referred to it by the Chairman 
or by Parliament including any proposals for legislation, 
supplementary or other estimates, statements of expenditure, 
mo,ions, annual reports or papers." For this purpose each 
Consultative Committee has powers to send for and examine 
persons, papers and records. to move from place to place and to 
do all such acts that are necessary for the fullest consideration of 
the matters referred to it. It has also the power to initiate through 
the Chairman any Bill or Motion. The Annual Reports and Accounts 
of various Departments under the respective Ministries which are 
presented to the Parliament by the Auditor-General of Sri Lanka 
regularly are immediately referred to the Consultative Committee 
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of the respective Ministry for consideration. The Consultative 
Committees have to present their reports to the Parliament within 
three months. 

Standing Committees 

The Committee of Selection. at the commencement of every 
Session. appoints the Standing Committees. At present the number 
of members of a Standing Committee is twenty as decided by tlw 
Committee of Selection. The duty of a Standing Committee is 
limited to the consideration of the Bills referred to it by the 
Parliament and for that purpose it has power to send for persons. 
papers and records. The procedure in Standing Committees IS as 
same as that in Committee of the Whole Parliament. 

Committees for Special Purposes 

In Sri Lanka Parliament there are eight Committees of this 
nature functioning at present. They are as follows: 

Committee of Selection: At the commenccmcnt of every 
Session. this Committee is appointed to consider the number. 
function and constitution of Consultative Committees and 
Legislative Standing Committees and to nominate members to serve 
upon the Committees for Special Purposes. The Committee of 
Selection consists of the Speaker. as Chairman. and ten members 
which include the leaders of political parties or their nominees to 
be nominated by the Parliament at the commencement of each 
session. 

House Committee: This consists of the Speaker as Chairman 
and nine members to be nominated by the Committee of Selection 
to consider and advice upon all matters connected with the comfort 
and convenience of members. 

Committee on Standing Orders: This Committee consists of 
the Speaker as Chairman, Deputy Speaker. the Deputy Chairman 
of Committees ,and six other members to be nominated by the 
Committee of Selection. The duty of this Committee is to consider 
matters of procedure and conduct of business of Parliament and to 
recommend any amendments to the Standing Orders. 
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Committee on Parliamentary Business: This consists of the 
Speaker as Chairman, Deputy Speaker, Deputy Chairmen of 
Committees, the Leader of the House of Parliament, the Leader of 
the Opposition, the Chief Government Whip, the Chief Opposition 
Whip and five other members to be nominated by the Committee 
of Selection. The duty of this Committee is to consider and decide 
on the time allocation for the discussion of business of Parliament 
and any other matters, as the Speaker in consultation with the 
Leader of the House of Parliament, refers to the Committee. 

Committee on Public Accounts: This is one of the two 
Financial Committees in Parliament. It consists of ten members 
nominated by the Committee of Selection. The duty of this 
Committee is to examine the accounts showing the appropriation 
of the sums granted by Parliament to meet the public expenditure. 

Committee on Public Enterprises: This is the other Financial 
Committee in Parliament which consists of ten members nominated 
by the Committee of Selection. The duty of this Committee is to 
examine the accounts of the Public Corporations and of any 
Business Undertaking vested in the Government. 

These two Committees have the power to summon before them 
and question any person and call for and examine any paper, book, 
record or other documents and to have access to stores and 
property. 

Committee on Privileges: This consists of ten members 
nominated by the Committee of Selection. This Committee 
examines every question of privilege that may be referred to it by 
Parliament on a motion moved and approved. The Committee. on 
every question of privilege. has to determine whether a breach of 
privilege has been committed and if so, the nature of the breach. 
the circumstances leading to it. and make recommendations and 
state the procedure to be followed in giving effect to such 
recommendations. 

The Committee has the power to send for persons. documents 
and other records and to do all such acts as are necessary for the 
fullest investigation of the matters referred to it. 
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Committee on Public Petitions: This consists of ten members 
nominated by the Committee of Selection. The duty of this 
Committee is to consider the petitions sent by public and referred 
to it by Parliament and to report back to Parliament its opinion on 
the action to be taken in respect of such petitions. This Committee 
has the power to summon before it and question any person and 
call for and examine any paper. book. record or other document 
and to have access to stores and property. 

No member shall be appointed to a Committee if he is not 
willing to serve on it. The Whips and the Leaders of the parties 
are also consulted before nominating members to the Committees. 
The Committee of Selection normally nominates the members to 
various Committees in proportion to the strength of the parties in 
Parliament. 

The number of members in each Committee also varies. 
Majority of Standing Committees have 20 members each. The 
mmlmum number is nme in the case of Committee on Standing 
Orders. 

The Chairmanship of a Committee normally goes to a member 
belonging to the party in power. The Speaker is the Chairman of 
the Committees such as House Committee. Committee on Standing 
Orders and Committee on Parliamentary Business. The Chairmen 
of the rest of the Committees for special purposes are elected from 
among the members of the Committee. The Chairmen of the Select 
Committees are appointed by the Speaker. 

The quorum to constitute a sitting of a Committee is fixed as 
nearly as may be, at one-third of the total membership of the 
Committee. 

Sri Lanka Parliament has devised a well-knit Committee system, 
working under a uniform set of rules. These Committees, apart from 
the obvious advantage of saving floor time, have made a distinct 
contribution to the effective functioning of parliamentary democracy 
in Sri Lanka. . 

The effectiveness of a Committee is very much dependent on 
the personality of the Chairman of the Committee. If the Chairman 
wants to harness the energies of all the Committee members, he 
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can find ways and means to do so. He even can cast a sort of 
obligation on the members by appointing sub-Committees and 
making some of the members Chairmen of those sub-Committees. 

In all the Committees, there is always a group of members 
taking a special interest in their work. They are the members who 
really take an interest in the Committee work and attend meetings 
regularly. This fact should be taken into consideration because it 
will be an advantage for the effective functioning of the Committees 
if developed properly. 

The Committee System of Sri Lanka, though British in origin, 
has changed its character in keeping with the changing 
developments in the Sri Lanka Parliament and the society. The 
Committees have acquired more power and do enjoy wide 
jurisdiction too. At the same time, it has provided greater and 
valuable contribution to the day to day business of the Parliament. 

Conclusion 

It is apparent that changes have occurred in the legislative 
system of Sri Lanka from time to time. The Westminster System 
served its purpose from 1948 to 1972. The Socialist Republican 
Parliamentary System was practised during the next six years. In 
1978, it was converted to a Parliamentary System with an Executive 
President directly elected by the people. The practice of this System 
for nearly seventeen years has proved the importance of supremacy 
of Parliament. Criticisms have been levelled against the System 
from its inception. The Government which carne into power in 1994 
has pledged in its election manifesto that it will take action to 
change the System when it comes into power. A Select Committee 
has already been appointed for this purpose with the participation 
of all political parties represented in Parliament. 
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ANNEXURE I 

CHARTER OF THE SOUTH ASIAN 
ASSOCIATION FOR REGIONAL 

COOPERATION 
We, the Heads of State or Government of BANGLADESH, 

BHUTAN, INDIA, MALDIVES, NEPAL, PAKISTAN and 
SRI LANKA: 

I. Desirous of promoting peace, stability, amity and progress 
In the region through strict adherence to the principles of the 
UNITED NATIONS CHARTER and NON-ALIGNMENT, 
particularly respect for the principles of sovereign equality, territorial 
integrity, national independence, non-usc of force and non-
interference in the internal affairs of other States and peaceful 
settlement of all disputes; 

2. Conscious that in an increasingly interdependent world, the 
objecti ves of peace, freedom, social justice and economic prosperity 
are best achieved in the SOUTH ASIAN region by fostering mutual 
understanding, good neighbourly relations and meaningful 
cooperation among the Member States which are bound by ties of 
history and culture; 

3. Aware of the common problems, interests and aspirations of 
the peoples of SOUTH ASIA and the need for joint action and 
enhanced cooperation within their respective political and economic 
systems and cultural traditions; 

4. Convinced that regional cooperation among the countries of 
SOUTH ASIA is mutually beneficial, desirable and necessary for 
promoting the welfare and improving the quality of life of the 
peoples of the region; 

5. Convinced further that economic, social and technical 
cooperation among the countries of SOUTH ASIA would contribute 
significantly to national and collective self-reliance; 

III 
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6. Recognising that increased cooperation, contacts and 
exchanges among the countries of the region will contribute to the 
promotion of friendship and understanding among their peoples; 

7. Recalling the DECLARATION SIGNED by their Foreign 
Ministers in NEW DELHI on August 2, 1983 and noting the 
progress achieved in regional cooperation; 

8. Reaffirming their determination to promote such cooperation 
within an institutional framework; 

Do Hereby 

AGREE to establish an organisation to be known as SOUTH 
ASIAN ASSOCIATION FOR REGIONAL COOPERATION 
hereinafter referred to as the ASSOCIATION. with the following 
objectives, principles, institutional and financial arrangements: 

ARTICLE I 

Objectives 

1. The objectives of the ASSOCIATION shall be: 

(a) to promote the welfare of the peoples of SOUTH ASIA 
and to improve their quality of life; 

(b) to accelerate economic growth, social progress and 
cultural development in the region and to provide all 
individuals the opportunity to live in dignity and to 
realise their full potentials; 

(c) to promote and strengthen collective self-reliance among 
the countries of SOUTH ASIA; 

(d) to contribute to mutual trust, understanding and 
appreciation of one another's problems; 

(e) to promote active collaboration and mutual assistance 
in the economic, social, cultural, technical and scientific 
field~; 

(f) to strengthen cooperation among themselves in 
international forums on matters of common interests; 
and 
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(g) to cooperate with international and regional 
organisations with similar aims and purposes. 

ARTICLE II 
Principles 

1. Cooperation within the framework of the ASSOCIATION 
shall be based on respect for the principles of sovereign equality, 
territorial integrity, political independence, non-interference in the 
internal affairs of other States and mutual benefit. 

2. Such cooperation shall not be a substitute for bilateral and 
multilateral obligations. 

ARTICLE III 
Meeting of the Heads of State or Government 

1. The Heads of State or Government shall meet once a year 
or more often as and when considered necessary by the Member 
States. 

ARTICLE IV 
Council of Ministers 

A Council of Ministers consisting of the Foreign Ministers of 
the Member States shall be established with the following 
functions: 

(a) fonnulation of the policies of the ASSOCIATION; 

(b) review of the progress of cooperation under the 
ASSOCIATION; 

(c) decision on new areas of cooperation; 

(d) establishment of additional mechanism under the 
ASSOCIATION as deemed necessary; 

(e) decision on other matters of general interest to the 
ASSOCIATION. 
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2. The Council of Ministers shall meet twice a year. 
Extraordinary session of the Council may be held by agreement 
among the Member States. 

ARTICLE V 
Standing Committee 

The Standing Committee comprising the Foreign Secretaries 
shall have the following functions: 

(a) overall monitoring and coordination of programme of 
cooperation; 

(b) approval of projects and programmes, and the modalities of 
their financing; 

(c) determination of inter-sectoral priorities; 

(d) mobilisation of regional and external resources; 

(e) identification of new areas of cooperat ion based on 
appropriate studies. 

2. The Standing Committee shall meet as often as deemed 
necessary. 

3. The Standing Committee shall submit periodic reports to the 
Council of Ministers and make reference to it as and when 
necessary for decisions on policy matters. 

ARTICLE VI 
Technical Committees 

Technical Committees comprising representatives of Member 
States shall be responsible for the implementation, coordination and 
monitoring of the programmes in their respective areas of 
cooperation. 

2. They shall have the following terms and reference: 

(a) detennination of the potential and the scope of regional 
cooperation in agreed areas; 
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(b) formulation of programmes and preparation of projects; 

(c) determination of financial implications of sectoral 
programmes; 

(d) formulation of recommendations regarding apportionment of 
costs; 

(e) implementation and coordination of sectoral programmes; 

(f) monitoring of progress in implementation. 

3. The Technical Committees shall submit periodic reports to 
the Standing Committee. 

4. The Chairmanship of the Technical Committees shall 
normally rotate among Member States in alphabetical order every 
two years. 

5. The Technical Committees may, inter-alia, use the following 
mechanisms and modalities, if and when considered necessary: 

(a) meetings of heads of national technical agencies; 

(b) meetings of experts in specific fields; 

(c) contact amongst recognised centres of excellence 10 the 
region. 

ARTICLE VII 
Action Committees 

1. The Standing Committee may set up Action Committees 
comprising Member States concerned with implementation of 
projects involving more than two but not all Member States. 

ARTICLE VIII 
Secretariat 

There shall be a Secretariat of the ASSOCIATION. 
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ARTICLE IX 
Financial Arrangements 

I. The contribution of each Member State towards financing of 
the activities of the ASSOCIATION shall be voluntary. 

2. Each Technical Committee shall make recommendations for 
the apportionment of costs of implementing the programmes 
proposed by it. 

3. In case sufficient financial resources cannot be mobilised 
within the region for funding activities of the ASSOCIATION, 
external financing from appropriate sources may be mobilised with 
the approval of or by the Standing Committee. 

ARTICLE X 
General Provisions 

I. Decisions at all levels shall be taken on the basis of 
unanimity. 

2. Bilateral and contentious issues shall be excluded from the 
deliberations. 

IN FAITH WHEREOF We Have Set Our Hands And Seals 
Hereunto. 

DONE IN DHAKA, BANGLADESH, On This The Eighth 
Day of December Of The Year One Thousand Nine 
Hundred Eighty Five. 

Hussain Muhammad Ershad 
PRESIDENT OF THE PEOPLES REPUBLIC OF· 

BANGLADESH 

Jigme Singye Wangchuck 
KING OF BHUTAN 

Rajiv Gandhi 
PRIME MINISTER OF THE REPUBLIC OF INDIA 
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Maumoon Abdul Gayoom 
PRESIDENT OF THE REPUBLIC OF MALDIVES 

Birendra Bir Bikram Shah Dev 
KING OF NEPAL 

Mohammad Zia-ul-Haq 
PRESIDENT OF THE ISLAMIC REPUBLIC 

OF PAKISTAN 

Junius Richard Jayewardene 
PRESIDENT OF DEMOCRATIC SOCIALIST 

REPUBLIC OF SRI LANKA 
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CHARTER OF THE ASSOCIATION 
OF SAARC SPEAKERS AND 

PARLIAMENTARIANS 

WHEREAS the Speakers and the Members of Parliament of the 
Parliaments of Bangladesh, Bhutan, India, Maldives, Nepal, Pakistan 
and Sri Lanka ; 

CONSCIOUS of their common social, economic and political 
interest and aspirations and the ties of history and friendship that 
bind their Peoples; 

DESIROUS of forming an organization to strengthen and foster 
friendly ties, understanding, co-operation and joint action to promote 
their common interests and realize their common aspirations ; 

RECOGNIZING that the South Asian Association for Regional 
Co-operation has created a framework for the States and the 
Governments in the Region to co-operate among themselves to 
achieve the ideals of the SAARC Charter ; 

AFFIRMING their acceptance of the spmt, purposes and 
principles of the SAARC Charter and of supporting the work of 
the SAARC and promoting knowledge of its principles and 
activities ; 

RECALLING the decisions of successive SAARC Summits on 
people to people co-operation leading to finalization of guidelines 
for extending recognition to South Asian Institutions ; 

CONVINCED that such recognition would result in increased 
involvement of the people of South Asia in the process of regional 
co-operation ; 
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ENDORSING unanimously the Resolution adopted by the 
Speakers of the Parliaments of SAARC countries assembled in 
Parliamentary Complex of Sri Jayewardenepura Kotte, Sri Lanka 
on June 15, 1992 to set up an Association called the Association 
of SAARC Speakers and Parliamentarians ; 

DO HEREBY unanimously agree to establish an Organization 
to be known as the "Association of SAARC Speakers and 
Parliamentarians" (hereinafter referred to a., the "Association") with 
the following Objectives and Institutional Arrangements:-

ARTICLE-l 

OBJECTIVES 

The objectives of the Association shall be to :-

(a) strengthen people to people contact with a vIew to 
achieving mutual understanding, trust and friendship among 
the peoples of the SAARC countries ; 

(b) promote, contact, co-ordinate and exchange experience 
among Parliaments and Parliamentarians of the SAARC 
countries; 

(c) provide a forum for exchange of idea., and infonnation on 
parliamentary practices and procedures and for making 
suggestions ; 

(d) support the work of SAARC and promote knowledge of its 
principles and activities among Parliamentarians ,of South 
Asia; an!1 

(e) co--operate in international forums in matters of common 
interest. 
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ARTICLE·2 
COMPOSITION 
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(a) The Association shall be composed of the Speakers and 
Parliamentarians representing the National Parliaments' of 
the SAARC countries. 

(b) One Branch of the Association shall be formed in each 
Parliament. The Speaker of the Parliament shall be the 
President of the Branch and the Secretary-General shaH be 
the Secretary-General of the Branch. 

(c) Every Branch shall adhere to the objectives of the 
Association. 

(d) Each Branch shall have its own rules which shall conform 
to the rules of the Association. 

ARTICLE·3 
ASSOCIATION 

The Association shaH comprise : 

(a) Speakers Council; 

(b) General Assembly; and 

(c) Secretariat. 

ARTICLE·4 
SPEAKERS COUNCIL 

(a) The Speakers Council shall be the supreme authority of the 
Association and shall consist of the Speakers of the SAARC 
countries. 

(b) The Speaker of the host country shall be the Chainnan of 
the Council and shall hold office from commencement of 
one Conference to the commencement of the next 
Conference. 
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(c) 

SAARC Parliaments 

The Speakers Council shall ;-

(i) approve the programme and budget of the Association; 

(ii) decide subjects for discussion in the Speakers Council, 
General Assembly and any other Conference/meeting; 

(iii) consider and decide all matters concerning the 
organization and conduct of the Speakers Council, 
General Assembly and other Conferences/meetings; 

(iv) Frame rules of the Association, fix the date and venue 
of Conferences/meetings. 

ARTICLE-5 
GENERAL ASSEMBLY 

(a) The General Assembly shall discuss all matters which fall 
within the objectives of the Association and are referred to 
it by the Speakers Council. 

(b) The delegation to the General Assembly shall be composed 
of the Speaker. up to 5 Members of Parliament and 
Secretary-General of each Branch. 

(c) The Conference shall meet once a year in one of the 
member-countries by rotation at a place and date to be 
determined by the Speakers Council. 

(d) The Speaker of the host country shall be the President of 
the General Assembly and the Secretary-General of the 
Parliament of the host country shall be the Secretary-
General of the General Assembly. 

(e) The Speaker of the country hosting the next Conference 
shall be the Vice-President of the General Assembly. 

, . 
(f) The term of office of the President, the Vice-President and 

the Secretary-General of the General Assembly shall be 
from the commencement of one Conference to the 
commencement of the next Conference. 
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ARTICLE-6 
SECRETARIAT 
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(a) There shall be a Secretariat of the Association headed by 
the Secretary-General of the Conference who shall be 
responsible for the work of the Secretariat. 

(b) The Secretariat shall be provided by the country hosting the 
Speakers Council. General Assembly and any other 
Conference/meeting till the commencement of the next 
Conference. 

(c) The Secretary-General shall inter alia: 

(i) Prepare plan. programme and budget for the 
Association. 

(ii) Prepare and circulate to all Branches records of the 
proceedings of the Speakers Council. General Assembly 
and other Conferences/meetings. 

(iii) Publish periodically an Association News Bulletin and 
also issue publications dealing with the subjects of 
interest to the Association. 

ARTICLE-7 
GENERAL FUND 

(a) There shall be established a General Fund for the 
Association with Voluntary contributions from the member-
countries and other institutions. organizations and 
individuals in the manner to be decided by the Speakers 
Council. 

(b) Expenses on local hospitali(y. logistic support and internal 
travel shaH be borne by the host country. Expenditure on 
international travel shall be borne by the respective visiting 
delegations. 

ARTICLE-8 
OFFICIAL LANGUAGE 

The official language of the Association shall be English. 
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ARTICLE·9 
AMENDMENTS 

Amendments to the Charter and Rules may be made by the 
Speakers Council unanimously. 

ARTICLE· to 
GENERAL PROVISIONS 

(a) Decisions at all levels shall be taken on the basis of 
unanimity. 

(b) Bilateral and contentious issues shall be excluded from the 
deliberations. 

Done at Kathmandu on the Sixteenth Day of November One 
Thousand Nine Hundred and Ninety Two. 

Shaikh Razzaque Ali 
Speaker 
Parliament 
Bangladesh 

Dasho Pasang Dorji 
Speaker 
National Assembly 
Bhutan 

Shivraj V. Patil 
Speaker 
Lok Sabha 
India 

Adam Haleem 
Deputy Director 
Citizen's Majlish 
Maldives 

Daman Nath Dhungana 
Speaker 
House of Representatives 
Nepal 

Gohar Ayub Khan 
Speaker 
National Assembly 
Pakistan 

M.H. Mohamed 
Speaker 
Parliament 
Sri Lanka 



PART III 

BIBLIOGRAPHIES 



SAARC AND SAARC PARLIAMENTS 
A SELECT BIBLIOGRAPHY 

BOOKS 

Aggarwal, M.R., RegionaL Economic Cooperation in South Asia 
(New Delhi : S. Chand & Company Ltd.), 1979 

Agwani, M.S., Ray, Ashwini, K .. and others, ed., South Asia: 
Stability and Regional Co-operation (Chandigarh : Centre for 
Research in Rural and Industrial Development), 1983 

Ahmed, Imtiaz, State and Foreign Policy : India's Role in 
South Asia (New Delhi: Vikas Publishing House), 1993 

Ahsan, Abdul, SAARC : A Perspective (Dhaka: The University 
Press Ltd.), 1992 

Anand, R.P., South Asia : In Search of a Regional Identity 
(New Delhi : Banyan Publications), 1991 

Ayoob, Mohammed, India, Pakistan and BangLadesh : Search 
for a New Relationship (New Delhi: ICWA), 1973 

Ayub Khan, Gohar, "Relationship between Executive and 
Legislature under the Present Constitution (in Pakistan)", in 
Commonwealth Parliaments: A Commemorative Souvenir, 
(New Delhi : Lok Sabha Secretariat), 1991 

Bajpai, Kanti P. and Cohen, Stephen P., ed., South Asia after 
the CoLd War (Boulder: Westview Press), 1993 

Banskota, N.P., RegionaL Economic Cooperation in South Asia: 
Nepalese Perspective (Delhi: Daya Publishing House), 1990 

Banthiya, Ruchi, From Historicity to Postmodemity : A Case 
of South Asia (Jaipur : Rawat Publications), 1994 

Baral, Lok Raj, Nepal : Problems of Governance (Delhi : 
Konark Publishers), 1993 

127 



128 SAARC Parliaments 

Bhardwaj, R.C., cd., Constitution Amendment In India 
(New Delhi : Northern Book Centre), 1995 

Bhardwaj, R.C., Legislation by Members In the Indian 
Parliament (New Delhi : Allied Publishers), 1994 

Bhardwaj, R.C.. Telecasting of Parliamentary Proceedings 
(New Delhi : Lok Sabha Secretariat), 1993 

Bhargava, K.K., Bongartz, Heinz and Sobhan, Farooq, eds., 
Shaping South Asia's Future-Role of Regional Cooperation 
(New Delhi: Vikas Publishing House Pvt. Ltd.), J 995 

Bhargava. K.K. and Others. South Asia: Towards Dynamism 
and Cooperation (Bombay : Popular Prakashan), 1994 

Bhargava, K.K. and Husain, R.M., SAARC and European 
Union: Learning and Cooperation Opportunities (Delhi: Har-Anand 
Publications), 1994 

Chawla, Subhash. The New Maldives (Colomho Diana 
Agencies Limited). 1986 

Chitty, Naren. Framing South Asian Transformation : An 
Examination of Regional Views on South Asian Cooperation 
(New Delhi : South Asian Publishers), 1994 

Chopra, Pran and Others, Future of South Asia (Bombay: Asia 
Publication House), 1964 

Choudhury, Dilara, Constitutional Development in Bangladesh: 
Stresses and Strains (Karachi: Oxford University Press), 1994 

Constitution of the Democratic Socialist Republic of Sri Lanka 
(as amended up to the 20th December. 1988) (Colombo : Parliament 
Secretariat), 1991 

Constitution of the Islamic Republic of Pakistan (as modified 
up to the 29th M~ch. 1987) (Islamabad : Ministry of Justice and 
Parliamentary Affairs), 1987 . 

Constitution of the Kingdom of Nepal (Kathmandu: Law Books 
Management Board), 1992 



Bibliographies 129 

Cooray, MJ.A., Judicial Role under the Constitution of Ceylon! 
Sri Lanka : An Historical and Comparative Study (Colombo : 
Lake Hound), 1982* 

Das, Debendra Kumar, ed., SAARC : Regional Cooperation and 
Development : Perspectives, Problems, Policies (New Delhi: Deep 
and Deep Publications), 1992 

de Silva, C.R., Sri Lanka : A History (New Delhi : Vikas 
Publishing House), 1987* 

Dhar, Pannalal, Indian Judiciary (Allahabad : The Law Book 
Co.), 1993 

Fazal, M.A., Judicial Control of Administrative Action in India, 
Pakistan and Bangladesh : A Comparative Study (2nd edn.) 
(Allahabad : The Law Book Co.), 1990 

Giddings, Philip, ed., Parliamentary Accountability : A Study 
of Parliament and Executive Agencies (Houndmills : Macmillan 
Press), 1995 

Gupta, Sisir, India and Regional Integration in Asia 
(Bombay: Asia Publication House), 1964 

Gupta, B.M., ed., South Asia Bibliography and Documentation 
(New Delhi : Segment Books), 1994 

Gupta, S.P. and Others, South Asia as a Dynamic Partner 
(Delhi: Macmillan India Ltd.), 1994 

Gupta, S.P. and Tambunlertchai, Somsak, The Asia-Pacific 
Economies : A Challenge to South Asia (Delhi : Macmillan India 
Ltd.), 1992 

Gunewardena, Victor, South Asia in the Nineties : Papers and 
Proceedings of the Conference on South Asia in the Nineties 
(Colombo: Marga Institute), 1991 

Gupwel1, Richard, Li, Paul, and McCarthy, Zoe, Regional 
Cooperation Among Asian Countries : A Role for the European 
Community (Brussels : The European Institute for South and South 
East Studies). 

• Reference received from the Parliament of Sri Lanka. 



130 SAARC Parliaments 

Haq, Anwarul S., Revolutionary Legality in Pakistan 
(Lahore: Pakistan Writers' Cooperative Society). 1993 

Hasrat. Bikramajit. History of Bhutan (Bhutan : Education 
Department), 1980 

Hewitt, Vernon Marston. International Politics of South Asia 
(Manchester: Manchester University Press), 1992 

Hussain, Ross Masood, SAARC Evolution and Prospects : 
A View from Pakistan (Islamabad : Friedrich-Ebert-Stiftung), 1991 

India, Lok Sabha Secretariat, Constitution of India (1993 edn.) 
(New Delhi), 1993 

India, Lok Sabha Secretariat. Decisions from the Chair other 
than regarding Questions, Eighth and Ninth Lok Sabha, January 
1985 to March 1991 (New Delhi: Lok Sabha Secretariat), 1991 

India, Lok Sabha Secretariat, Departmentally Related 
Parliamentary Standing Committees, Action Taken Reports on 
Demands for Grants (1994-95). Compendium. Vol. 1 (New Delhi: 
Lok Sabha Secretariat), 1995 

India, Lok Sabha Secretariat. Departmentally Related 
Parliamentary Standing Committees, Recommendations/Observations 
on Demands for Grants (1995-96), Compendium. Vols. I & 2 (New 
Delhi : Lok Sabha Secretariat), 1991 

India, Lok Sabha Secretariat, Directions by the Speaker, 
Lok Sabha under the RuLes of Procedure and Conduct of Business 
in Lok Sabha (Fourth edn.) (New Delhi: Lok Sabha Secretariat), 
1995 

India, Lok Sabha Secretariat, Mr. Speaker: RoLe and Functions 
(New Delhi : People's Publishing House), 1992 

India, Lo~ Sabha Secretariat, Observations from the Chair other 
than regarding Questions, Eighth and Ninth Lok Sabha, January 
1985 to March 1991 (New Delhi: Lok Sabha Secretariat), 1991 



Bihliographie.f 131 

India, Lok Sabha Secretariat, Rules of Procedure and ConduC't 
of Business in Lok Sabha (Eighth edn.) (New Delhi: Lok Sabha 
Secretariat), 1995 

India, Lok Sabha Secretariat, SAARC (New Delhi : Lok Sabha 
Secretariat), 1988 

India, Rajya Sabha Secretariat, Rules of Procedure and Conduct 
(~f Business in the Council of States (Rlljya Sabha) (Fourth edn.) 
(New Delhi : Rajya Sabha Secretariat), 1991 

Jain, B.M., ed., South Asia in the Ne',,/ World Order 
(Jaipur : RBSA Publishers), 1994 

Jain, c.K., Parliamentary System in India (New Delhi), 1993 

Jain, C.K., The Union and State Legislatures in India 
(New Delhi: Allied Publishers Ltd.), 1993 

Jain, C.K., ed., Triumph (~r Democracy: An Overview ~r World 
Paliaments (New Delhi : CBS Publishers and Distributors). 1993 

Jain, C.K., Women Parliamentarians in India (New Delhi : 
Surjeet Publications), 1993 

Jain, O.P., Regional Cooperation for Trade in Asia 
(New Delhi : Commercial Publications Bureau), 1973 

Jayewardene, J .R., "Regional and Global Perspectives of 
SAARC" in Gandhi, Kishore, ed., Transition to a Glohal Society 
(New Delhi : Allied Publishers), 1991 

Jetly, Nancy, SAARC : Progress, Constraints and Prospects 
(New Delhi : Friedrich-EQert-Stiftung), 1991 

Juhri, J.C., ed., Governments and Politics of South Asia 
(New Delhi: Sterling Publishers), 1991 

Joy, P.A., SAARC Trade and Development (Deep and Deep 
Publications), 1995 

Kanesalingam, V, European Community and South Asian 
Association of Regional Cooperation (Colombo : Friedrich-
Ebert-Stiftung). 



132 SA.~RC Parliaments 

Kanesalingam, V., Political Dimensions of South Asian 
Cooperation (Delhi : Macmillan India Ltd.), 1991 

Kanesalingam, V., ed., Private Sector and Regional Cooperation 
in South Asia (Delhi : Macmillan India Ltd.), 1993 

Kashyap, Subhash C., Anti-Defection Law and Parliamentary 
Privileges (Bombay : N .M. Tripathi Pvt. Ltd.), 1993 

Kashyap, Subhash C., Basic Constitutional Values 
(Delhi: Ajanta Publications), 1994 

Kashyap, Subhash C., History of the Parliament of India. 
Vols. J & 2, (New Delhi: Shipra Publications), 1994, 1995 

Kashyap, Subhash c., History of Parliamentary Democracy,' 
From the Earliest Times to the End of the Nehru Era (Delhi : 
Shipra Publications), 1991 

Kashyap, Subhash C., ed., Indian Polity " Retrospect and 
Prospect (New Delhi: National Publishing House), 1989 

Kashyap, Subhash C., Office of the Speaker and Speakers of 
Lok Sabha (New Delhi : Shipra Publications), 1991 

Kashyap, Subhash c., Our Parliament " An Introduction to the 
Parliament of India (New Delhi : National Book Trust), 1989 

Kashyap, Subhash C., ed., Perspectives on the Constitution 
(incorporating the Report of the IIC Comminee on the Constitution 
headed by Dr. Karan Singh) (Delhi: Shipra Publications), 1993 

Kashyap, Subhash C., Reforming of the Constitution 
(New Delhi : UBS PublisherslDistributors), 1992 

Kashyap, Subhash C., Ten Lok Sabhas " From the First to the 
Tenth (/952-1991) (Delhi: Shipra Publications), 1992 

Kashyap, Subhash C., The Political System and Institutions 
Building under lawaharlal Nehru (New Delhi : National Publishing 
House), 1990 



Bibliographies 133 

Kaul, M.N. and Shakdher, S.L., Practice and Procedure of 
Parliament (with particular reference to Lok Sabha) (4th rev. ed.) 
(ed. Kashyap, Subhash C.) (New Delhi: Metropolitan), 1991 

Kaushik, Surendra Nath and others, ed., India and South Asia 
(New Delhi: South Asian Publishers), 1991 

Khan, Makhdoon Ali, The Constitution of the Islamic Republic 
of Pakistan (Karachi : Pakistan Law House), 1990 

Kodikara, Shelton U., External Compulsions of South Asian 
Politics (New Delhi : Sage Publications), 1993 

Lakshminath, A., Precedent in the Indian Legal System 
(Lucknow : Eastern Books), 1990 

Lakshman Bahadur, K.C., Recent Nepal : An Analysis of Recent 
Democratic Upsurge and its Aftermath (Jaipur : Nirala Publications), 
1993 

Lall, K.B. and Chopra, H.S., The European Community and 
SAARC (New Delhi : Radiant Publishers), 1993 

Limaye, Madhu, Parliament, Judiciary and Parties : An 
Electrocardiogram of Politics (Delhi : Ajanta), 1994 

Mehdi, Ru.bya, The Islamization of the Law in Pakistan 
(Richmond : Curzon Press Ltd.), 1994 

Mishra, Pramod K., "SAARC : A Sub-Continental Strategy for 
South-South Cooperation" in Mishra, P.K., ed., Modern World : 
A New Perspective (Delhi : Agan Prakashan), 1989 

Mishra, Pramod Kumar, South-South Cooperation : SAARC 
Perspective (Calcutta: Chatterjee Publishers), 1990 

Mohanan, B., The Politics of Regionalism in South Asia 
(New Delhi: Atlantic Publishers and Distributors), 1992 

Mukherji, Indra Nath, Towards Economic Integration in Asia 
(New Delhi : Vidya Vahini), 1978 

Muni, S.D., cd., Understanding South Asia (New Delhi: South 
Asian Publishers), 1994 



134 SAARC Parliaments 

Muni, S.D. and Muni, Anuradha. Regional Cooperation in 
South Asia (New Delhi : National), 1984 

Nahar, Emanual, SAARC : Problems and Prospects (New Delhi: 
Sehgal Publishers), 1991 

Naqash. Nasir A .• SAARC : Challenges and Opportunities 
(Delhi: Ashish Publishing), 1994 

Naqvi. Haider and Samod. Abduss. ed .. SAARC Link and 
Econometric Approach (New Delhi : Oxford & IBH Publishing). 
1992 

Narain. Virendra and Upreti. B.C., SAARC : A Study of 
Perceptions and Policies (New Delhi : South Asian Publishers Pvt. 
Ltd.). 1991 

Nepal, Parliament. Parliament of Nepal : An Overview 
(Kathmandu), 1991 

Nepal. Parliament. RuLes of Joint Session of Parliament and 
Joint Committees (Kathmandu). 1991 

Nepal. Parliament. Rules of the House of Representatives 
(Kathmandu). 1992 

Nepal, Parliament, SCOPE: A Bulletin on Parliamentary Affairs 
(Kathmandu : Society for Constitutional and Parliamentary 
Exercise). 1991 

Nepal. Parliament. Rules of National Assembly (Kathmandu). 
1991 

Ninnala Devi. T., Socio-Economic Profile of SAARC Countries 
(New Delhi : South Asian Publishers), 1994 

Pakistan, National Assembly, National Assembly of Pakistan: 
Rules of Procedure and Conduct of Business in the National 
Assembly, 1992 (Islamabad), 1992 

Pant. Y.P., Trade and Cooperation in South Asia : A Nepalese 
Perspective. (New Delhi: Vikas Publishing House), 1991 

Phadnis, Urmila and Luithui, Ela Dutt, Maldives (New Delhi: 
South Asian Publishers), 1985 



Bibliographies 135 

Pradhan, Bishwas, SAARC and its Future (Kathmandu : Durga 
Devi Pradhan), ] 989 

Ram Rahul. Modern Bhutan (Delhi : Vikas Publishing House). 
1971 

Ramakant. ed .. South Asia: Some Reflections (Jaipur : Aalekh 
Publishers), 1993 

Rathore, Laxman Singh, The Changing Bhutan (New Delhi). 
1974 

Rizvi. Gowher, South Asia in a Changing International Order 
(New Delhi: Sage Publications), 1993 

Rodgers, Gerry, ed., Population Growth and Poverty in Rural 
Asia (New Delhi: Sage Publications). 1989 

Salleh, Sirojuddin H. and Othman, Norlela, ed., Emerging 
Trends of Public Administration in SAARC Countries 
(Kuala Lumpur: Asian and Pacific Development Centre), ]992 

Sarkar. M.e. and Others, Law of Evidence in India, Pakistan, 
Bangladesh, Burma and Ceylon (14th edn.) (Agra : Wadhwa and 
Company), 1993 

Satyal, libanlal, Sansadbhitra (Kathmandu), 1991 

Seneviratne, S.N., "The Parliamentary System of Government 
in Sri Lanka". in Commonwealth Parliaments : A Commemorative 
Souvenir (New Delhi : Lok Sabha Secretariat), 1991 

Seneviratne, S.N., "The Parliamentary System of Government 
in Sri Lanka", in Sri Lanka Today (Colombo : Department of 
Infonnation), 1986* 

Sen Gupta, Bhawani, ed., Regional Cooperation anti 
Development in South Asia, Vols. I and 2 (New Delhi : South Asian 
Publishers), 1986 

• Reference received from the Parliament of Sri Lanka. 



136 SAARC Parliaments 

Seshadri, S., Parliamentary Control Over Finance: A Study of 
the Public Accounts Committee of Parliament (Bombay : Allied 
Publishers), 1975 

Shah, Nasim Hasan, Judgements on the Constitution, Rules of 
Law and MartiaL Law in Pakistan (Karachi : Oxford University 
Press), 1993 

Shankatjee, Parliamentary Supremacy in the Indian Constitution 
(Delhi: Capital Publishing House), 1994 

Sharan, Vyuptakesh, The World Bank Group and the SAARC 
Nations (New Delhi : Anmol Publications), 1991 

Sharma, B.R., Constitutional Law and Judicial Activism 
(New Delhi : Ashish Publishing), 1990 

Sharma, B.R., Judiciary on Trial : Appointment, Transfer, 
Accountability (New Delhi : Deep and Deep Publications), 1989 

Shukla, Vijaya, World Bank and Development of SAARC 
Nations (New Delhi: Deep and Deep Publications), 1993 

Singh, Ghanshyam N., ed., The Economy of the SAARC Nations 
(New Delhi : Anmol Publications), 1993 

Sinha, Harsh Kumar, India's Role in SAARC (Delhi Rahul 
House), 1994 

Sudhakar, E., SAARC : Origin, Growth and Future (New Delhi: 
Gyan Publishing), 1994 

Umar Ghulam, SAARC (Karachi Pakistan Institute of 
International Affairs), 1988 

Uprety, Prem R., Nepal and South Asia : A Study in Continuity 
and Change (New Delhi : Commonwealth Publishers), 1994 

. -
Verghese, B.O., and Iyer, Ramaswamy R., Harnessing the 

Eastern Himalayan Rivers : Regional Cooperation in South Asia 
(Delhi: Konark Publishers), 1993 



Bibliograph~s 137 

Waqif, Arif, Economic and Sectoral Cooperation in South Asia 
(New Delhi : Friedrich-Ebert-Stiftung & Administrative Staff 
College of India), 1993 

Wasim Sajjad, "Senate of Pakistan", in Commonwealth 
Parliaments : A Commemorative Souvenir (New Delhi : 
Lok Sabha Secretariat), 1991 

Wilson, AJ., The Gaullist System in Asia: The Constitution 
of Sri Lanka/Ceylon (1978) (London: Macmillan), 1980* 

Wingnaraja, Panna and Hussain, Akmal, The Challenge in South 
Asia : Development. Democracy and Regional Cooperation 
(New Delhi : Sage Publications India Pvt. Ltd.), 1989 

ARTICLES 

Agarwal, Sudarshan, "Committee Structure in Rajya Sabha", 
Journal of Parliamentary Information. Vol. 37, No.3, Sept. 91, 
pp. 388-401 

"Agreement on SAARC Preferential Trading Arrangement 
(SAPTA)", Strategic Digest, Vol. 23, No.5, May 1993, 
pp.740-49 

Benerjee, Subrata, "SAARC and Bangladesh", World Focus, 
Vol. 14, No.7, 1 July, 1993, pp. 18-21 

Baxter, Craig, "Bangladesh in 1991 : A Parliamentary System", 
Asian Survey, February 1992, pp. 162-167 

Bhabhra, H.S., "Effectiveness of Parliamentary Committees in 
Influencing Government Policies", Journal of Parliamentary 
Information. Vol. 39, No. I, Mar. 93, pp. 77-86 

Bhagat, B.R., "Who Controls Whom? Parliament in Indian 
Polity", Parlianumtarian, Vol. 72, No.3, July 91, pp. 201~3 

• Reference received from the Parliament of Sri Lanka. 



138 SAARC Parliaments 

Bhutto, Benazir, "Parliamentary Democracy and Pakistan's role 
m the Commonwealth", The Parliamentarian, October 1991, 
pp. 271-72 

Chakravartty, Nikhil, "South Asia : Looking Beyond SAARC", 
World Focus, Vol. 12, No.8, Aug. 91, pp. 3-4 

Dandavate, Madhu, "Role of Parliament in Indian Political 
System", Journal of Constitutional and Parliamentary Studies, Vol. 
27, Nos. 1-4, Jan.-Dec. 93, pp. 38-53 

"Declaration of the Seventh SAARC Summit, Dhaka, 
10-11 April, 1993" Strategic Digest, Vol. 23, No.5, May, 1993, 
pp. 732-40 

Dhanjal, Gursharan, "SAARC : Towards Greater Economic 
Cooperation", Mainstrea"'{ Vol. 29, No. 22, 23 March. 1991, 
pp. 28-32 

Dubey, Muchkund, "SAARC : The New Imperative", Strategic 
Digest, Vol. 21, No.7, July 91, pp. 1206-09 

Dubey, Muchkund, "SAARC in Changing World", Mainstream, 
Vol. 29, No. 34, 15.6.91, pp. 6--35 

Gujral, I.K., "SAARC Summits: A Mess of Problems", India 
Abroad, Vol. 23, No. 29, 16.4.93, pp. 2-3 

Gupta, Anirudha, "SAARC and Regional Cooperation", 
Mainstream, Vol. 30, No. 22, 21.3.92, pp. 25-27 

Gupta, Indrajit, "Decline in Parliamentary Standards and its 
Implications for the Future of Indian Democracy", Journal of 
Constitutional and Parliamentary Studies. Vol. 27, Nos. 1-4, 
Jan.-Dec. 93, pp. 9-18 

Gupta, Indrajit, "Growing Malfunctioning of Parliament in 
Present Setting", Main.ftream, Vol. 31, No. 23, 17.4.93, 
pp.7-11 

Gupta, Shekhar, "Fourth SAARC Summit: Coming of Age", 
India Today,' Vol. 14, No.9, 16.1.89, pp. 34-41 



Bibliographies 139 

Hosseim, Farzana, "Transition to democracy in Nepal : The 
Process and Prospects", BLiss Journal, July 1991, pp. 313-335 

Joseph, A.N., "Outcome of Male Summit Negligible" Link, 
Vol. 33, No. 17,2.12.90, pp. 4-7 

Kalim Bahadur, "Pakistan and SAARC", World Focus, 
Vol. 14, No.7. 1.7.93, pp. 16--17 

Khadka, Narayan, "South Asian Association for Regional 
Cooperation : A Nepalese Perspective", Round TabLe, No. 309. 
Jan. 89. pp. 65-87 

Khanna, H.R., "Functioning of Parliament", Journal of 
Constitutional and Parliamentary Studies, Vol. 27, Nos. 1-4, 
Jan.-Dec. 93, pp. 34-37 

Krishna Iyer. VR., "National Judicial Commission : A futile 
Exercise 7". Illustrated Weekly of India. Vol. III, No. 31, 5.8.90, 
pp. 42-45 

Lodha, Guman Mal, "Conflict with the Courts : Parliament and 
the Judiciary for Supremacy", The Parliamentarian, April 1991, 
pp. 135-37 

Mehta, S.M., "Impact of Public Accounts Committee on 
Executive: A Study", Indian Journal of Public Administration, Vol. 
35, No. I, Jan.-Mar. 89, pp. 27-40 

Minhas, Surjit Singh, "Impact of Parliament on Government", 
Journal of Parliamentary Information, Vol. 36, No. I, Mar. 90, 
pp. 10-I3 

Mishra, P.K., "Colombo Summit and SAARC", Foreign Affairs 
Reports, Vol. 41, Nos. I & 2, Jan.-Feb. 92, pp. 1-12 

Mishra, P.K., "Working for a SAARC Sans Barriers", Observer, 
15.4.93 

Misbra, Pramod K., "South-South Cooperation and SAARC", 
Monthly Public Opinion Surveys, Vol. 34, Nos. 10-11, July-Aug. 89, 
pp.9-15 



140 SAARC Parliaments 

Mishra, Pramod K., "South-South Cooperation and SAARC", 
Strategic Analysis, Vol. 12, No.5, Aug. 89, pp. 549-62 

Mitta, Manoj, "Parliamentary Committees : The New Watch-
Dogs", India Today, Vol. 18, No. II, 15.6.93, pp. 122-23 

Mohd. Shafi Qureshi, "Parliament and Judiciary", Journal of 
Parliamentary Information, Vol. 39, No. I, March. 93, pp. 11-14 

Mukherjee, Hiren, "Can Parliament Cope ?", New Age, Vol. 43, 
No.6, 11.2.95, pp. 5-15 

Mukherji, Indra Nath, "SAARC : Its Economic Achivements", 
World Focus, Vol. 14, No.7, pp. 9-12, Vol. 15. No.8, 
pp. 15-17 

Muni, Anuradha, "Sri Lanka, Nepal Extending Full Support", 
World Focus, Vol. 10, No. I, Jan. 89, pp. 17-21 

Muni, S.D., "SAARC at the Crossroads", World Focus, Vol. 14, 
No.7, 1.7.93, pp. 3-5 

Muni, S.D., "SAARC Confidence Building Exercise", World 
Focus, Vol. 10, No.9, Sept. 89, pp. 19-22 

Muttalageri, N.H., "Parliament and Judiciary", Journal of 
Parliamentary Information, Vol. 39, No. I, Mar. 93, 
pp. 318-34 

Nahar, Emanual, "Problems Before SAARC", Mainstream, 
Vol. 28, No.5, 25.11.89, pp. 13, 26 

Nihal Singh, S., "SAARC and Indo-Pak Ties", Monthly Public 
Opinion Survey, Vol. 34, No.4, Jan. 89, pp. 3-4 

Nizam U. Ahmed, "Parliamentary Politics in Bangladesh", 
Journal of Commonwealth and Comparative Politics, Vo. 32, 
No.3, Nov. 94, pp. 364-82 

Nurul Hasan S., "Parliamentary Control Over the Exeoutive in 
India (with special reference to Parliamentary Questions}", Journal 
of Parliamentary Information, Vol. 37, No.3, Sept. 91, 
pp.307-31 



Bibliographies 141 

Paliwal, Preeti, "SAARC : A New Economic Thrust", Link, 
Vol. 34, No. 26, 9.2.92, pp. 28, 30 

Pradhan, Bansidhar, "Dhaka SAARC Summit: An Assessment", 
Link, Vol. 35, No. 36, 18.4.93, pp. 28-30 

Rajan, M.S., "SAARC Member-States : Mutual Interest in 
Internal Affairs", Mainstream, Vol. 31, No. 22,10.4.93, 
pp. 29-30 

Rao, Reena Patnaik, "SAARC : Flouting a Will", Business 
India, No. 361, 6.1.92, p. 150 

Rastogi, K.c., "Parliament at Work : An Appraisal", Journal 
of Parliamentary Information. Vol. 37, No.3, Sept. 91, 
pp. 402~9 

Razzaque Ali, "Bangladesh : A Separate Parliament-From 
Limitations to Prospects", Parliamentarian, Vol. 75, No.4, Oct. 94, 
pp. 236-38 

Rothermud, Dietmar, "Problems of Parliamentarism in India", 
Asian Survey. April 1991. pp. 21-31 

"SAARC : View from Moscow", Democratic World, Vol. 18, 
No.7, 12.2.89, p. 13 

Sabharwal, a.p., "India and SAARC", WorLd Focus, Vol. 14, 
No.7, 1.7.93, pp. 13-14 

Shah, Natwarlal, "Effectiveness of Parliamentary Committees", 
JournaL of Parliamentary Information, Vol. 35, No.2, June 89, 
pp. 157-63 

Sudarshan, R., "In Quest of State : Politics and Judiciary in 
India", Journal of Commonwealth and Comparative Politics, 
Vol. 28, No.1, Mar. 90, pp. 44-69 

Tamilkudimagan, M., "Full Partners ? Responsible Relations 
between Parliament and the Executive", Parliamentarian, Vol. 72, 
No.3, July 91, pp. 212-15 

"Text of SAARC's Joint Communique", MonthLy Public 
Opinion Survey, Vol. 34, No.4, Jan. 89, pp. 5-6 



142 SAARC Parliaments 

Tiwari, R.S. and Mishra, Abhilasha, "Trade Cooperation among 
SAARC Countries : Scope and Constraints", Asian Economic 
Review, Vol. 33, No.2, Aug. 91, pp. 313-26 

Upadhyaya, Rajesh Kumar, "India's Perception of SAARC", 
Link, Vol. 34, No. 30, 8.3.92, pp. 23-24 

Varma, Umeshwar Prasad, "Independence and Democracy : The 
Spirit of the Indian Parliament", Parliamentarian, Vol. 72, No.2, 
Apr. 91, pp. 120-23 

Varshney, RL and Raj Kumar, "SAARC : Need for Economic 
Cooperation", Foregin Affairs Reports, Vol. 38, No. I, Jan. 89, 
pp. 1-13 

Viswam, S., "SAARC Acquires Economic Dimension", Indian 
Perspective, Vol. 1, No. 17, June 93, pp. 16-19 

Wa1sekar, Sundeep, "SAARC : Stronger Trade Relations", 
Business India, No. 283. 9.1.89. p. 171 



PARLIAMENT OF SRI LANKA: 

A BIBLIOGRAPHY 



BIBLIOGRAPHIC INDEX 

1. JAYARATNE, B.C.F. 
Abolition of the Senate of Ceylon/Jayaratne, B.C.F. 
In: The Parliamentarian: Journal of the Parliaments of the 
Commonwealth (lSSN 0031-2282), v. 53, no. 2, p. 104-112, 
London: CPA Secretariat, April 1972. 

Location: Periodical 

2. COORAY, LJ.M. 
Amputation of a limb of Parliament: The Constitutional 
FrameworklCooray, LJ .M. 
In: Journal of Ceylon Law, v. 2, no. 2, p. 255-282, 
Colombo: Dec. 1971. 

Location: Periodical 

3. BODARAGAMA, B.S. 
Behind the Bar of the HouselBodaragama, B.S. 
In: The Observer, v. 209, no. 139, p. 4, Colombo: Lake 
House, 29 July 1992. 

Location: Newspaper 

4. BODARAGAMA, B.S. 
Behind the Speaker's ChairlBodaragama, B.S. 
In: The Observer, v. 209, no. 153, p. 4, Colombo: Lake 
House, 19 Aug. 1992. 

Location: Newspaper 

5. BIRTH OF A REPUBLIC 
Birth of a RepubliclInfonnation Department of Sri Lanka. 
35 p. 
Colombo: Dept. of Govt. Printing, 1973. 

Location: Periodical 
145 



146 SAARC Parliam~nts 

6. COORAY, J.A.L. 
Birth of a Republic: Some notable landmarks since 1815/ 
Cooray, J .A.L. 
In: The Sri Lankan. v.I. no. 1. p. 5-8, San Francisco: Sri 
Lanka-America Society, Inc., Oct. 1975. 

Location: Periodical 

7. BODARAGAMA, B.S. 
Catching the Speaker's eye/Bodaragama, B.S. 
In: The Observer, v. 209, no. 172, p. 4, Colombo: Lake 
House, 17 Sept. 1992. 

Location: Newspaper 

8. WEERAWARDANA, I.D.S. 
Ceylon and her citizenslWeerawardana, ID.S.; Weerawardana, 
Marguerite 1,118-144 p. 
London: Oxford University Press. 1956. 

Location: Main 

9. THE CEYLON DAILY NEWS PARLIAMENT OF CEYLON 
1947: WITH FULL RESULTS OF THE POLLING, 
BIOGRAPHIES AND PHOTOGRAPHS OF WINNING 
CANDIDATES ETC. 
The Ceylon Daily News Parliament of Ceylon 1947: With full 
results of the polling, biographies and photographs of winning 
candidates etc. 
Colombo: Lake House, 1947. 

Location: Main 

10. THE CEYLON DAILY NEWS PARLIAMENT OF CEYLON 
1956: WITH FULL RESULTS OF THE POLLING, 
BIOGRAPHIES AND PHOTOGRAPHS OF WINNING 
CANDIDATES ETC. 
The Ceylon Daily News Parliament of Ceylon 1956: With fun 
results of the polling, biographies and photographS" of winning 
candidates etc. 
Colombo: Lake House, 1956. 

Location: Main 



Bibliog raphies 147 

11. CEYLON DAILY NEWS PARLIAMENT OF CEYLON 
1960 : WITH FULL RESULTS OF THE POLLING, 
BIOGRAPHIES AND PHOTOGRAPHS OF WINNING 
CANDIDATES AT THE MARCH AND JULY 1960 
GENERAL ELECTIONS AND ETC. 
Ceylon Daily News Parliament of Ceylon 1960: With full 
results of the polling, biographies and photographs of winning 
candidates at the March and July 1960 General Elections and 
etc. 
Colombo: Lake House, 1960. 

Location: Main 

12. ABEYNAlKE. H.B.W .• ED. 
The Ceylon Daily News Parliament of Ceylon 1965 with full 
results of the polling, biographies and photographs of winning 
candidates etc.! Abeynaike, H.B.W .• ed. 
Colombo: Lake House, 1965. 

Location: Main 

13. ABEYNAlKE, H.B.W. 
The Ceylon Daily News Parliament of Ceylon 19701 
Abeynaike. H.B.W.; Ameratunga. H.P. 
Colombo: Lake House, 1970. 

Location: Main 

14. ABEYNAIKE. H.B.W. 
The Ceylon Daily News Parliament of Sri Lanka 19771 
Abeynaike. H.B.W .• 350 p. 
Colombo: Lake House. 1977. 

Location: Main 



148 SAARC Parliaments 

15. JENNINGS, (SIR) IVOR 
The Constitution of Ceylon/Jennings, (Sir) Ivor. 51-120 p. 
2nd. - London: Oxford University Press, 1951. 

Location: Main 

16. COORAY, L.1.M. 
Constitutional Government in Sri Lanka 1796-1977/ Cooray, 
L.1.M. 
Colombo: Lake House, 1984. 

Location: Main 

17. DE SILVA, COLVIN R. (DR.) 
Constitutional position of ParliamentlDe Silva, Colvin R. (Dr.) 
In: Ceylon Daily News, p. 4. 
Colombo: Lake House. 22 May 1982. 

Location: Newspaper 

18. DE SILVA. COLVIN R. (DR.) 
Constitutional position of ParliamentlDe Silva, Colvin R. (Dr.) 
In: Sun. p. 6, Colombo: Independent Newspapers. 22 May 
1982. 

Location: Newspaper 

19. RAJAPAKSE, SUMANAWEERA 
Decisions from the chair/Rajapakse, Sumanaweera. 
In: The Island, v. II, no. 68, p. 12, Colombo: Upali 
Newspapers, 20 March 1991 

Location: Newspaper 

20. GOONETILLEKE, T.Y. 
Decisions in the Chair/Goonetilleke, T.Y., 208 p. -
Colombo: Library of Parliament, 1981. 

Location: Main 



Bibliographies 149 

21. FERNANDO, T.S. 
Dissolution of Parliament in Sri LankalFernando, T.S. 
In: The Parliamentarian: Journal of the Parliaments of the 
Commonwealth (lSSN 0031-2282), v. 58, no. I, p. 28-33, 
London : CPA Secretariat, Jan. 1977. 

Location: Periodical 

22. WICKRAMARATNE, G.E.P. DE S. 
Down memory laneIWickramaratne, G.E.P. de S. 
In: Daily News Souvenir, p. 5, 6 & 16. Colombo: Lake 
House, 29 April 1982. 

Location: Newspaper 

23. GOONETILLEKE, T.Y. 
Drama in the House/Goonetilleke. T.v. 
In: Daily News Souvenir, p. 9, 10, 18 & 32, Colombo: Lake 
House, 29 April 1982. 

Location: Newspaper 

24. BODARAGAMA, B.S. 
Episode behind Speaker's symbol of authority: Parliament 
mace of tradition/Bodaragama, B.S. 
In: Weekend, 10 & 13 p., Colombo : Independent 
Newspapers, 02 Dec. 1990. 

Location: Newspaper 

25. WEERASINGHE, NORTON 
Expulsion of Members is not newt Weerasinghe, Norton 
In: Ceylon Daily News, p. 12, Colombo: Lake House, 
15 Oct. 1980. 

Location: Newspaper 



150 SAARC Parliaments 

26. DE SILVA, K.M. 
Extending the life of Parliament by referendum in Sri Lanka! 
De Silva, K.M. 
In : The Parliamentarian: Journal of the Parliaments of the 
Commonwealth (ISSN 0031-2282), v. 66, no. 03, p. 134-37, 
London: CPA Secretariat, 1985. 

Location: Periodical 

27. GOONETILLEKE, T.v. 
Facets of Our Legislature/Goonetilleke, T.v., 84 p. 
Colombo: Library of Parliament, 1984. 

Location : Main 

28. WILSON. A. JEYARATNAM 
The Gaullist System in Asia: The Constitution of Sri Lanka 
(1978)1 Wilson, A. Jeyaratnam, 62-77 p. 
London: Macmillan, 1980. 

Location: Main 

29. GOONETILLEKE, T.V. 
Government and Members of the Legislatures of Sri Lanka 
1931-85/ Goonetilleke, T.v., 150 p. 
Colombo: Library of Parliament, 1985. 

Location: Main 

30. GOONETILLEKE, T.V. 
A Handbook of the Legislatures of Sri Lanka 1931-85/ 
Goonetilleke, T.v., 68 p. 
Colombo: Library of Parliament, 1985. 

Location: Main 

31. THE INDEPENDENCE OF CEYLON 
The Independence of Ceylon 
In: Sess.ional Paper No. 22 of 1947, Colombo: Ceylon Govt. 
Press, ] 947. 

Location: Sessional Paper 



Bibliographies 151 

32. FERNANDO, HUGH 
The inside story (Some aspects of my Parliamentary experi-
ence)1 Fernando, Hugh, [4], 26 p., Wennappuwa: Hugh 
Fernando, 1965. 

Location: Main 

33. BODARAGAMA, B.S. 
Keeping the Parliament machinery in motion/Bodaragama, 
B.S. 
In: Daily News, v. 77, no. 201, p. 15-16. Colombo: Lake 
House, 25 Aug. 1994. 

Location: Newspaper 

34. BODARAGAMA, B.S. 
Keeping the Parliament machinery in motion/Bodaragama, 
B.S. 
In: The Observer, v. 209, no. 113, p. 4, Colombo: Lake 
House, 23 June 1992. 

Location : Newspaper 

35. GOONETILLEKE, T.v. 
Leader of the OppositionlGoonetilleke, T.V. 
In: Ceylon Daily News. p. 8, Colombo: Lake House, 23 Mar. 
1981. . 

Location: Newspaper 

36. AMERASINGHE, c.F. 
The Legal Sovereignty of the Ceylon ParliamentlAmerasinghe, 
C.F. 
In: Public Law, p. 65-96, London: Spring 1966. 

Location: Periodical 



152 SAARC Parliaments 

37. BODARAGAMA, B.S. 
Legislation depends on Leader of the House/Bodaragama, B.S. 
In: the Observer, v. 209, no. Ill, p. 4, Colombo: Lake House, 
19 June 1992. 

Location: Newspaper 

38. GOONETILLEKE, T.Y. 
Members of the Legislatures of Sri Lanka 1931-831 
Goonetilleke T. Y., 277 p. 
Colombo: Library of Parliament, 1983. 

Location: Main 

39. GOONETILLEKE, T.Y. 
Motions of No-Confidence, Motions for the appointment of 
Select Committees and Resolutions/Goonetilleke, T.Y.. 44 p. 
Colombo: Library of Parliament, 1985. 

Location: Main 

40. WARNAPALA. W.A. WISWA 
Mr. Speaker in Sri LankalWarnapala, W.A. Wiswa 
In: Journal of Constitutional & Parliamentary Studies, v. 7. 
no. 3, 81- t 00p., New Delhi: Institute of Constitutional and 
Parliamentary Studies, July-Sept. t 973. 

Location: Periodical 

41. NOYAHR, KEITH 
Mr. Speaker, can you deny?lNoyahr, Keith 
In: Sunday Times, v. 29, no. 8, p. 6, Colombo: '1ijaya 
Newspapers, 31 July 1994. 

Location: Newspaper 

42. GEORGE, J.S. 
Mr. Speaker, Sir .. ./ George, lS. 
In: The Island, v. 9, no. 57, p. 9, Colombo: Upali News-
papers, 09-03-1989. 

Location: Newspaper 



Bibliographies 153 

43. NATIONAL STATE ASSEMBLY 
National State Assembly: First Amendment to the 
ConstitutionlNational State Assembly, 2 p. 
Colombo: Dept. of Govt. Printing, 1974. 

Location: Main 

44. NATIONAL STATE ASSEMBLY 
National State Assembly: Parliamentary Pensions Law 
No. I of 1977 of NSAlNational State Assembly, p. 3 
Colombo: Dept. of Govt. Printing, 1977. 

Location: Main 

45. NATIONAL STATE ASSEMBLY 
National State Assembly: Second Amendment to the 
ConstitutionlNational State Assembly, lOp. 
Colombo: Dept. of Govt. Printing, 1977. 

Location: Main 

46. NATIONAL STATE ASSEMBLY 
National State Assembly: The Constitution of Sri Lanka 
(Ceylon)1 National State Assembly, 72 p. 
Colombo: Govt. Press, 1972. 

Location: Main 

47. SENEVIRATNE, SANTI NIHAL 
Never a dull day in the House/Seneviratne, Santi Nihal 
In: The Sunday Times, v. 28, no. 36, p. 13, Colombo: Wijeya 
Newspapers, 20 Feb. 1994. 

Location : Newspaper 

48. THE NEW ERA : 1956 
The New Era: 1956 
Colombo: Sinhala Jathiya Press, 1956. 

Location: Main 



154 SAARC Parliam~nts 

49. NINTH PARLIAMENT OF SRI LANKA 
Ninth Parliament of Sri LankalDe Silva, W.P.P.; Ferdinando, 
T.CL, Comp .. vii. 312 p. 
Colombo: Lake House, 1989. 

Location: Main 

50. GOONETILLEKE, T.v. 
The Office of Speakerl Goonetilleke, T.v. 
In: Ceylon Daily News. p. 10. Colombo: Lake House, 
10 Mar. 1981. 

Location: Newspaper 

51. PERERA. N.M. 
An Open letter to Mr. SpeakerlPerera, N.M. 
In: Socialist Nation, v. 2, no. 12, p. 1 & 3, 22 April 1977. 

Location: Newspaper 

52. BANDARANAlKE, S.W.R.D. 
The Opposition in a democracy/Bandaranaike, S.W.R.D. 
In: Community. v. 1, no. 2, p. 72-75, July 1954. 

Location: Periodical 

53. WILSON, A. JEYARATNAM 
Oppositional politics in Ceylon (1947-1968); Government 
and Oppositionl Wilson, A. Jeyaratnam 
In: A Quarterly of Comparative Politics, v. 4, no. 1, 
p. 54-69, Winter 1969. 

Location: Periodical 

54. BODARAGAMA, B.S. 
Parliament. 11 years in KottelBodaragama, B.S. 
In: Daily News, v. 76, no. 102, Colombo: Lake House, 
20 April 1993. 

Location: Main 



Bibliographies 155 

55. DE SILVA, COLVIN R. (DR.) 
Parliament and resolution: Class struggle can be completed 
through Parliament in Sri LankalDe Silva, Colvin R. (Dr.) 
In: Nation, v. 13, no. 12, p. 2-4, 26 Mar. 1976. 

Location: Newspaper 

56. GOONETILLEKE. T.V. 
Parliament Building, Sri Jayewardenepura Kotte/ Goonetilleke, 
T.V. 
In: Sri Lanka Today, p. 23-37. Colombo: Dept. of 
Information. 1986 June. 

Location: Periodical 

57. BODARAGAMA. B.S. 
Parliament controls the Government but does not govern the 
Country/Bodaragama. B.S. 
In: The Observer, v. 209, no. 168, p. 5. Colombo: Lake 
House. 09 Sept. 1992. 

Location: Newspaper 

58. BODARAGAMA, B.S. 
In Parliament how a Bill becomes an ActiBodaragama, B.S. 
In: The Observer, v. 209, no,. 221, p. 5, Colombo: Lake 
House, 26 Nov. 1992. 

Location: Newspaper 

59. PARLIAMENT OF CEYLON 
Parliament of Ceylon: Ceylon (Constitution and Independence) 
Amendment Act No. 36 of 19711 Parliament of Ceylon, p. 9 
Colombo: Govt. Press, 1971. 

Location: Main 



156 SAARC Parliaments 

60. PARLIAMENT OF CEYLON 
Parliament of Ceylon: Ceylon (Constitution) Amendment Act 
No. 29 of 1954IPariiament of Ceylon. 3p. 
Colombo: Govt. Press. 1954. 

Location: Main 

61. PARLIAMENT OF CEYLON 
Parliament of Ceylon: Ceylon Constitution (Amendment) Act 
No.4 of 1959IParliament of Ceylon. 5p. 
Colombo: Govt. Press. 1959. 

Location: Main 

62. PARLIAMENT OF CEYLON: CEYLON INDEPENDENCE 
BILL INTRODUCED IN THE HOUSE OF COMMONS 
ON NOV. 13. 1947 
Parliament of Ceylon: Ceylon independence Bill introduced 
in the House of Commons on Nov. 13. 1947 
In: Sessional Paper 21 of 1947 Colombo: Ceylon Govt. Press. 
Nov. 1947. 

Location: Sessional Paper 

63. PARLIAMENT OF CEYLON 
Parliament of Ceylon: Parliamentary (Power and Privileges) 
Act No. 21 of 1993 as amended upto February 26. 19931 
Parliament of Ceylon. 52 p. 
Sri Jayewardenepura Kotte: Parliament Secretariat. 1993. 

Location: Main 

64. PARLIAMENT OF CEYLON 
Parliament of Ceylon: Parliamentary Staff Act No.9 of ] 9531 
Parliament of Ceylon. 6 p. 
Colombo: Govt. Press. ] 953. 

Location: Main 



Bibliographies 157 

65. PARLIAMENT OF CEYLON 
Parliament of Ceylon: Parliamentary Staff. (Amendment) Act 
No. 20 of 1959/ Parliament of Ceylon. I p. 
Colombo: Govt. Press. 1959. 

Location: Main 

66. PARLIAMENT OF CEYLON 
Parliament of Ceylon: The Constitution of CeylonlParliament 
of Ceylon 
In: Sessional Paper No. III of 1948. 42 p. Colombo: Govt. 
Press. 1948. 

Location: Sessional Paper 

67. PARLIAMENT OF CEYLON 
Parliament of Ceylon. House of Representatives: Regulations 
for the election of Senators/Parliament of Ceylon 
Colombo: Dept. of Govt. Press. 1947. 

Location: Main 

68. PARLIAMENT OF CEYLON 
Parliament of Ceylon. House of Representatives : Standing 
Orders of the House of Representatives of CeylonlParliament 
of Ceylon. 34 p. 
Colombo: Ceylon Govt. Press. August 1947. 

Location: Main 

69. PARLIAMENT OF CEYLON 
Parliament of Ceylon, Senate: Standing Orders of the Senate 
of CeylonlParliament of Ceylon. 28 p. 
Colombo: Ceylon Govt. Press. 1947. 

Location: Main 

70. SENEVIRATNE, SANTI NIHAL 
The Parliament of Sri LankalSeneviratne, Santi Nihal 
In: Parliaments of the Commonwealth/ed. by (Dr.) Subhash 
C. Kashyap, p. 130-32, I st-New Delhi : Lok Sabha. t 986. 

Location: Main 



158 SAARC Parliaments 

71. ABEYNAIKE. H.B.W. 
Parliament of Sri LankalAbeynaike. H.B.W .• xxi. 432 p. 
Colombo: Lake House. 1987. 

Location: Periodical 

72. PARLIAMENT OF SRI LANKA 
Parliament of Sri Lanka: Parliamentary Pensions 
(Amendment) Act No. 50 of 1979IPariiament of Sri Lanka. 
2 p. 
Colombo: Dept. of Govt. Printing. 1979. 

Location: Main 

73. PARLIAMENT OF SRI LANKA 
Parliament of Sri Lanka: Parliamentary Pensions 
(Amendment) Act No. I of 19821 Parliament of Sri Lanka. 
4 p .. Colombo: Dept. of Govt. Printing. 1982. 

Location: Main 

74. PARLIAMENT OF SRI LANKA 
Parliament of Sri Lanka: Parliamentary Pensions 
(Amendment) Act. No. 33 of 19851 Parliament of Sri Lanka. 
3 p. 
Colombo: Dept. of Govt. Printing, 1985. 

Location: Main 

75. PARLIAMENT OF SRI LANKA 
Parliament of Sri Lanka: Parliamentary Pensions 
(Amendment) Act No. 47 of 19901 Parliament of Sri Lanka, 
5 p.; Colombo: Dept. of Govt. Printing, 1990. 

Location: Main 



Bihliographin 159 

76. PARLIAMENT OF SRI LANKA 
Parliament of Sri Lanka: The Constitution of the Democratic 
Socialist Republic of Sri Lanka as amended upto 20th Dec. 
1988/ Parliament of Sri Lanka 
Sri Jayewardenepura Kotte: Parliament Secretariat, 1989. 

Location: Main 

77. WICKREMASINGHE, RANIL 
Parliament's role in gaining Independence/wickremasinghe, 
Ranil 
In: Daily News, v. 76, no. 32, p. 6, Colombo: Lake House, 
06 Feb. 1993. 

Location: Newspaper 

78. BODARAGAMA, B.S. 
Parliament, Media and Politics /Bodaragama, B.S. 
In: The Observer, v. 209, no. 187, p. 5, Colombo: Lake 
House, 08 Oct. 1992. 

Location: Newspaper 

79. IRIYAGOLLE, GAMINI 
Parliament, President and ImpeachmentlIriyagolle, Gamini 
In: The Island, v. II, no. 212, p. 6, Colombo: Upali 
Newspapers, 05 Sept. 1991. 

Location: Newspaper 

80. BALASINGHAM, C. 
Parliamentary control of FinancelBalasingham, c., Colombo: 
CPA Ceylon Branch, 1968. 

Location: Main 

81. BODARAGAMA, B.S. 
Parliamentary control over the budget/Bodaragama, B.S. 
In: The Observer, v. 209, no. 185, p. 5, Colombo: Lake 
House, 06 Oct. 1992. 

Location: Newspaper 



160 SAARC Parliaments 

82. JAYEWARDENE, JUNIUS RICHARD 
Parliamentary Democracy: The Role of the Opposition in a 
developing nationlJayewardene, Junius Richard 
In: The Parliamentarian: Journal of the Parliaments of the 
Commonwealth (ISSN 0031-2282), v. 52, no. 2, p. 191-194, 
London: CPA Secretariat, July 1971. 

Location: Periodical 

83. NAMASIVAGAM, S. 
Parliamentary Government in Ceylon, 1948-1958/ 
Namasivagarn, S., 126 p., Colombo: K.y.G. de Silva & Sons, 
1959. 

Location: Main 

84. BODARAGAMA, B.S. 
Parliamentary Government versus Presidential Government/ 
Bodaragama, B.S. 
In: The Observer, v. 209, no. 239, p. 5, Colombo: Lake 
House, 23 Dec. 1992. 

Location: Newspaper 

85. W ARNAPALA, W.A. WISWA 
Parliamentary Opposition in Sri Lanka: Some aspects of the 
behaviour of Marxists/Warnapala, W.A. Wiswa 
In: Journal of the Constitutional and Parliamentary Studies, 
v. 9, no. 4, p. 451-467, New Delhi: Institute of Constitu-
tional & Parliamentary Studies, Oct.-Dec. 1975. 

Location: Periodical 

86. WARNAPALA, W.A. WISWA 
Parliamentary supervisions of administration in Ceylon, 1947 
to 1956: Problems and Issues/Warnapala, W.A. Wiswa 
In: Ceylon Journal of Historical and Social Studies, v. 3, 
no. 1, 40-51 p., Peradeniya: University of Ceylon, Jan.-June 
1973. 

Location: Periodical 



Bibliographies 161 

87. SENEVIRATNE, SANTI NIHAL 
The Parliamentary system of Government in Sri Lanka/ 
Seneviratne, Santi Nihal In: Commonwealth Parliaments: 
A Commemorative Souvenir, p. 122-25, New Delhi: 
Lok Sabha Secretariat, 1991. 

Location: Periodical 

88. SENEVIRATNE, SANTI NIHAL 
The Parliamentary system of Government In Sri Lanka/ 
Seneviratne, Santi Nihal 
In: Sri Lanka Today, p. 38-46. Colombo: Dept. of 
Infonnation, June 1986. 

Location: Periodical 

89. THE INTERNATIONAL CENTRE FOR PARLIAMENTARY 
DOCUMENTATION OF THE INTER PARLIAMENTARY 
UNION 
Parliaments of the World: A comparative reference 
compendiumlThe International Centre for Parliamentary 
Documentation of the Inter-parliamentary Union 
2nd. - New York : Facts & File Publications, 1986. 

Location: Main 

90. WUESlNHA, SAM S. 
People put a Government in Office and not in Power/ 
Wijesinha, Sam S. 
In: Daily News, v. 77, no. 201, p. 19-20, Colombo: Lake 
House, 25 Aug. 1994. 

Location: Newspaper 

91. MENDIS, A.B. 
The Perennial chann of ParliamentlMendis, A.B. 
In: Daily News, v. 77, no. 201, p. 14, Colombo: Lake House, 
25 Aug. 1994. 

Location: Newspaper 



162 SAARC Parliaments 

92. WILSON, A. JEYARATNAM 
Politics in Sri Lanka 1947-19791Wilson, A. Jeyaratnam, 
p. 171-242 
2nd- London : Macmillan, 1979. 

Location: Main 

93. KEARNEY, ROBERT N. 
The Politics of Ceylon (Sri Lanka)/ Kearney, Robert N., 
35""{)8 p. 
London: Cornell University Press, 1973. 

Location: Main 

94. BODARAGAMA, B.S. 
Present day Opposition is a threat of Parliamentary 
Democracy/ Bodaragama, B.S. 
In: The Observer, v. 209, no. 170, p. 4, Colombo: Lake 
House, 15 Sept. 1992. 

Location: Newspaper 

95. SEEVANAYAGAM, K. 
Procedures in the Parliaments of India and Ceylon: a 
ComparisonlSeevanayagam, K 
In: Journal of Constitutional and Parliamentary Studies, v. 3, 
no. 3. p. 2]....{)3. New Delhi: Institute of Constitutional & 
Parliamentary Studies, July-Sept. 1969. 

Location: Periodical 

96. BODARAGAMA, B.s. 
Proroguing and summoning of ParliamentIBodaragama, B.S. 
In: The Observer, v. 209, no. 233, p. 5, Colombo : Lake 
House. 15' Dec. 1992. 

Location: Newspaper 



Bibliographies 163 

~7. WARNAPALA, W.A. WISWA 
Question time in Sri Lanka! WamapaJa, W.A. Wiswa 
In: Journal of Constitutional & Parliamentary Studies, v. 8, 
no. 2, p. 204-213, New Delhi: Institute of Constitutional and 
Parliamentary Studies, Apr.-June 1974. 

Location: Periodical 

~8. ROLE OF A SPEAKER IN A CONSTITUTIONAL CRISIS 
Role of a Speaker in a Constitutional Crisis/Constitutional 
Lawyer 
In: Sunday Observer, v. 75, no. 36, p. 10, Colombo: Lake 
House, 08 Sept. 1991. 

Location: Newspaper 

99. BODARAGAMA, B.S. 
The Salaries of MP/ Bodaragama, B.S. 
In : The Observer, v. 209, no. 138, p. 4, Colombo: Lake 
House, 28 July 1992. 

Location: Newspaper 

00. ANURUDDHA, TILLEKESIRI 
Select Committees: Problems and prospects/ Anuruddha, 
Tillekesiri 
In: Sunday Observer, v. 70, no. 51 Colombo: Lake House, 
20 Dec. 1992. 

Location: Newspaper 

101. AMARASEKERA, T.T.S.S. 
Sovereignty is in the people/Amarasekera, T.T.S.S. 
In: The Island, v. 9, no. 57, p. 8, Colombo: Upali 
Newspapers, 09 March 1989. 

Location: Main 



164 SAARC Parliaments 

102. AMERASINGHE, c.F. 
The Sovereignty of the Ceylon: Parliament revisited! 
Amerasinghe, c.F. 
In: Law Review, v. I, p. 91-94, Colombo: 1969. 

Location: Periodical 

103. LAUNDY, PHILIP 
The Speakership in Sri Lanka, Malaysia and Singapore/ 
Laundy, Philip 
In: The Office of Speaker in the Parliaments of the 
Commonwealth, p. 218-235, London: Quiller Press, 1984. 
Classi. No. : 328. 36209171241, DDCI9 Access. No.(s) : 
008466 

Location: Main 

104. SRI LANKA (COUNTRY REPORTS) 
Sri Lanka: (Country reports) 
In: The Parliamentarian: Journal of the Parliaments of the 
Commonwealth (lSSN 0031-2282), v. 59, no. I, p. 53-54, 
London: CPA Secretariat, Jan. 1978. 

Location: Periodical 

105. ZAFRULLAH, H.M. 
Sri Lanka's hybrid presidential and parliamentary & the 
separation of powers doctrine/Zafrullah, H.M., 140 p. 
Kuala Lampur: University of Malaya Press, 1981. 

Location: Main 

106. SRI LANKA'S NEW PARLIAMENTARY COMPLEX 
Sri Lanka's New Parliamentary Complex 
In: The Parliamentarian: Journal of the Parliaments of the 
Com~onwealth (ISSN 0031-2282), v. 64, no. 1, p. 49-51, 
London: CPA Secretariat, Jan. 1983. 

Location: Periodical 



Bibliographies 165 

107. DE Sll...VA, G.P.S.H. 
A Statistical survey of elections to the Legislatures of Sri 
Lanka 1911-1977lDe Silva, G.P.S.H., vii, 439 p. 
Colombo: Marga, 1979. 

Location: Main 

108. EDIRISINGHE, ROHAN 
Weighing the issues: Press freedom and Parliamentary 
privilege! Edirisinghe, Rohan 
In: Sunday Times, v. 28, no. 38, p. 7, Colombo : Vijaya 
Newspapers, 06 March 1994. 

Location : Newspapers 

109. BODARAGAMA, B.S. 
Women in Parliament/Bodaragama, B.S. 
In: The Island, v. 9, no. 57, p. 9, Colombo: Upali 
Newspapers, 09 March 1989. 

Location: Newspaper 

110. TYAGI, A.R. The working of Parliamentary Democracy in 
Ceylonffyagi, A.R.; Bhardwaj, K.K., 223 p. 
Delhi: Sultan Chand, 1969. 

Location: Main 


	0001
	0005
	0006
	0007
	0008
	0009
	0010
	0011
	0013
	0015
	0017
	0019
	0021
	0023
	0025
	0027
	0029
	0031
	0033
	0035
	0037
	0038
	0039
	0040
	0041
	0042
	0043
	0044
	0045
	0046
	0047
	0048
	0049
	0050
	0051
	0052
	0053
	0054
	0055
	0056
	0057
	0058
	0059
	0060
	0061
	0062
	0063
	0064
	0065
	0066
	0067
	0068
	0069
	0070
	0071
	0072
	0073
	0075
	0077
	0079
	0081
	0083
	0085
	0086
	0087
	0088
	0089
	0091
	0093
	0095
	0097
	0099
	0100
	0101
	0102
	0103
	0104
	0105
	0107
	0109
	0111
	0113
	0115
	0117
	0118
	0119
	0121
	0123
	0125
	0127
	0129
	0131
	0133
	0135
	0136
	0137
	0138
	0139
	0140
	0141
	0142
	0143
	0144
	0145
	0147
	0149
	0151
	0153
	0155
	0157
	0159
	0161
	0162
	0163
	0164
	0165
	0166
	0167
	0169
	0171
	0173
	0175
	0177
	0178
	0179
	0180
	0181
	0182
	0183
	0184
	0185
	0186
	0187
	0188
	0189
	0190
	0191
	0192
	0193
	0194
	0195
	0196
	0197
	0199
	0200
	0201
	0202
	0203
	0204
	0205
	0207
	0208
	0209
	0210
	0211
	0212
	0213
	0215
	0216
	0217
	0218
	0219
	0220
	0221
	0222
	0223
	0224
	0225
	0226
	0227
	0228
	0229
	0230
	0231
	0233
	0234
	0235
	0236
	0237
	0238
	0239
	0240
	0241
	0242
	0243
	0244
	0245
	0246
	0247
	0248
	0249
	0250
	0251
	0252
	0253

